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LOK SABHA

Friday, March 20, 1858/Phalguna 20,
1880 (Saka.)

The Lok Sabha met at Eleven of
the Clock

[MR. SpeAxkEr in the Chair]

ORAL ANSWERS TO QUESTIONS

Family Planning and Population
Control

*1495. Shri Rajendra Singh: Will
the Minister of Health be pleased to
lay a statement showing the resulis of
the steps so far taken towards family
planming and population control?

The Minister of Health (Shri Kar-
markar): A statement 1s laid on the
Table of the Lok Sabha [Sce Ap-
pendix V, annexure No 1] ’

Shri Rajendra Singh: In view of the
fact that our population, according to
the latest estimate, 1s rising by 2 per
cent every year, and to sustain the
national income

Mr. Speaker: All that preamble 1s

unnecessary. Family planning 15 in-
tended to check that What 1s the
question?

Shrl Rajendra Singh: The question
1s this. To sustain the present level
of national income.

Mr. Speaker: What is the question?
He must come to the guestion straight

Shri Rajendra Singh: May I know
from Government if they propose to
distribute free contraceptives and
other devices to check the growth of
the population at this rate®

Mr. Speaker: Is there a proposal to
do so?

418 (A1) LSD—~1*
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Shri Karmarkar: Not only a pro-
posal, but actually in rural clinics we

are providing free contraceptives for
low inceme groups

Shri Rajendra Singh: Those clinics
are very few in number. I want to
know whether all over the country
they are supplying contraceptives

Mr, Speaker: Next question

Shrl D. R, Chavan: What 15 the
number of clinies we have®

Shrl Earmarkar: Up to December,
1958, 530 rural and 333 urban clinics
have been opened.

Shri Supakar: May I know if Gov-
ernment have taken into consideration
what a tremendous drive can be given
to the family planming and population
control programme by the imposition
ofa birth tax as contemplated by
Prof Nicholas Kaldor®

Mr. Speaker: Next que.mon

Shri Hem Barua rose—

-

Mr. Speaker: The hon Member has
enough questions to ask on other sub-
jects. I cannot allow every hon
Member to ask supplementaries on
every question

LY .

Telegraph Enquiry Committes

+
Shri 8. C. Samanta:
Shri Subodh Hansda:
*1406, { Shri Ram Krishan Gupta:
Shri Bhakt Darshan:
Sardar Igbal Singh:

Will the Minister of Transport and
Communications “be pleased to refer
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to the reply given to Unstarred Ques-
tion No. 1681 on the 17th December,
1958 n&d state:

(a) whether the mommendatlom of
the Telegraph Enquiry Committee
have since been examined;

(b) if so, which of the recommenda-
tions have been accepted; and

{c) whether the Telegraph-*Circles
will coincide with the Postal Circles?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) These are
under examination

(b) and (¢). Do not arise .

Shri 8. C. Samanta: May 1 know
whether this Committee went into
the question of Telegraph Circles?

Shri Raj Bahadur: I do not think
the reorganisation of Telegraph Cir-
cles—which are known ps Posts and
Telegraph Circles—was within the
ambit of the functions of this Com-
mittee

Shri 8. C. Samanta: This question”

has been put so often to the hon. Min-
ister in this House, What steps have
been iaken? Who is dealing with it?

Shri Raj : This will be dealt
with at the level of the Director
General of Posts and Telegraphs. The
Telegraph Enguiry Committee, how-
ever, mi have made certain re-
commendations in regard to the re-
organisation of work in Telegraph
Divisions with 2 view to effecting

improvements
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Shri Subodh Hansda: In the last
session, the Minister replied that the
report was still under examination of
Government and it was very dficult
to say at that stage what recommen-
dations had been made, Even today,
the Minister has replied that it is still
under consideration. How long will
it take to consider the whole proposal?

Shri Raj Bahadur: The terms of re-
ference of the Committee were fairly
wide and extensive, and the recom-
mendations are also copius. 1 am sure
that no time will be lost and all avoid-
able delays will be avoided,

Shri Ram Krishan Gupia: May 1
know whether this Commitiee has
made any recommendations for crees-
tion of new Circles?

Shri Raj Bahadur: I replied to that
just now.

Shri 8. M. Banerjee: Is it a fact that
on the 24th February 1858 the repre-
sentative of the National Federation
of P. & T. met the hon. Minister and
the latter did promise to give them a
summary of the recommendations? If
so, -why was a summary promised to
be given when a member of that body
was associated with the Committee?

Mr. Speaker: Why does he ask for
a summary?

Shri 8. M. Banerjee: Did the hon.
Minister agree to give a summary?

Mr. Speaker: A member of the Coan
mittee himself comes and asks for a
summary of the report, to which he
was himself a party

Shri 8. M. Banerjoe: Did the Fede-
ration representative meet the hon,
Minister?

Shri Raj Bahadur? A summary was
of course promised to be given. and it
will be given.

cmnlmom

+
(Shrl Subodh Hansda:
*1407. / Shri 8. C. Bammanta:
| Shrl B, C. Majhi:
Will the Minister of Feedl and Agri-
culture *be pleased to stite:
{a) whether it is a fact that a large
sum of expenditure jncuwrred
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certain private land I1n
Delhi without contract or advance de-
posit by the Central Tractor Organisa-
tion has been written o? by Govern-
ment,

(b) if so, the total amount written
off;

(¢) how the ploughing operaticn
was undertaken without contract or
advance deposit, and

]
(d) under whose instance this opera

tion was carried out?

The Deputy Minister of Agriculture
(Shri M. V, Krishnappa): (a) and (b)
A sum of Rs 38,400 out of a total re
coverable amount of Rs 1,55,184 war
written off

(c) and (d) A statement 1» placed
on the Table of the Lok BSabha
[See Appendix V, annexure No 1]

Shri Subodh Hansda* From the
statement, I find that advances were
taken 1n 59 cases In these cases
where advances were taken accgrd-
ing to the provimonal rates of re-
covery, the actual cost of operations
proved to be much higher? How much
was 1t higher”

Shri M V. Krishnappa: We had to
recover about Rs 1,55,000 and except
for Rs 38,000 which had to be written
off, all the rest of the amount was
recovered

Shri 8. C. Samanta: May I know
how many operations were done with
the approval of Government, and
whether 1n all the cases where the
approval of Government was taken,
the amounts had to be wniften off*

Shri M, V. Krishnappa: These things
were done only with the approval of
Government, but the parties had not
paid the advances because the whole
thing was done under extraordinary
carcumgtances after partition Re-
fugees had left leaving their land fal-
low and new refugees had come They
had not been allotted this land, but the

was lying fillow Under the

Oral Answers 7376

acute food situation, Government
thought that to whomsoever the lands
belonged, they must be ploughed and
seeds, sown So sowing was done and
crops were raised * But afterwards, it
was difficult to recover the monev
from the parties

Shri R. C. Majhi: May I know
whether the land lymng fallow was
given to some other people?

Shxi M. V Krishnappa: It s all
being allotted to the refugees who
came from the Pupjab But the re-
fugees Yhose land has been cultivat-
ed, had not paid the advances They
felt 1t too high for them to pay

Shri Subodh Hansda* Is it a fact
that the ploughing operation was car-
ried out only on oral approval?

Shri M. V Krishnappa. Yes, as I
said, it was done under extraordinary
circumstances That land was lying
fallow, but it was the sowing season
80 Government thought that instead of
allowing the land to lie fallow under
the acute food situation, we must
plough 1it, sow the seeds and then re-
cover the amounts from the parties

N.l'-.!.llle&nh‘unlhm

L]

*1408. Shri Keshava: Will the Minis-
ter of Community Development and
Co-operation be pleased to-slate

(a) whether 1t 15 a fact that pre-
extension service (NJES) blocks are
functiomng i Saurashtra,

(b) if so, with what result and

(c) whether Government conjemp-
late the introduction of such blocks or
any similar system in the whole coun-
try? .

The Deputy Minister of Community
Developmet and Co-operation (Shrl
B. S. Murthy): (a) Yes

(b) Satisfactorily

,(c) In accordance with the revised
programme of Lommunity Develop-
ment, all new Development Blocks
have a ene-year period of pre-exten-
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sion activitity in the fleld of Agricul-
ture.

mm:mumwmz
are the special featdres of this parti-

phases of 6 years each, reduced to 5
years by the National Development
Council. May I know if this pre-
extension period will be counted in
any of the phases?

Shri B. 8. Murthy: No; 8ir.
Shrl Raghnbir Sahai: What will be

Shri B. 8. Murthy: I have already
said that it 1s one year pre-Extension
Block and the officers appointed are,
*one Block Development Officer, one
Extension Officgr on Agriculture, and
3 Village Level workers,

Dr, Melkote: What amount of money

Shri B. 8. Murthy: Rs 18,800

Shrl Swpakar: May I know if Gov-
ernment have had any time to asses
the impact of this new typ€ of pre-
Extension services on the agriculture
of that area?

‘ Ahyl B, 8. Murthy: Is it pre-Exten-
sion service or Block?

Shri Supakar: I mean Block

Shri B. 8. Murthy: There is no
question of assessing the work dong
because the pre-Extension Block will
go into stage I Block. -

MARCH 10, 1%
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*1408. Shri Ram Krishan Gupta:

Wili the Minister of Food and Agri-
culture be pldased to state:

(a) the tothl amount of assistance
authorised so far by Norway for India
as grant and loan;

{b) the total amount of assistance
received so far as loan and grant; and

(¢) the total amount of assistance
to be received as loan and grant
during the remaining period of the
Second Five Year Plan?

The Deputy Minisier of Agricnlture
(Shri M. V. Krishoapps): (a) and (b).

the Government of India and the
Royal Norwegian Government, an
amount of Rs. 168 66 lakhs was autho-
rised till date for the Fishing Commu-
nity Development Project in Kerala by
the Norwegian Government. The
amount so far spent has exceeded this
figure Exact figures would be avail-
able only after these figures have
been audited.

(c') The Norwegian Parliament, ac-
cording to our information, will con-
sider this matter in the summer of
this year, Further grants will, there-
fore, depend on the outcome of their
discussions.

Shri Ram Krishan Gupta: May 1
know the main terms of the loan
which we have received so far?

project aims at raising the standard of
the fishermen by the mechanisation of
Maﬂuhypmcreomnonnphnu

and exporting fish to the interior parts
of the country.
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days—have expreswed the opinion’ that
the project is doing very well

Shrimati Ia Palchoudhuri: May I
know what is the increase in export
due to this aid? .

they can extend to the west coast.

Shri B. K. Galkwad: May I know
to what countries fish from India are

Block Development Commitices

*1410. Pandit D. N. Thwary: Will
the Minister of Commanity Develop-
ment and Co-operation be pleased to
refer to the reply given to Starred
Question No. 562 on the 4th Decem-
ber, 1958 and state:

(a) whether the scheme for train-
ing of members of Block Development
Committees has been finally formulat-

ed and adopted;
(b) if so, the broad featureg of the
scheme; and

(¢) the steps taken to Implement
them?

B. 5. Marthy): (a) to (c). The scheme
will be finalised shortly, and a copy
of it will be laid on the Table.

Pandit D. N. Tiwary: May I know
whether any training centre .will be

Oral Answers 73%
opened for training these Block
Development Committee members;
and if fo, where?

8hri B, 8. Murthy: A number of
centres will have to be opened und
the dcheme has not yet been finalised.

Pandit D. N. Tiwary: Have the sites
been selected?

Shri B. 8, Murthy: There is no
question of selecting sites. We are
trying to enlist the co-operation of
véluntary organisations already doing
work amongst the people.

o i o deg et
NIl w
T aNTgeIT guet & fad
R s& # Wt owht W@ 9 o
y?

Shri B. 8. Murthy: There is no de-
lay. As the hon. Members know, we
have already appointed a committee
under the chairmanship of Shri B. G.
Mehta. It his finalised a syllabus and
the syllabus was communicated to the

State Governments, We are also i
touch with voluntary organisations to

" set up as early as possible Institutions

where training can be given to the
members of the Block Development
Committees

Shri Panigrahl: Whag will be the
duration of this course of training and
what is the nature of the training that
will be given to these members?

Shri B. 8. Murthy: The nature of
the training 1s to tell the Block Deve-
lopment Committee® members the
functions of the Block Development
Committee, The duration has not
heenlmly:dyet: it may be § week
or so. '

Pandit D. ... Tiwary: What amount
will be spent on this training? Wil
any foreign expert be called for train-
ing these people?

Sprli B S. Muarthy: No foreign ex-
pert will be called for giving training
tgthmmhms. Ag far as the money
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15 concerned, we have not yet finalised
things.

@t gwww W w7 W=
g ¢ fe A o=l & ary W
thmyfrmrargarafry? *

Bhri B. 5. Marthy: There arc
innumerable voluntary organisations
We are asking the State Governments
to give us the names of such voluntary
organisations which may be of some
use in training these members of the
Block Development Commuttees,

Shri Raghubir Sahai: May } know
if there 1s any scheme in this connec-
tion to train the tramners who will be
called upon to tram the Block Deve-
lopment Commuttee members, and, 1f
so, when 1s that scheme gomng to be
implemented”

Shri B. S, Murthy: There 15 a
scheme, but, as far, s I know, it 15 not
finalised

T wwy AT fawm & o O ¥ Aifew

wHard |

*aver. st wwr wiw T
qfm.w aqr wwre TRt 1z TEAT
teys & ardfea IF w7 Yo & IO
% T § g o g WO e
Fo-ar faunt § ¥ wwrd TS
Mgt IEa®
fad - wfwe, gfeed 33 ®1 St s
fearondly w1 3w ¥ fawfim @ W@
e oftt war syfe g &7

qfegn oot dwre swew &
gl (st T agge), IR
farsrrr & wrwifeat Wi 9% qifcnifos
aredf & forg sty o weqarer iR
sl &yt arfar qunt
¥ ouTaT to W wfaw el wrdoe
fisd ot &

Shrimati Mia Palchoudhuri:
English also, Sir.

In »
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Shri Raj Bahadur: Ten more beds
huave been in addition to 151
already reserved in 14 T.B. Hospitals
and Sanatoria 'for the P. & T. Em-
Ployees and members of their families.

" oft weer weiw: w97 0@ wTw T
T s o wiftne o of § fv feet
% ot & v yware whnfal
¥ gwear s v @ @ f AT W=
wd’

ot ow wye. a wew @
R ford yfeww & 1 S v
e f fir frad Rt & o Qe
Rimvmmaafsgw
warfrag v W

Shri Hem Barua: In view of the
fact that the Posts and Telegraph
cmployees are often required to work
n rooms not better than dungeons,
especially in mofussil areas, a wsure
cause of T.B may I know what steps
Government have so far taken to pro-
vide them wilth better facilities aud
surroundings of work”

Shri Raj Bahadur: There 15 no
derdying the fact and we have not
demed that there 1 congestion 1n
some of the post offices because of
the tremendous increase in the staff
which has been required to be added
on account of the growth of traffic.
But, I think, the conditions are what
they are generally in the country and
there 1s nothing worse 1n this Depart-
ment 10 particular

Shri 8. M. Banerjee: May I know
whether the employees who suffer
from T B. are granted extraordinary
leave during the period of their ilness
and, if so, the extent of leave? May
I also know whether they draw full
pay or half pay or even average pay
during the whole period?
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Shri.8. M. Banerjee: 8ir, it is a very
important question......

Mr. Speaker: T.B. is not pecubar to
P.& T It is common to all, and to
government servants.

Shri 8. M. Banerjee: 8ir, a ' few
seconds, Sir... .. §u

Mr. Bpeaker: No question of a few
seconds. If there is any possibility, it
is not only a few seconds but any
number of seconds that I will allow
The point that the hon. Minister has
stated is that there are rules regulat-
ing T.B. patients—I mean the govern-
ment servants. Now, there 1s no
special feature so far as the P & T
employees are concerned

" Shrl 8, M. Banerjee: Sir, they are
allowed 18 months’ leave without pay
They starve and beg

Mr. Speaker: I am not going to
allow a general discussion on the rules
and regulations

Shri 8. M. Banerjee: Sir, I am only
asking whether they are given half
pay

Mr. Speaker: The general ryjes
applicable to government servants are
applicable to them That 1s what the
hon Minister has saxd

S8hri Rajendra Singh: What 15 the
4harm in giving them out here?

Mr. Speaker: Hon Members wall
look into the rules 1 think a copy
of the rules i1s there m the Library
We cannot go on reading out whole
volumes of books here If there 1s
any special distinction that i1s maae
1T am prepared to allow  Generally
all rvules, conduct rules and leave
rules are applicable as the hon Mins-
ter has said and there is no meaning
in our going on asking what further
leave should be there and 50 on The
hon. Members will look into that.

Wt we wo fifhl: 7y P
g § e vy sy shew ® W A
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*t sywer 9T fr A€ o fway §
TR oY arordt § A fo fte ¥
Ty s FH & fog @ § I
AT # g wHafa § 1 T
% forg vy waw fear amd v

! UW ATRT TR TEHANE
o et

Shri Bose: May I know whether the
expenditure for modern treatment of a
T B, patient is borne by the Govein-
ment or by the patient?

Shri Raj Bahadur:*The reservations
of beds are being done by the depart-
ment

Dr. Melkote: May 1 know whether
the health insurance schemc has been
introduced for the benefit of the postal
workers?

Shrl Raj Bahadar: I cannot now
give a specific reply on this question

o @M awmwn  fredft v oW
T & gy | A faaon mr 2w

., 97 @Y W4T 91 I« qawn W 9@ e

saw oYt fefim Sy F WY iy
ar. drrfy st § 143 Wit 7 i A
A F 931 mwﬁk:ﬁwi'm
1 97w A e @ fe o
TN, w1 1 wfew W W
& fr ufes w97 ¥ wro7 e
91 At sivfy & i afes darr
R § Wit W o fad I du Wil
gfeaw ® ko7 fawre fisar ar
o’

Mr. Speaker: Treatment of TWB 1s
one thing We should not go into
further service conditions; they do not
form part of the gquestion

st e oty : o8 qar AT i
fs wafrdt§Of oo 8 1w
fag war swer o mE W Sifgw
-ﬁﬁ#‘?
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weuw wyRew:  fwerr ¥ wifi
frarr & w®@ & fag
Shri Jhulsn Sinha: .

Shri 8, M. Banerjoe: I request that
Q. 142 may also be taken up along
with this,

Mr, Speaker: But iz Mr.
Sinha here? He is not here.
question cannot be called. He
wait for his turn.

Jhulan
That
should

Multi-Purpose Food

*1414. Shri M..R. Krishna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of
India have any scheme to manufac-
ture multi-purpose food in large
quantities in collaboration wath
UNICEF;

(b) the total amount spent so far
on this project and what is the
quantity produced; and

(c) for what parts of the country
this multi-purpose food caters?

The Deputy Minister of Food and. -

Agriculture (Shri A. M. Thomas): (a)
A proposal received from the Govern-
ment of Madras is under considera-
tion.

(b) It is rdported that the Central
Food Technological Research Institute,
Mysore, which developed the product,
has "speht. approximately a sum of
Rs. 1 lakh for the production of about
2 lakh lbs. of the multi-purpose food
at the experiméntal unit in the Iasti-
tute,

(c) The multi-purpose food bas been
distributed in most ofe ‘the States,
Ma and Uttar Pradesh have been

to be the largest consumers,
followed by Mysore, Bormbay, Keraia
“and Rajasthan.

Shri M. B. Krishna: May I know
whether it is a fact that the Govern-
ment of India is approaching the,
W.H.O. and other organisations of the

[
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UN.O. to assist the Government to
extend this programme?

Shri A. M. Thomsas: It was not a
question of the Government of India
approaching any organisation. An
inter-departmental technical working
group with the department of foed as
the convener has been set up to
examine the various problems involved
in large-scale production of multi-
purpose food. They have also pre-
pared outlines of a project. A
U.NIC.EF. representative has also
been associated in the matter of pre-
paration of this project. The Govern-
ment of Madras is proposing to set up
a unit with a capacity of ten tons per
day with UN.LCEF. asustance for
the production of multi-purpose food
and it is too early to say what kind
of help we will be getting from the
world organisation.

Shri M. R. Krishna: May I know
whether any examunation has been
done to find out whether an expan-
sion of this programme would curtail
in any way the import of foodgrains
from outside?

Shri A. M. Thomas: This is mawmnly
intended as a supplement for the diet
of children and of expectant mothers
and this is to increase the nutritional
value. It may not substantially lead
to reduction wn imports. .

Shri Supakar: May I know if this
food is available in the market?
Apart from the fact that it is avail-
able through the Government agen-
cies, 18 it avalable in the wmarket
throughout India?

Shri A. M. Thomas: It is being pro-
duced only in very small quantity—
about half a ton per day—in the Food
Technological Research Institute and
it is being distributed through the
State agencies in various States.

st wo wro fydy : ool gAY
st o 3 AgT ¥ gF wrewd o1 fas
fieqr gt o< 36 ww ww fwfeR &
gur 1 & woer wiar g fe ol
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e Wt ¥ fenfad § e Y
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Shri A. M. Thomas: Perhaps he is
referring to the macaroni. About
that I have answered a question some
two days back.

Regiomal Director (Food), Eastern
Region

+
( Shri Halder:
Shri Tangamani:
Shri Warlor:

Will the Munister of Food and Agn~
culture be pleased to state:

(a) whether 2,000 employees of the
Calcutta Office of the Regional Direc-
tor (Food), Eastern Region have stop-
ped working on Sundays and other
holidays since May, 1958, and

(b) if so, the reasons therefor?

The Deputy Minister of Food and
Agriculture (Shri A M. Thomas): (a)
Some of the employees of the Regipnal
Directorate (Food) Calcutta who were
posted for duty at the Central Go-
downs for receipt of foodgrans from
Docks on the 28th July (holiday), 16th
and 30th November, 1958 (Sundays)
did not report for duty

(b) This was in protest against fixa-
tion of Foodgrains Receipt Program-
me on Sundays and holidays,

m&mnmnmmm
Food and Agriculture and the Indian
Government given an assurance to
the employees’ association that ex-
cept on Sundays and holidays the
working hours would be from 8 A M.
to 5 ra.?

*1415.
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Refional Directorate of Food ' and *
when the programme on Sundays and
closed bolidays requres the posting
of munimum staff required at the
docks for superviung the receipt and
1sgue of foodgrauns. It 1s not,done as
a notmal rule. It will be geen from
some returns which we have received
that duning the perod from  20th
May to 30th November, 1958, although
there were forty closed hohdays we
requisitioned the staff only on three
OCCasIons.

‘Shei Halder: Were any charges
framed against sixty persons who re-
fused.to work on Bundays and holi-
days®

Shri A. M Thomas: Explanation has
been acked for from 72 employees
whowmukedmreponon that
day Action has been taken against
12 persons Ten of them have appedl-
ed and their appeals are pending

Shri Warlor: May I know whether
increase n wage is given for these
holidays and Sundays on which they
work and if so how much?

Shri A. M. Thomas: They will be
giwven compensatory holidays and
they can absent on some other work~
ing days

Shri 8. M Banerjee: May I know
whether gome of these amployees had
already made a request nof to put
them on duty on Sunday because they
had some urgent work and yet they
were charge-sheeted? -

Bhri A. M. Thomas: No, Sir. It is
not corrrect. .

Shri 8. M Banerjoe: They have
made a statement.... (Interruptions)

Mr. Speaker: Their statement s
wrong That 1s what the Minster
says. There 13 an assertion and
there is a denial. The hon Member
hag got greater comfidence in the
members outside than those inside.
That is clear.

Shri A. M Thomas: It i3 evidently

. a concerted move; all the employees

absented on that day.
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'  locha Chherah Floods

*141¢. Shri Bangshi Thakur: Wil
the Minister of Food and Agvienlture
be pleased to state

(a) whether 1t 15 a fact that the
people of neighbounng area of river
Iecha Chherah have been approach-
ing the authority for protecting a b g
area of paddy land of which the
yearly yield will be about 1,50,000
maunds of paddy, from the inundation
caused by Iccha Chherah; and

(b) if so, when the Government
propose to take necessary nction i
this regard”

The Deputy Minister of Anleulture
(8hri M. V Krishnappa): (a) and (b)
Necessary information 1s bemng col-
lected from the Tripura Administra-
tipn and will be placed on the Table
of the Lok Sabha as soon as po-sible

Shri Bangshi Thakur: In view of
the fact that growmg of more food
18 the pressing necessity of India and
mn view of the fact that about Rs ‘5
lakhs were sanctioned for minor irri-
gation works 1n Tripura and this long
standing problem will have been
solved easily long ago, may 1 know
why this has not been donc as yet
to save 30,000 acres of good paddy
lands from inundation?

Bhri M. V. Krishnappa: As soon &s
we receive the schemes, we will con-
sider them _It 1s not possible to say
anything now

Shri Bangshi Thakur: May I know
whether the Government is aware that
Shibsagar area 1n Tripura, from which
such a representation has been made,
can preduce 2,30,000 tons of paddy
sasily, ‘if some minor irrigation work
udnnemditsowhytheﬂowmmnt
s not paying any attention to that?

Mr, Speaker: That i all opinmion
The hon. Member must elucidate the
fact whether that scheme has been
received. The Minister has replied
m the negstive Now, he says thot

MARCH 20, 1060

Oral Answers 73%0

iIf We grow paddy there it will grow
in abundance in those areas and o0
on These are all matters of opinion.
I am not going to listen to the churcha
upon the fertiity of the alluvial soil
and so op and go forth. I can call a
large ‘number of questions if hon.
Members devote some more attention
to the questidns they put, and instead
of suggesting things or agking about
matters of policy only elickt infor-
mation. In that case we can com-
plete all the questions every day.

A{x Hon. Member: We are c¢om-
pleting on some days

Mr Speaker: That w because some
people are absent

Hirakud Dam Project

*1418. Shri Sanganna: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No 564 on the ith
December, 1958 and state:

(a) whether the final report 1n res-
pect of the Mahanad: Valley Develop-
ment (Stages III & IV) has since been
recewved from the Government of
Orissa; and

(! 1if so, the decision taken in the
matter”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir

(b) Does not arise

Shri Sanganna: May I know whe-
ther any such scheme will be  con-
templated in the Third Fave Year
Plan?

Shri Hathl: We have not received
any scheme, but the Oriesa Govern-
ment are preparing schemes for the
Mahanad: Valley Development (Stages
IIT and IV)

Shri Supakar: Since now the Gov-
ernment of India is getting a sub-
stantial help from the United States
of America for the development of
river valley projects may I know
whether these Stages III and IV of
the Mahanadi Valley Development are
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likely to be included under  that

E

Hathi: Well, Sir, the talung up
ese schemes could only be de-
when we get the detailed
from the Btate Governmen*
get the schemes we cannot
wa

we
any way
Shri Supakar

Mr. Speaker: Shri Panigrahi

Shri Bupakar: Sir, may 1 know how

long the matter has been pending with
the State Government?

Mr. Speaker: 1 have called Shrn
Panugrah .

Shri Panigrahi: May I know, Sur,
what are the schemes which have
been 1ncluded m stages 11l and IV of
the Mahanad: Valley Development
Project, and whether any of the
schemes have been surveyed at all?

Shri Hathi: Stage IIl of the
Mahanad: Valley Development in-
cludes the utihsation of the a1l
waters of the Chapplima Power Housc
and a power house to be constructed
near Dulesar The IVth stage von
templates that the water which wall
be released from Dulesar will again
be utised at Tikkarpara and power
generated

Bhri Sanganna: The Government of
India has entered into an agreement
with the United States of America
for a loan of Rs 100 crores for the
river valley projects May I  know
whether the Mahanad: River
Valley project 18 included m ‘his
scheme”

Shri Hathi I have already replied
to that

Mr. Speaker: The very same ques-
tion was put and answered, probably
the hon Member did not hear

Shyi Miahanty: The hon Minmster
stated that Stages III and IV will
have to be worked out by the State
Government In view of the fact thay
the entire Hirakud scheme was

EE?:

i
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planned, conceived and executed by
ths Government of India, may I
know why only stages IIl and I.
of the scheme will be formulated oy
the State Government, and  whether
there 18 any machmery for it?

-

Shri Hathi: Yes, Sir, they have set
up a mnchinery for these wnvestiga-
tions and preliminary investigationc
have already been done by the State
Government The Chsef Engineer
Hirakud 1s doing that

Shri P K. Deo: May I know if the
Tikarpara Dam scheme has been post-
poned indefimtely?

Shri Hathi. It has not been post-
poned indefinitely, but the prelimin-
ary survey shows that a large -rea
15 hikely to be submerged The
Ornissa Government, therefore, thinks
of havg a complete survey of the
arca to be submerged and decide on

the overall development of the
Mahanad: Valley .
Shri Sanganna’ May I know

whather the Delta Irngation scheme
15 also included m the Mahanad:
River Valley Project?

Shri Hathl* The Delta Irrigation
scheme 1s already going on

Shri Panigrahi. One of the objccis
of the Hirakud Dam was to control
floods on the river Mahgnad, but
recently 1t has come to lght that
Hirakud itself 1s not able to contrel
the floods m the river Mahanad:i In
view of this, may I know whether fu1
ther stages of development in the
Mahanadi River Valley, will be taken
mto consideration?

Shri Hathi: They will be taken into

consideration

‘e .

Mr Speaker: Next Question, 3hri-
mati Sucheta Knpalama Absent

Shri 8. M Banerjee: Sir, may 1
know how this guestion has been put
under the Ministry of Health?

Mr. Speaker: We will come to that
5hri Onkar Lal I find that both  of
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them are absent, and therefore the to’ Bombay are lying idle in Bombay
question does not arise. Port; and, if s0, may I know  the
ﬁrll.lt.m:lvh then, :
Sir, we would like to have a clarifica- Bhari M. V. Erbhoappa: They are
tion. .. . ‘ mg:n;idhh.:mhknm
Mr. Speaker: I 3o not know. I will gﬁﬁdﬂommtdnpmm'
examine this matter. The gquestion survey station is operating them
relates to the progress made in  the  ,oy mectively and efficiently.
construction of a suitable diversion
road to avoid trafiic. Shri N. N. Patel: May I know what

is the result of the work dome by
Shri 8. M. Banerjee: It relates to
v R n

A g e were

Mr, Speaker: We will see when able to gurvey the entire s

the matter comes up. Today it is not
a live issue so far as we are concern-

ed
Fishing Trawlers

*1420, Shri Assar: Will the Minis-
ter of Food and Agriculture be pieas-
ed to state:

(a) whether it'is a fact that US.A.
has presented fishing trawlers to India
to develop the fishing ‘industry;

(b) if so, the total number of
trawlers presented uptill now;

(¢) whether all these trawlers have
been distributed to the various States;
and

(d) it so, the names of the States
pndnumhcrumwhudhtﬂbuud!
The Deputy Minister of Agriculture
(Shzi M. V. Krishuappa): (a) Yes,
under the technical aid programme.
(b) Nine.

(c) Originally the trawlers were
distributed to some of the maritime

(4) West Bangal 3
Bombay. 2
Kerala. 2
Central Govt. 2

Total: ]

fishing grounds, currents and  cross-
currents in the Arabian Ses.  We
started from Saurashtra and we have
gone up to Tuticorin, and we Intend
to go round and come to Vizag also
so that the Bay of Bengal is also
properly surveyed and a map is pre-
pared of the fishing grounds, and

currents and cross-currents.

Shrimati Ila Palchoudhuri: May I
know whether only survey is being
done by thege irawlers or  actual
fishing is also doue? If actual fishing
is also being done, may I know how
much fish has come to Calcutta due
to deep sea fishing?

Mr, Bpesker: In which year?

Shri M. V. Krisheappa: While sur-
vey is being done we also catch fish,

fish, but survey is the main purpose.
Especially in West Bengal four
trawlers are operated by them and a
decent amount of fish is caught and
sold in Calcutta.

Shri Achar: May I know how it is
that none hag been allotted to

Mysare?
Skri M. V. Krishnappa: The work

has been taken over by the
Government. We
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Shri M. V. Krishnappa: That means
we have completed Mysore. We have
completed the whole of west coast
Saurashtra is very rich in fisheries
and therefore we had to start from
that gide and we have covered the
whole of west const and gone up {o
Tuticorin From Tuticorin we want
to go to Nagapatanam, then Vizag and
reach West Bengsl

Service Co-operatives

+
Komari Veda Kumsri:
1921 Shri Bibhoti Mishra:
Shri Jadhav:

Widl the Minster of

(a) the steps taken to organise and
establish service co-operatives;

(b) the number of such Co-opera-
tives m each State, and

(c) the financial and technical assi-
tance to be placed at the disposal of
these Co-operatives?

Oral Answers 7396

Co-operatives to be organised in each
State and the financial and technical
assistance to be placed at the disposal
ofluch.wﬁvummmk-
ed out.

Eumarl Voda Kamari: May I know
what are the special steps taken to
convert all the existing credit societies
mto co-operative societies, and what
time "will be taken on this work?

Shri B. 8. Murthy: After the reso-
lution of the Nationgl Development
Council "a working group has been
constituted to see the possibility of
tranzlating into action the objectives
envisaged m the resolution The work-
ing group has already gone into the
matter and given certain recommenda-
tions, and the recommendations are
under the active consideration of the
Government

as Mfer e W @ Ty
# Fity TR %9 X6 WOTC ¥ fawre
T O & fs o Ut F ow s W
SR ¥ AT, W) 4 wfaw ooy
z:wr ¥ oty quw ww ¥ Wt

ot wo wo yfr ot gr

Shri Hem Barua: May I know
whether 1t 13 a fact that the Intamn
Co-operative Union has submutted a
memorandum to the Prime Minister
and another to the Planning Commus-
sion demanding the total rejection of
the recommendations of the Co-opera-
tive Law Committee smce it seeks to
give arbitrary power to the Registrar
of Co-operative Societies? May I know
whether Gdvernment have exanmned
the position vis-a-vis this demand of
the Indian Co-operative Union?

Shri B. 8. Murthy: I trust this ques-
tion a&lso must have been examined
by the working group

W wo fwo wygww  wfew
Quniﬁwitfmﬁmwrﬁi‘w
I IR 5 QY wER ¥ fag
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Bhri B. 8. Murthy: I do not think
the hon Member s correct m stating
that there are already service co-
operatives They are yet to come into
existence

Shri Shivananjappa: The statement
gives only the number of credit
societies What about the number of
multi-purpose societies 1n each State?

Shri B. 8. Murthy: I requirg notice

Shrl Ayyakamnu: In view of the
fact that at present the co-operative
societies are the monopolies of the
haves, may I know whether the hon
Deputy Minister will take steps to see
that the have-nots also will have their
share and free scope in the co-opera
tive societies?

Shri B. 8. Murthy: Once the co-
operative societies as envisaged by the
NDC resolution come into existence
every family will have a place in
co-operative, and it will be a mutual
aid society, and not that of a capitalist
trying to exploit the poor

Shri M. L. Dwivedi rose—

Pandit D. N. Tiwary: Sir, on a point
of order The hon Member has left
hus seat, and 15 speaking from another
seat  Is 1t alfowed?

Mr, Speaker: He has been sithng
there for, a long time and I have been
therefore ussociating him with that
geat

Pandit D. N. Tiwary: His seat 1s
elsewhere

Mr. Speaker: Very well, I will take
note of it from the next dny

ﬁlol’l’!m & i
Ieel  wgew & ag AT W §
f faer winifer Srarediy w1 w9
wft fars feur § v & off Wenifew
deiw ¢ foof o wt owe o
dre & worz fisur &, afe g, A Imt
wmimt,wis?mmww

Yt ¢, i ¥ mer gy o ¥ @
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Bhri B. 8. Murthy: I would like to
have a translation of this question

Shri M. L. Dwivedi: May I know
whether the co-operative socleties
which have been described by the hon
Minister are the same as contemplated
by the resclution of the NDC and,
if so, what are the outlines of these
co-operative societies, are they func.
tioning all right, and may I also know
whether no sums of money are being
lost?

Shri B. 8. Murthy: The NDC reso-
lution has laid down a policy stating
the objective and to translate the
objective 1into action, there was
appointed a working group The
working group has gone into the whole
question and made certain recom-
mendations, and the recommendations
are under the active consideration of
the Central Government as well as of
the State Governments

Shri Sinhasan Singh: May 1 know
whether the new Bill to amend the
Co-operative Act 13 coming forth now?

§hrl B. 8 Murthy: 1 would hke to
have notice for it

Shri M. R Krishna. May 1 know
whether the new service co-operatives
will be started only after converting
the existing 1 82 lakhs of co-operative
societies?

Shri B. 8. Murthy: They will be
organused or re-orgamised

st g ™ 9w aw oY
AqEr S o § aed e
wferdn wff gror § v aw ¥ ofew
wifoar wr f awft § o off, 0y
& e W § ?

Shri B. 8. Marthy: It 13 a matter of
opinion

Mr. Speaker: Next question Shri
Subiman Ghose Absent Next ques-
tion

Shrimati Ila Palchondhari: As it is
agitating the minds of the people, may
1 know whether the Minuster will give
some assurance abeut this?
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Mr, Speaker: No assurances shall
be asked during the Question Hour.

Shrimati Ia Palchoudhuri: I meant
the next question. He 1s absent I
am sorry.

Some Hom, Members rose—

Mr. Speaker: I have allowed a
number of question on co-operatives
During the Question Hour. nothing
can be settled

Shri Panigrahi: The State has now
begun to organise and establish indus-
gnes But the Minister has repled
about the credit socetiee What 1s
the idea?

My, Bpeaker: They are all bel;ag
converted That 18 what he said

8hri M. L. Dwivedi: They are not
There are no service societies at pre-
sent He says there are some co-
operative societies There mus{ be
some clanfication about 1t, Sir

Mr. Spesker: There will be amplc
opportunity to discuss this when the
Demands for Grants on that subject
come up. It has not been disposed of
The Demands under that head have
not yet come. Next question

India-Ialy Air Bervice

*1425 Shrimati Na Palchoudhuri:
Will the Minuster of Transport and
Communications be pleased to state-

(a) whether it 15 a fact that a new
Alr Service between India and Italy

15 shortly to be brought into operatsion,
and

(b) if so, its broad detals’

The Deputy Minister of  Civil
Aviatien (Shri Mohiuddin): (a) and
(b). ‘Alitalia’ an Italian airline started
operating a scheduled air service bot-
ween Rome and Bombay from  4th
March, 1880, The service is operated
on a frequency of two eervices a
week on the route Rome-Karachi-
Bombay.

Shrimat! Ta Palchoudhuri: Includ-
ing the ‘Alitalia’, $his is the  18th

PHALGUNA 29, 1880 (SAKA)
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foreign service that we will have
over the air routes in our country
May 1 know how many have ., been
openell of late, and why Air’ Inda
did not open another route witk the
same afr traffic rights®

Shri Mohiuddin: There are  about
18 foreign awxr lmes operating through
India I am sure the hon Member is
aware that Air India International is
operating through Rome for a long
time. Our services to London, about
three trmes a week, stop at Rome

'wﬂuimmw

*vRe. off wEww w9 w0
we awr g ot oy @ & 0
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(w) =g v fewr femr oY WY
imwwd, W
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The Deputy Minister ‘of Food ang
Agriculture (Shri A. M. Thomas):
(a) The Central Government have not
purchased any quantity of paddy i
Madhya Pradesh

(b) and (c) Do not arise

Shri M. L. Dwivedl: Is it a fact that
although paddy is not being allowed
to be sent {p other States from Madhya
Pradesh, from other places
are being sent to Madhya Pradesh,
and this affects the food problem
seriously What 1s the answer for
this tlt.ultmn?

Shri A. M. Thomas: Paddy is being
purchased m Madhya Pradesh on

.State Government’s account, and they

have purchased about 74,200 tons of
paddy till the 13th March. I do not
lmow which Staft my friend refers to.
Is 1t Utl:r Pradesh®
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Shri M. L. Dwivedi: Yes.
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oft qgwwew o : wer wiw ol
weiverarf wfes ne ¥
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ghri A. M. Thomas: The Madhya
Pradesh paddy is being purchased.
The rates range from Ra, 815 to
Rs. 1430 for various kinds. For
coatse variety, it is Rs. 9.50. 1t has
been possible for the Madhya Pradesh
Government to sell this to the West
Berfial Government at the rate of
Rs. 10.69 per mapnd.

oft wnftever: & o wgey
+ ., . oty v, e, T, T &,
w7 TTETC BTC A o Tvw Wl
W@ TR R ¥ wdeaft e
o ¢?
ghri A. M. Thomas: Yes Sir Al
thpt is offered is being purchased
Sapakar:
mw=} rose—
or. Speaker: I know both of them
cophe from Orissa.

phrl SBupakar: It 1s a question con-
cerming the whale of India.

pMr. Speaker: ] am aware any hon. -

Me¢mber can put any question i thus
House .

fay Strike by P. & T. Empioyoes

() whether the Posis and Twele-
gr#bhs  employees in the country
opferved a pay strike on the  3nd
mpreh, 1089;

(b) if so, what were their griev-
anfes; and

{c) the steps taken by Governmaenmt
in the matter?
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&y
(8hri Raj ): (a) to (¢). A
:htmmt%mmemeof
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.

StarEvEnt

(a) Yes. Some of the P. & T. em-
ployees did not asccept pay for
r;l;rm.l“iunuum March,
1050,

(b) (i) Immediate grant of second
instalment of interim relief;

(d) early publication of Pay Com-
mission report; "

(ill) repeéal o rules 4(A) and 4(B)

of the Central Civil Services (Con-
<duct) Rules; and ’
(iv) quashing of action already

taken against unuwon workers under
these rules

(c) As already announced on the
floor of this house, it is within the
terms of reference of the Pay Com-
mission {0 recommend the gramt of
-gecond interim relief, The report of
the Pay Commussion is expected, to
be out by the end of June next.

As rcgards points (iii) and (iv)
Government are unable to reconsider
the position

8hri 8 M. Baneriee: May I know
whether it 15 in the knowledge of the
hon. Minister that the recent amend-
ment of the Government Servants
Conduct Rules has exemptell the
ports, dock and defence installation
employees from the purview of rules
4(A) and 4(B), which is also one of
the demands of the P & T. em-
ployees and whether this question has
been taken up by the Ministry with
the Home Minstry to exempt the
P. & T. employces also?

Bkri Ra) Bahadur: The port and
dock employees are exempted from
the operation of rules 4(A) and 4(B),
but the P. & T. employecs are not.
Thizs has been decided after due con-
sideration of the whole guestion.

418 (Ai) LSD.—2
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Bhri 8. M. Banerjee: May I know
whether a number of telegrams have
been received from all over the coun-
try from the P & T. employees m
this regard and whether this will be
discussed along ‘with the représenta-
tives of P. & T. eiployees and of the
Home Minustry?

Shri Raj Bahadur: Yes, Sir, tele-
grams have been received.

Shri 8. M. Banerjee: May 1 know
whether this question of discrimina-
tion against P. & T. employecs will
be referred to the Pay Commussion?

Shri ‘Raj Bahadar: I would Like to
repudiate the msnuation that there
1s any discimination. The decision
has been taken on merits, keeping in
view the fact that P. & T. employees
belong to essential public ytlity ser-
vices and also they are not m the cate-
gory of industrial employees as such;
so, these rules have been made lp?li-
cable to them *

Shri Hem Barua: In view of the
fakt that the P. & T. employees are
demanding a second instalment of in-
terim relief and in view of the fact
that the statement says that it 1s with-
in the terms of reference of the Pay
Commission, may I know what steps
Government have taken to impress
upon the Pay Commission the urgenc:
of the situation, so  _that a second
instalment of interim relief may be
given?

Shri Raj Bahadur: .Government
would not think 1t appropriate to in-
terfere with the discretion of the Pay
Commission and I think the observa-
tions made the other day by the
Finance Minister in this behalf are
relevant.

L] s l.

Dr. Melkote: May I know the total
number of employees in the P. & T.
Department and how many Centres
were affected and the number that
participated in this strike?

Shri Raj Babadar: According to the
statistics available, out of a total of

" 214000 non-gazetted P. & T. em-

ployees, only as many as 33205 did
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not drew their pay on' 3nd March,
which means about one-seventh of the
total number of employees partici-
pated in this so-called pay-strike,

ot weer v ;& g v g
§ v fomt et ® 3 v ot oy
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Wargarfrsavaea ot ?

off vw gy A A, IR
Fat fer arewrg | oty '
Shri 8. M. Banerjee: May I know
whether, in  view of the adsurance
gven by the Finance Minister that
the Pay Commussion’s report is likely
1 be submitted by June, 1959 and
aiso the assurance

affected either by floods or drought;
and .’ «*

(R.&euﬁonutmbythat:mm
in matter?

The Deputy Minister of Feed and
Agriculture (Shri A. M. Themas): (a)
The Government of Andhra Pradesh
bave requesied the Centre not to

MANRCH 0, 1o

Pr-duthmthmm
there; it 138 the Central Government
machinery that is procuring Although
we left it to the State Government to
procure, they are not amenable to
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Government even the procured
May I know the quantity referred to
bytheAnd.hnGwmmePﬂ

Shri A. M. Thomas: With regard to
supplies to Andhra, the question has
not been raised. Andhra Fradesh
being a surplus State, I do not thi
any quantity has to be made over
Andhra Pradesh,

Shri M. B. Krishna: Is it a fact or
not that the Andhra Pradesh Food
and Agriculture Minister requested
the Central Government to sell back
certain quantity of rice procured in
that area?

Bhri A M. Themas: 1 require
notice.

Shri Panigrahi: May | know whe-
ther there are two agencies working
in Andhra Pradesh for procurement
of rice and paddy—the State Govern-
ment and the Central Government?

Shri A. M. Thomas: There is only
one agency—the Central Government
agency. I gaid, it the State Govern-
ment is prepared to procure, we are
prepared t0 leave the procurement

'
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much quantities are sold to us
That is exactly what hon.
Members want to know. 1 am sure

lines set up so far?

(b)., Yest Sir, g

(c) 29 miles of transmission and
distribution lines have been set up so
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Pettt- 5 -up? May I know what =
the target date for starting slectricity
wppbintherunll.t;_-ﬂ_

Skri Pathi: Because there is short-
age of power-supply, we have includ-
ed twe schemes—aone is the hydel
scheme in Leimakhong and the other
is the extension of Imphal system.
By 1959-60, the other one widl pe
resdy. e
Shri Hem Barua: In view of the
fact, that the dances of Manipur .m
moonlight are a panorama even for
the Gods to see, why is it that Gov-
ernn.ent propose to destroy tite ro-
mance of the scene by imposing
electric bulbs in the rural areas?

Mr, Speaker: That is a suggestion
for action.

Bhri L. Achaw Singh: May I know
whether the Hills Division head-
quarters of Chudachanpur, Ukhrul and
‘Thoubal will also be electrified in due
course because there are no power
plants set up at present?

Shri Hathi: I do not know the
details bul about 78 villages are to be
electrified.

Shri P. K. Deo (Kalahandi): Mr,
Speaker, a tense atmosphere has
been created in Orissa due to the
hunger strike of the displaced per-
sons from Rourkela,...

« Mr. Speakef: The hon Member must
read the rules. He should not inter-
rupt the proceedings at any stage he
likes. ‘'There is a Short Notice
Question,

SHORT NOTICE QUESTION

Crashing of LAC Dakota in NEF.A.
Area

Shri Hem" Barua:
Shri P. C. Borooah:
Bhri 5. M. Banerjee:
Shri Panigrahi:
Shrimati Ia
Palchondhari:

Wil the Minister of Transport and
Comnunicitions be pleased to state:

(a) whether an accident involving
1.AC. Dakota took place in N.E.RKA.
area on 12th March,*1058; and

SN.Q. 10

D) & o the number of deaths that
toek Plece and the loss to the Gov-
srpment in this connection?

pie Deputy Minister of Civil Avia-
tion ¢Shri Mohiuddin): (a) Yes, Sir.

(p) PFive persons were killed and
the aircraft was destroyed. The ac-
quised value of the aircraft was
Rar 1,183,674 and written down value
Rs, 289.57 nPs

ghri P. C, Borooah: Is it a fact that
1AC. had three accidents in the
N.EF.A. area since they took over
food-dropping from the private opera-
tor some nine months ago as against
only one accident in four and a half
year when the private operator was
operating under worse conditions?

Bt Wivkimbtim: 1 wn nit wware v
the comparisen that the hon. Mem-
ber 15 making Of course, we know
that in the NE.FA, area air dropping
of food 1s a hazardous task. But even
a bazardous task should be under-
taken for the service of the country.

ghri P. C. Borocah: Is it not a fact
that in the NNEF.A. area during the
last nine months there were three
._celdel'lls?

Shri Mohiuddin: Last year, 1957-58,
therc has bcen one minor accident to
an I.LAC aircraff and one major acci-
dent

shri P. C Borooah: Is it a fact that
the men engaged in food dropping in
the accident were from Bombay area
ar 1 had not N.EF.A. cxperience?

ghri Mohiluddin; They had the
experience. No pilot is allowed to go
into this area unless he has had train-
ing of the area and also had experi-
ence of flying over that area

shri Hem Barua: In view of the fact
that this sort of air crash has almost
become an annual event—last year
there was one—may I know what
steps Government have so far {aken
to read and pre-judge the weather
copditions obtaining in thati area at
the tme when the aircraft 15 com-
mssioned for mir-dropping of food?

ghri Mobiuddin: All precautions
have been and are being taken to
improve the conditions. Regarding
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requirements for flying an aircraft, I
am not sure what 1s'meant by the hon.

ﬁthon‘ &%l “, i ‘P;? m“;::;
that 1s not ;
shel "B Bards, ek %00t the

correct position. "i}y question was
gentydlly ' #¥0us * the aeciflents and

y Tebhdlttons. *'Last time, whin
e aétident octutred, niy ‘Inforddtion
oi# that, the pilot did not want to pro-
sfepd to NEFA. but he wes forced
to do so.: This shows eXaming-
tion of the proper weather quality is

1 Bhrd Mahluddin: I do mot thindk that

information §4: correct—to say that he
was forced to go. All the informa-
f16n about the weather is given to the
pliotd’ end when conditions are not
favourable the awrcraft does not take
off,

Shri Hem Barua: Then, in spite of
the information given, how is ii that
this air crash occurred? 1 want to
know whether the weather condstions
developed after the aircraft left; if
therc was any change, whether that
was passed on to the pilot, and also
whether he was nformad of the
weather condition then obtaining be-
fore the aircraft took off?

Shri Mohiuddin: 1f the hor Mem-
ber 15 referring to this accident, we
have nct got any information about
the causes of thus accident

Shrl Heme Barua: May I know whe-
the: it is a fact that a helicopilar was
sent from Calcutta to that area after
two days of the accldent? If so,
wha{ is the information eollected by
the helicopter” Could it reach the

Shri Moldufidin: The helicopter did
resch there on }5th March, marn-
ing to evatuate the survivors. and this

was very  surccecfully
carried out The information about
the attoel pecident is beiog collected
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g S viamsi i o I
-2 Bhrii@8. M. Baperjee::Gometime ago,
8w, you were picased: ta order that

accadent, lekes..p. some statemen
gt be.oide abolit it hy the Gow-
exment beforesows ralse it..in the
House. ’That kas not been followed¥in
died, T

") Yoo e,

" Shri Mohinddta; 1 will explain it
The accident ok place on the 12th;
on Friday the 13th, ] wanted to make
a shatemont in the afierneon hefore
the House adjourned. But, unfortu-
nately, 1 did ned have full information
sbout the survivors and thosr who
died.: 1 dig not \bagefore want to give
any informatian which was incom-
plete, a5 far as, survivers are con-
cerned. f

Shrimati Il. Palchoudhuri: May I
knpw whether  any, compensation has
been paid fo the dependant. of these
ve persons? If wo,! what 15 quanium
of compensation given to thelr fami-
e

Sbri Mohinddin: For the NEFA,
sir opeirations special arcapgements
have been made for cumpensation, . Qf
course, 1t 18 {00 early to pay cpmpen-
cation But 1t will be pard m doe
eourse. Quite a substantial amodint of
coinpensation has been provit!gd for
such accidents in the N.EF.A, area

Shri 5. M. Banerjoe: Of payrsa, syme
amount wall be pard to ihe, Zamilias.
But have you paid anything. fs ymme-
diate relhef”

Shri Mohinddin: I do not ow whe-
ther an} ¥mmediate rellel was neces~
sary. The survivors were wrvaguated
{roro that arex And 1 am mse that
if any immediate 1elsef 1s.peepasary
that will be looked into . K- ix o0
early for me to say anyiheng AR/

ShrimaBl Tia Palehougiio m
ing compensation - ’

* the peopls Who.haverdiay’  meb1 o



Bhri Hem Barus: I want to know

Mr, Speaker: If we hear anything o
the contrary then, of course.
. Shri Hem Barua: 1 want to put an-

other question.

Mr. Speaker: I have allowed a suffi-
cient number of questions. He can-
not go on putting questions.

Nlml‘m:nnlwum

Co-operstive Bugar Factazies
Bthax

nua.:nm-wwmm
#ad Co-pperation be plessed to state:

(a) the position with regard to the
establishment of the
Fugar factories allotted to Bihar;

(b) the amount of prefit paid to the
cane-growers in the aweas of the ¢p-
operative sugar factories that have
been working mince the heginning of
the Second Mive Year Plan: and

(c) its percentage on the amount of
capital invested by the cane-growers?

The Deputy Minister of Community
Development and Co-operation (Bhrl
B. § Murthy): (a) So far no co-
operative sugar factory has been set
up 1n Bihar

(Y and (¢) Do not anise
Wit & s wx fciww

vt ot fgfy frwr @ Wy
o v gfe ofr og wd o
wi fin:

(%) wragavd v 1y ol
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aTRTT ¥ b oY o fie T MR,
wore fargre o v F Wl & wrowrd
¥ yex ¢ firow ger fear O gy
o w g o fow ad; o

(w) ofe g, o oot & W
ws 7y ¥ war ol fear & 7

ww ot gfc ot (ot wo me
W) : (v) wher s g b
fry ty oy, tene Wt

(w) g fawar frwrardir £ 1



433 Wrien Amowers REALGINA ¥. 1000 (SAKA) Wripren 4wmpers 741

Printing of Thkole
" Bhri D. C. Bharma:
M17. 3 Suri Rechunath Singh:
Will the Minister of Rallways be
pleased to atate:

(a) whether there is a proposal
under consideration of the Govern-
ment of India 10 print the pames of
stations and fares of passenger tickets
in three languages—Englsh, Hind:
and the regional language; and

(b) if po, the decision taken there-
oal?

The Deputy Minister of Rallways
(8hri Shahppawps Khan): (a) Yes

(b) No decision has been reached
A yet.

Rallway Level-Crossing, Safdarjang

. { St it Ko

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No 1111 on the 10th
September, 1858 and state

(a) the progress made in the coik-
truction of a suitable diversion road
to avoid traffic Jam at the railway
level-crossing near Safdarjang Air-
port, New Delhi; and

« (D) when the work i1s likely to be
completed?

The Minister of Health (Shri Kar-
wmarkar): (a) There has been no pro-
gress as the question of finance has
not been settled so far. The matter
is, however, receiving attention

(b) The works are expected to be
<ompleted in about a year and a halt
after commencement.

Abolition of Nabadwip-Saatipur
Railway Line
*1442. Rhri Sabiman Ghose: Will the
m;Mdmh plessed to

(2) whether there is any proposal
to abolish the metre gange line of

Nabpadwip-Baptipur Section, Sealdsh
Division, Eastern Rallway;

(b) it %0, the reasons therefor; and

(c) svhether he is aware tiht the
abolition will cause’great hardships to
the people particularly in view of the
fact that Nabadwip and Santipur are
places of pligrimage?

D?tjlhﬁuu Raflways
(& 8. V. Ramaswamy): (a) Appa-
nntfythhon Member 15 referring

to Senupur-Nabadwipghat N.G. Sec-
tion of the Eastern Railway. Thers
1s no ptoposal to abolish this line at
the moment.

(b) and (¢) Do not arise.

Rallwpy Over-bridge at Manmad

— {x Jadmar:

Will the Minister’ of Railways be
pleased to refer to the reply given to
Stayred Questibn No. 1377 on the 18th
September, 1858 and state,

(a) whether the revised estimates
for the construction of Railway over-
brnidge at Manmad on the Central
Railway has since been prepared;

(b) whether the Bombay Govern-
ment's approval of the plan and ac-
ceptance of the cost of the work has,
since been received, and

(c) when the work 1s lhkely to
begin?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes, Sir.

(b) No, Sir

(c) The work can only be taken in
hand after the approval of the Gov-
ernment of Bombay to the plan and
estimate 15 received

Chemical Fertilisers for Punjab

*1434. Shri Ajit Singh Sarhadi: Wih
the Minister of Fead and Agriculiwre
be pleased to state:

(a) the total demand made by the
Puhjab Government for chemical



7417  Written Ansivers  MARCH 30, 1090

fertilizers for
1058-80:

(b) the allocation made in 1958-39
and glocation intended for 1859-60;
mnd &

(c) whether any preference is given
to States which have got higher ptten-
tal of production in foodgrains®

The Minister of Food and Agricul-
ture (Shri A. P. Jaln): (a) and (b)
A statment 1s laid on the Table ol the
Lok Sabha [See Appendix V, annex-
ure No 4]. :

(c) The basis generally adopted for
allocation 1s the proportion of the
available supplies to demand.

“the years 1958-50 and

Rallway Sleepers from Burma

*1426 Shri Subbiah Ambalam: Will
the Minister of Rallways be pleased
to refer to the reply given to Un-
starred Qucstion No. 1946 on the 17th
December, 1958 and state:

(a) whether all the consignments of
railway slcepers from Burma have
aince been received in India accord-
ing to the terms of the contract;

(b) the number of sleepers found to
be of inferior quality or which did not
conform to specification; and

{c) what ‘action has been taken by
Government in the matter?

The ‘Deputy Minister of Railways
(Shri 8, V. Ramaswamy): (a) No,
Sir.

(b) Inspection of the sleepers 1s
still in progress Of the sleepers so
far inspected, less than 6 per cent do
not. conform 1o specificajions.

{c) Suitable action in terms of the
comtract will be taken.

Vigilance Cells

41439, Shri Harlsh Chandrs Mathur:
“Will the Minister of Railways be
pleased to state:

(@) how many officers on each Rail-
wz:mehavehammrge-nhemd
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on the recommendations of the vigll-
me cells durning 1858-38 so far;

(b) what™is the extent of the funds
vAlved;

£) what action"hds been
aga'Nst defaulting officers?

qb¢ Deputy Minidter of Railways
Shahnzgwas Khan): (a) 17
mnpel on all Railways

(b) and (c) It 1s not possible to
st.nP at this juncture what amounts are

nvPived for which these officers may
b-e held hable. Most of these caves
are Still under enquiry

“Padal” Trees N
¢1432, Shri Subodh Hansda: Wik

the Minster of Food and Agriculture .
be Pleased to state

taken "

(4) whether ‘Padal’ tiecs grow 1n
abyndance m the counliry; N

() 1if so, the places where they
gt.,,erally grow,

(c) whether 1t can be
with ‘Sal’;

o (d) whether for afforestation pur-
po<es also they are being u od, and

compared

(¢) the quality of timber obtain-
td friom at and ats usefulness?

she Minister of Food and Agricul-
ture (Bhri A, P, Jain): (a) Yes, Sir, *

(b) It 15 found throughout India,

t.cularly as an associatc of Sal 1n»
the Sub-Himalayan tract

(¢) No, Sir

(d) It has not been much used so
far

(¢) Timber obtained 1s not durable
and s also tough and coarse textur-
ed It can be tried for tool handles
and house construction purposes, ete.

Calering Rates on Rallways
71433, Pandit D. N. Tiwary: Will the
Mminister of Rallways be p!eaae& to,,
stale:
(a) whether 1t is a fact tha¥ there is
qo uniférmity in catering rates on



9419 Writtm Anewers PHALGUNA 29, 1880 (SAKA) Writted Answers fgho

Railways angd rates duffer fr'om station
to station m the same Zone;

(b) whether the rates of the depart-
mentally managed Restaurants, Re-
freshment Roams and Stalls etc, are
higher than those managed by the
contractors; and -

(c) 1 so, the reasons for the same®

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): (a) A state-
ment is laid on the Table of the Lok
Sabha [See Appendix V, annexure
No 5]

(b) No, mot as p general rule
Variations, where they exist, are due
to differences in quality and to differ-
ences in the prices of raw materials
In different localities

(c) Does not arise

Supply of Wheat through Fair
Price Shops

Shri 8. M Banerjee:
Shri Tangamani:
 Shri A. K Gopalan.

Will the Minister of Food and Agri-
cultore be plcased to state-

(a) whether the starch value 15 less
in the wheat supplied through the
fair price shops,

(b) whether any analysis was done
at Lucknow at the request of the
Health Officer, Dehra Dun Munia-
pality recently, and

(c) f .0, with what results?

The Minister of Food and Agricul-
lore (Shri A P Jan) (a) Starch
value of foodgrains 1s not significant
from the point of view of nutrition
(unlike protein and vitimans), and 1s
not, therefore, being determuned for
wheat supplied through the fair price
shops.

(b) and (¢) Yes During last 8
months, 2 samples were analysed and
hone was found unflt for human con-
sumption  StBech conteny of the

sampjcs was not, however, deter-
min

*1434.

Masipur Blate Transport -

*1435. Shri L Achaw Singh: Will
the Mimster of Transport and Com-
manications be pleased to state.

(a) whether the ,Mamipur State
Transport 13 governed by the depart-
mental rules of Government or by a
separate code®f the Undertaking, and

{b) whether there.is any propesal.
to declare the Manipur Staie Trans-
pqrt a commercial undertaking?

The Minister of State in the Minis-
try of Transport and Commanications
(Shri Baj Bahadur). (a) The Manipur
State Transpert i1s at present govern-
ed by Government rules There 1s
also a separatc Departmental Manual
for the routine work of the Organ sa-
tion

(b) Yes

Uniform Taxes on Road Transport

*1436 Shri Jhulin Sinha Will the
M rmster of Transport and Commum-
cptions be pleased to refer to the
rcply given to  Unstarred Quest on
No 3533 on the 8th May, 1958 and state
what progress has be«n made regarding
the proposal to evolve .a umform
policy of taxation on motor vehitles
by the Central Government and dis-
tributing the proceeds thereof amongst
the various States on some fixed
basis? L] .

The Minister of State in the Minis-
try of Transport and Communications.
(Shri Raj Bahadur). As the proposal
raises a majdr policy issue, for the
present efforts are being made to per-
suade the State Governments to agree
to consolidate the various motor vehi-
cle taxes and fees into one tax to be
collected .by a single agency and fix
the cetling for motor vehicle taxation
at 73 per cent of the tolal existing
Madras rates

IR QO
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Drodgars for Bombay

*1438. Bhri Assar, Wil the Muns-
fer of Transport and Communications
be pleased to state

(a) whether it 15 & fact that Bombay
State Government have demanded
more dredgers for dredging their
munor parts of Western Coast,

(b) af 50, how many havthomlllp
plied; and

(¢) 1n case none has been supplied
so far, when these will be supplied?

The Minister of Stste in the Minis-
try of Tremsport and Communications
(Shri Raj Bakadur): (a) t0 (c). A
statement Is laid on the Table of the
Lok §abha [See Appendix V, annex-
are No. 8).

(®) it g0, which are the States;

(c) whether Government have
ascertained the cause for the mowe;
and

(d) if so, the reaction of Govern-
ment shereto?

The MNipister of Health (it
Karmarkar): (a) According to the -
formation available with the Govern-
ment there is no move on the part of
any State Government to reduce the
number of seais reserved for women
students 1n medical colleges

(b) to (d) Do not anse

Distribution of Imperied Wheat In
Delbi

1440, Shri Rajendra Singh Wil
the Minuster of Food and Agricalture
be pleased to state

{a) whether 1t 15 a fact that Gov-
ernment have given the contract of
distnbution of imported wheat 1n
Delhz to & co-operative society,

(b) whether Government 1z aware
of the fact that dealing permits are
fiven to dealers on certain extrane-
ous consideration,

(¢) whethe- Government have re-
ceived complants against the manipu-
lattan of the acrounts of the co-
;ﬁnme soclety by the office bearers;

(d) 1f so, what action has been
taken so far in the matter”?

The Minisier of Food and Agriewl-
ture (Shei A. P. Jajp): (2) Quotas ot
uoported wheat have been allotted by
Government to a number of registered
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Cracker Explosion in a Railway Office

i { O ek

Will the Minister of Rallways be
‘pleased to state:

(a) whether it is a fact that a
<racker axploded on 10th March, 1859
pin the office of the Divisional Superin-
tendent, Northern Railway in New
Delhi;

(b) if so, how the cracker had found
its way into the office;

(¢) whether there are no watch and
ward staff posted at the office;

(d) whether there were any casual-
ties; and .

(e) whether any persons have been
found responsible for the accident?

The Deputy Minister of REallways
(S8hri Shahmawas Khan): (a) Yes.

’

(b) No information. The matter
is being investigated by the local
police and the Intelligence Branch of
the Railway Protection Force.

(c) Yes, but only at the gates.
(d) None.
(e) Investigation is in progress.

Co-oporative Sugar Facteries ia
Uttar Pradesh

*1442. Bhri 8. M. Banerjee: Will the
Minister of Community Development
‘umhpmwm:

() whether pome more co-operative
Migar factories are to be started in
Uttar Pradesh during 1969-00;

(b} it 90, the aymber of gych fag-
terien; apd

(c) their capecity?

mmm Lonsppsnirty
Bovelppmepi and Conperation (Shel
B 5. Mushy): (a) Np, Bir.

(b) snd (c). Do not arise.

*1448. Shri Bidhudl Mishrp: Will the
Minister of Haeslth be plegsed to state:

(a) whether Government contemp-
late to cregte a strong Central Institu-
tion for carrying out research in the
problem of controlling popuistion on
nationa] scale; and

(b) if so, what is the nature of re-
search to be wndertaleen?

The Minister of Healh (Shri
Earmarkar): (a) and (b). The mat-
ter 13 under conszideration.

Wd—m Ports
*1444. Shri Assar: Will the Minis-

ter of Transpert and Communicslions
be pleased to state:

(a) whathar it is a fact that Gov-
ernment have declared fifteen ports
of Bombay State for develapment as
intermediate ports;

(b) if so, the names of the ports;

(¢) whether development work af
all these ports has been undertaken
by Government,;

(d) the names of ports where de-
velopment work have not started;
and

(e)themp?stnrddu’

(Shri Raj Bahadur): (a) to (e). A
statement is laid on the Table of the
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minor ports as Intermediate Porls.
However, 18 minor ports, which hand-
led one lakh of tons or more of cargo
per year in the past or were other-
wise® ithportant, are being treated as
Intermediate Ports for over a period
of 7 years in order to view them in
the proper perspective and to focus
attention on the more important of
mmor ports. Out of these 18 ports,
9 ports namely Okha, Broach, Ratna-
giri, Mandvi, Bhavnagar, Veraval,
Porbandar, Bedi and Navlakhi‘* eare
located in the Bombay State.

fc) Executive responsibility for
development of these ports vests in
the Government of Bombay. It is
understood that that Government is
exeruting most of the development
works included in the Second Plan
relating to these ports.

(d) None.
(e) Does not arise.

Purchase of Rallway Coaches

2180. Shri Ram Krishan Gupia: Will
the Minister of Railways be plcased
to state the amount of foreign ex-
change spent to purchase Railway
coaches dl.irm; the last eight years?

The Deputy Minister of Railways
(Shri Shahnawas Khan): The amount
of foreign exchange spent by the
Indian Railways for purchas'ng Rasl-
way coaches according to payments
made in the 8 years 1850-51 to 1857-
B8 was Rs. 13-07 crores.

* Note: These figures are exclusive of
thé coaches rcceived * under Aid
through TOM and Colombo Plan
as also the coathes which might have
been purchased by Governmant
Deptts. other than Indian Raiiways.

Sale of Cheap Food Packets on
Rallway Stations

" #18). Shri Ram Krishan Gupta: Wil
thé Minkster of Railways be pleser

MARCH 10, 1950
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to state the names of stations chosen
for sale of cheap food packeis (zone-
wise)?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): A statemsnt”
is placed on tite Table. [See Appen-
dix V, annexure No. 7.] .

Multipurpose and Major Frrigation
Prejocta

2182 Shri Ram Krishan Gupta: Wil
the Minister of Irrigatien and Power
be pleased to. state;

(a) the names of multipurpose and
major irrigation projects which have-
been completed so far (State-wise);

(b) the names of multipurpose and
major projects which are under con-
struction (State-wise); and

(c) the nature and name of new
schemes which are under 'nvestigation
(SBtate-wise)?

* The Peputy Minister of Irrigatim
and Power (Shri Hathi): (a) to (¢)
A stalcment containing the requinite
information is placed on the Tah:
[See Appendix V, annexure No. ‘8.3

Raflway Wagons Prodacing Units

{ Shri Ram Erishan Guptas
2183, { Shri Bibhutt Mishra:
L Shri Siddananjappa:

Will the Minister of Rallways be
pleased to state:

(a) the number of railway-wagon
preducing um:ts in the country and
their annual capacity:

(b} the number of wagons manu-
factured in India during 1058: and

(¢) the number of wagons imm:td'
from foreign countrics during thc-
ue piriod. country-wise?
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The Deputy Minister of Railways
€Bhri Bhahnawaz Khan): (a)

No. of units  Annual capacity
(Based on actual
Estab-  Under 1957-58)
n -
lshed develop-
ment
9 10° 17372
#’.Ewc-l;den one unit which has stopped
sccepting further wagon orders.
®) 13589
) 1. Ausma ) i 660
2. Belgum 29
3. Germany . 150
4 Tuly 282
5. UK. . . . 471

Torm 1592

Janata Train betweea Delhi and
Phalera

2I84 Shri Ram Krishan Gupta: Wil
the Minister of Rallways be picased to
state: -

{a) whether Government have re-
woemd representations for running an
expless or Janata train between Delh:
and Phulera; and

\b) if go, the decision taken there-
on?

The Deputy Minister of Rallways
1Shri Shahnawas Kham): 1a) Re-
presentations have been received for
runrung an addstional train belween
Jellu and Phulera va Reéengus,

(b) There 1s no traffic justsfication
for introduction of an addilional trun
on the section.

Grants for Goshalas in Bomhay Siate

2185. Shri Pangarkar: Will the
Minister of Food and Agriculture be
Pleased to state the granis given to
Bombay State during the year 1958-
59 so far by the Central Government
for the development of Goshalas”

The Minister of Food and Agricul-
tare (Shri A P. Jailn): A sum of
Ra. 1'65 lakhs has been allotfed to the
Bombay State as Central assstance
during 1958-59 for the developmént of
Gaushaslas. -

Irrigation Schemes for Bombay State

2188. Shri Pangarkar: Will the
Minister of Food and Agriculfure be
pleased to state:

(a) the amount allotted to Bombay
State for munor trngaton works dur-
ing 1957-58 and how much has been
actually spent, and

(b) the extent of land brought under
cultivation as a result of these works®

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) ‘The
amount allotted to Bombay State for
Minor Irmgation Works during '957-
58 was Rs 370 40 lakhs.

As reported by the State Govern-
ment, the actual expenditure on
Minor Irrigatwn Works during 1957-
58 was Rs 343 09 lakhs

(b) According to the information
available, the area benefited from
Minor Irngation Works during
1057-58 was about 1-45 lakh acres

Fair Price Shops is Bombay

2187 Shri Pangarkar: Wil the
Minister of Food and Agricylture be
pleased to state

(a) whether anv complamits have
been received bv Government repaid-
ing the functioning of the Fair Price
shops in Bombay during (he year
1858-59 so .far, and

(b) if so, .the nature of the "com
plaints®

The Minister of Food and Agicul-
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) The complaints alleged'—
(1) madequacy of shops

(11) inadequacy of stocks and
1ssueg of rice,
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(iil) charging of higher rates
(iv) smale 1n excess of prescribed
scale,

(v) non-issue of cash memos or
1ssue of cash memos by

shopkeepers.

(v1) inferior quality of imported
wheat.

Pamenger Amenities at Statioms on
N Rallway

2188, Shri D. C. Bharma: Will the
Minister of Rallways be pleased to
state:

(a) the various passenger amenities
provided at the stations on the follow-
ing Sections of Northern Rulway
during the First Five Year Plan
period;

(1) Amntsar-Pathankot, and
(ii) Pathankot-Joginder Nagar;
and ’

(b) the nature of the works done
and the expenditure incurred so far
on each of the works?

Députy Midister of Raflways

(!h'l Shahnawas Khan): (a) and (b).

The nature of passenger amenities

with cost provided during the

oFirst Five Year Plan on the Amnit-

sar-Pathankot and Pathankot-Jogn-
dernagur sections 1s as under:—

Amnisar—Pathankor Secrion e
(x) Batala-Rasing of pistform 19320
(l} Gudupm-sudmplu-

19713

(3) Vez-b-mannnrtuuhﬂ 10767
Ll

H&hl.ndphtﬁxm 26163
Pathankot —Fopndernagar Section
1. Baijnath Paproh Fgg:—&

a. Palsmpur Punjsb } chiori- 40382
3. Jogindernagar plant

4 Anur—q seated latnoes . 1748

Panchhi-New fiag station
Ruki . . 44399

6. Sullsh-New flag  ststion ®
Hak . . . 3368¢
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Re.

7. Jwalamukhi-1st class wait-

ing rooth Road ¢ 1Y
8. Kangre-Waiting hall 5942

Nagrota lo“loﬁlﬂlﬂl‘-
,’ m ( . ’7“4.
10, Anur } Station
11, Bharmur building 16000

Loading of Wagons on C. Rallway

2189. Shri Daljit Singh: Will the
Minmster of Rallways be pleased to
state the-dauly average number of
wagons loaded from stations on the
Central Railway for stations on the
Northern Railway during 1958-590 so
far?

The Deputy Minkster of  Rallways
(Bhri B. V. Ramaswamy): The daily
average number of wagons loaded
from stations on the Central Railway
for stations on the Northern Mailway
during the period from 1st April,
1958 to 28th February, 1059 was 187
BG and 8 M.G.

Efecirification of Btations in  Orisse

#2190 SBhri P. K. Deo: Will the
Minister of Rallways be pleased to
state:

(a) whether Government propose to
electnify railway stations in  Orissa
where electricity is avaslable; v

(b) 1f 30, when the work 1s likely
to be completed;

(¢) how many such stations are
there without electricity and whuch
are they; sl

(d) how many such etatlons are
proposed to be elecirified during 1988~
59 and 1050-807

The Deputy Minisier of Rallways
(8hri §. V. Ramaswamy): (a) Yes,
for all over Indian Railways.

(b) to {d). Such statistics are nct
maintainéd State-wise. Inforination
by railway zones or divisions/dmtriews
can, however, be supplied i required
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Pallure of Locorbolivis
2101, Shri D. O. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the number of engines which
failed during 1058, month-wise, on
the Indian Railways, Railway-wise:

(b) the ressond for such failures;

(c) the steps taken to prevent
failures in future?

The Depaty Minkiter o  Raltways
(Shri Shabhawas KNan): (a) to (c).
A statement is placedeon the ‘Table.
[See Appendix V, annexure No. 9.)

Mities uhddor Rallwsy Tracks

2192, Shrd P. G. Deb: Will  the
of Raflwafys be pleased to

(a) how many mines have come
under the network of Railway tracks
spread over India;

(b) the number of railway lines
which are at danger points of falling
due to these mines;

(c) the total amount of money to
be paid by Government as compensa-
tion to the mine-owners for closing

ytuch mines; and

(d) the steps Government propose
to take in the matter?

(a) 830
(b) NiL
(e) NiL
(d) The Railwhys have set up 4
mm' organisation at

E

(a) the amount sanctioned for re-
modelling the Chidambaram Stauon.
on Southern Rallway during 1950-60;
and

(b) the time when the remndelling
of the above Station will be com-
pleted? .

The Deputy .Minister of Rallways:
(Shirl Shahnawas Khan): (a) The
outlay provided during 1958-60 for
this work is Rs. 2,31,000.

{b) The work is likely to be com-
pleted in 1060-61,

V.LP, Lounges at Civil Alrports

t194. Shri Dinesh Singfi: Will the,
Minister of Transport and Crmmuni-
eations be pleased to state:

(a) whether civil airports have
special waiting rooms  Teserved as.
V.LP. lounges; and

(b) i so, what category of passen-
gers are entitled to use them?

The Depaly’ Minister of  Civil
Aviation (Shri Mohiuddin): (a) Yes,.
Sir, there are certain reserved waiting
rooms at some of the airports.

(b) These rooms are primarily
meant for high foreign dignitaries
They can also be used occasionally by
other important persons when they
are not already occupied by such.
digrfitaries.
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Purchase of Rice and Paddy by Orissa
Goveriment

2195 Shri Panigmahi: Wil the
Minuster of Food and Agriculture
pleased to state: B

(a) the quantity of rice and paddy
which has bken purchaséd by the
“Orissa Government on the Govern-
ment of India account so far, besides
the purchases made by the Btate
“Government on its own accord,

(b) the total amount of momey
which the Government of Indla have
advanced to the State Governmc
so far on this account,

(c) the total quantity of paddy
that the Government of Ind'a have
supplhied to West Bengal fromn Omissa
so far since January, 1959,

(d) the price per maund at whi'
the Government of West Bengal 15
purchasing this rice and paddy from
the Ceniral Government, and

(e) the price at which the Govern-
ment of West Bengal 1s selling rice
and paddy in the State?

The Minister of Food and Agricul
ture (Bhri A. P. Jain): (a) The
following quantities of riee and padds

+were purch#sed m Ornissa on Central
Government - account up to :8th
March, 1850 —

Rice 51,800 tons
Paddy 20,500 tons

(b) Rs. 125 lakhs

(c) Out of the quantity of 20,000
fons’so far allotted to West Bengal
from Onssa, 13,140 tons of paddy
Were despatched to West Bengal up
to 18th March, 1959.

(d) Rice has not co far been sup-
plied to West Bengal Government out
the purchases made in Orissa for
e Central Government For paddy
the Central Government will recover
from the West Bengal Goveingent
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their economic cost which will be
approximately as follows:«2

Ve pepn et
Cogymon Ras. 10%28
Fme Rs, 10°75
Suer 5. 11 45

(e) Paddy 1s not being issued to
consumers 1n West Bengal under the
modified rationing Scheme
tive of the source from which it ls
received, ride is being sold  at prices
varying between 44 and 58 naye paise
per seer depending on the quality of
rice and the distance of the distri-
bytion centre from'the Govérhment
godown

Meteorological Statien at Laccadives
Islands

2196. Shri Nallakoya: Will the
Minister of Transport and Communi-
cations be pleased to state-

(a) whether there 1s a proposal to
start a meteorological station at
Androth Island in the Laccadives and
to upgrade the one m Amindivi, and

*(b) 1f so, at what stage 1s the pro-
posal at present?

The Deputy Minister of Civil
Aviation (Shri Mohinddin): (a) Yes,
Sir

(b) Preliminary survey for the
selection of suitable sites for a sur-
face meteorological observatory at
Androth Island and for a combinm!
surface gnd pllot-balloon observatory
at Amindivi was made in February-
March, 1938 The opening of the
observatories cannot, however, be
taken in hand immediately, as no
telegraph fucil:t
exist at either of the imlands for t“r _
transmission of observational data to
the forecasting offices in the Indian
mainland.

Irrigation Bebemes.for Bombay Siste

2197 Bhri Pangarkar: Will the
Minister of Irvigaifon and Power be
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pleased to refer to the reply giver to
Unstarred Question No, 400 on  the
19th February, 1989 and state:

(a) the amount actuslly spent out
of Ra. 14.60 crores allotted to Bombay
State for Major and Medium ILrri-
gation works during 1957-58; and

(b) the extent of land brough!
under cultivation as a result of these
works?

The Deputy Minister of Irrigation
and Powey (Shel Hathi): (a) The
amount spent for Major and Medum
Irmgation Projects during 1957-58 1s
Rs 10.28 crores

(b) The total area irrgated mn
1957-58 is about 1,388,000 acres against
the irrigation potential created for
2,21,000 acres

Dental Colliege at Nagpur

2198 Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state at what stage 1s the proposal
for the establishment of Dental Col-
lege at Nagpur?

The Minister of Health (Bhri Kar-
markar): Necessary plans and est-
mates for the construction of a Dental
College at Nagpur have been ad-
ministratively approved by the Gov-
ernment of Bombay and the work
will be started soon Necessary steps
for starting the College will be taken
sg soon as the building iz ready

Crimes on Rallways

2199, Pandit D. N. Tiwary: Will the
Minister of Rallways be pleased to
state

(a) whether any regular record of
murders, dacoities, pilferages and
thefts in running trans and station
yards 18 mantammed by Ralway
Adminustrations or they depend on
Police Departments of the States for
such figures;

(b) whether the compilation of
ﬂmeﬂcm-qumnrdmhtheeﬂen-
dar year or financal year; and
418(Ai) LSD—3

(c) the number of such cases ia
19587

The Deputy Minister of Rallways
(Bhri Shahnawas Khan): (a) Figures
of thefts and milferages in respect of
railwdy property and property en-
trusted to Railways in runnming trains
and station yards are mantauned by
the Raillway administrations but
cases of murders and dacoities and
other criminal offences not relating to
such property they depend on the
State Police, as it 15 a ‘law and order’
problem, a subject dealt with by the
State Governments

(b) Compilation of figures 1s ac-
cording to calendar year.

(c) the number of such cases in
the year 1958 was as under.—

Murders Dacotties Pilferages Thefts

44 26 938 10,951

Prices of Wheat and Wheat Produels
. in U.P.

2200 Shri 8. M. Banerjee: Will the
Minister of Food and Agriculture be
pleased to state:

{a) whether the Uttar Pradesh
Government has fixed the prices of
Atta, Sun and Maida from the 1lst
January, 1959; . .

(b) if so, whether the prices have
been fixed m consultation with the
Centre, and

{c) whether price for wheat is also
likely to be fixed?

The Minister of Food and Agrical-
ture (Shri A. P. Jalm): (a) and (b)
The ex-mill -prices of wheat preducts
have been fixed by the Central Gov-
ernment and on the basis of these
prices the Stats Government have
fixed the retail prices for rale of
wheat products from fair price
shope.

(¢) The issue price for sale of

wheat from fair price shops has al-
ready been fixed.
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Trains beiween Marwar Bhinmal sad
Bhildi

2203. S8hri Harish Chandra Mathur;
Will the Minister of Raflways be
pleased to state:

(a) how many trains run between
Marwar Bhinmal and Bhildi;

(b) whether these have been con-
nected with Gandhidham; and

(c) whether any representations
have been recgived regarding the
inadequate service and discriminatory
rates of freight and fare hampering
the development of the area?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Ons
train each way.

(b) No 2 JSB Samdan-Bhildi
passenger train maintains connection
at Bhildi with No. 65 Up Palanpur-
Gandhidham fast passenger train
(No. 2 JSB arrival 20.25 hours and
No. 65 Up departure 0038 hours). In
the other direction, No. 1 JSB Bhildi-
Samdar passenger (Bhulda departure
0040 hours), does not maintain con-
nection with No 66 Down Gandhi-
dham-Palanpur Fast passenger (Bhildi
arrival 03.11).

It is not possble to give later start”
to No. 1 JSB by about 3 hours to
maintain connection with 66 Down at
Bhildi as in that case No. 1 JSB will
arrive Samdari Junction at about
1230 hours instead of at 930 as at
present and miss important con-
nections there with Nos. 1 JIB for
Barmer (1 JJB departure Samdari
10.23 hours) and 2 JJB for Jodhpur
(2 JJB departure Samadari 1010
hours).

It is also not feasible to
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New Eandla Passenger train schedul-
ed to arrive at Gandhidham at 18.08
hours. Further, 68 Down wil] arrive
Palanpur at about 01.56 hours instead
of at 488 hours as et present and
ffus Ahmedsbad bound passengers
will have to wait there for about 6
hours in the morning for 8 Up Delhi-
Ahmedabad Express echeduled to
leave Palanpur at 7.44 hours.

(c) No.

Fruit Orchards in Oriema

2204. Shri Panigrahi: Will the
Minister of Food and Agwiculiwre be
pleased to refer to the reply given to
Starred Question No, 744 on the Sth
December, 1958 and state:

%a) what was the nature of the
scheme submitted by the Orissa Gov-
ernment in 1956-57 for development
of fruit orchards in Orissa; and

(b) whether the State Government
have expressed their inability to take
up the scheme due to financial dif-
culties after the scheme was sanction-
ed by the Central Government?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) A state-
ment is placed on the Table. [See
Appendix V, annexure No. 10.}

(b) The scheme was not actually
takch up for implementation as  the
"“State Government had to undertake

other urgent schemes for additional
food production, which were to be
given priority.

Flood Control Schemes in Orism

2205. Shri Panigrahi; Will the Min-
ister of [Errigation and Power be
pleased to state:

(2) what specific projects  were
undertaken under ficod control scheme
in Orissa with the Central assistance
of Rs. 5805 lakhs in 1958-57 and
Rs._45:00 lakhs in 1957-58;

(b) whether any Central assistance
Ws been given to Orissa for flood
Batrol scheme in 1958-89; and

(c)iflo,wh'tp&vjeehm pro-
posed to be undertaken?

The Deputy Minister of Irrigatjon
and Power (Shri Hathi): (a) In
1956-57, the Central loan assistance
sanctioned to the Government o
Orissa for flood control schemey was
Rs. 65 lakhs and not Rs. 5005 lakhs
as stated in the gquestion. During
that year, 85 flood control schemes
were uhdertaken by the State Gov-
ernment. These comprised 2 river
investigation works, 33 embankmeni
schemes, 18. drainage echemes, 11
anti-erosion works and 1 scheme for
raising villages above flood level,

In 1987-58, the Central loan assist-
ance sanctioned was Rs. 45 lakhs
During that year, 132 new schemes
were taken up. These comprised 104
embankment ochemes, 19 drainage
schemes, 1 investigation Scheme and
8 anti-erosion works.

(b) A loan of Rs. 30 lakhs has been
sanctioned to the Government of
Orissa for flood control achemes in
1938.59.

(c) In 1958-58, the Government of
Orissa have undertaken 18 new
schemnes. These comprise 13 em-
bankment schemes, 1 drainage, scheme
and 4 anti-erosion works,

Regional Laboratories

22¢08. 8hri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to state at what stage is
the acheme to set up regional labor-
atories with a view to ensure speedy’.
uniform development and utilisation
of local resources in various regions?

The Minister of Food and Agricul-
tare (Shri A. P, Jain): Presumably
the hon. Member is referring to re-
gional research stations proposed to
be set up at different places in the
country to undertake research on
certain agricultural crops. If wo, the
position is as under:—
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1. Project for Intenszification of Re-
gional Research on Cotton, Oilseeds
and Millets,

Out of a total of 17 centres proposed
to be established eight have already
started functioning. The remaining
nine will also be established as soon
as details regarding sites etc  are
settled with the State Governments

2. Mgize Bteeding Scheme:

Out of 13 centres and sub-centres
provided in the scheme, 12 are al-
ready working. Work at the remain-
ing centres will also be takem wup
during the coming financial year

3. Scheme jfor intennflication of
research on tmportant fruits

It is proposed to set up a total of
18 regional stations and sub-centres
for research on fruits. The pattern
of central financial assistance 18 under
consideration The scheme 18 expect-
ed to be taken up Yor implementation
as goon as a decision is reached 1n
the matter.

Conference on Jute
2207. 8hri Rajendra Bingh: Wil
the Minister of Community Develop-

ment and Co-operation be pleased to
state:

(a) whether Government are aware
of the fact that there had been a
conference of representatives of six
States, State Bank of India and Co-
operative Socleties to explore mear
to provide fair price to jute growers,

(b) what were the recommendations
of the said conference; and

. (c) decision of Government,
any? *

B. 8, Murthy): (a) A Conference was
hald on 12-1-1859 at Calcutta to re-
view the progress made in co-operative
marketing, warehousing and process-
ing of jute in the context of the diM-
culties of the primary producers,

(b) A statement of the conclusions
arrived at the conference is given
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in the statement laig on the ‘Tubie.
{See Appendix V, annexure No, 1l.]

{¢) The conclusions of the Con-
ference are gensral in nature.

for implementing these suggestions is
being taken by various agencies,

As a phort-term mesmsure the State
Trading Corporation had nitiated a
scheme of purchase of jute through
eo-operatives which was to be con-
fined to the States of Assam, Bihar,
Orissa and West Bengal. In the light
of the discussions held at the Cob-
ference, the State Trading Corpor-

The specific recommendations con-
cerning the Minustry of Community
Development and Co-operation relste
to provision of financial assstance to
the Jute Marketing and Processing
Societiea The National Co-operative
Development and Warehousing Board
1s coneidering the proposal to extend
financial  assistance to  processing
societies  for employing  technical
personnel. The Central Government
are placing progressively increasing
amounts at the disposal of the
National Co-operative Development
and Warehousing Board for providing
assistance to co-operatives As against
a provision for grant of §s 100 lakhs
to the National Co-operative Develop-
ment and Warehousing Board
1958-59, an amount of Rs, 200 lakhs
18 proposed during 1050-80 The co-
operative marketing and processing
societies 1n jute growing States would.
naturally benefit by this increased
provision.

Over-bridge at Burdwan Station

2208, Bhrl Sublman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that near
about 30 lace inward and outward
passengers (excluding the cross traffic
passengers) passed through Burdwan
Station, Eastern Railway in 1938;

(b) whether he is aware that seri-~
ous inconvenience is experienced by
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(e) what is the breadth of the
middle of the northern portion and
the length of the said overbridge?

The Depuly Minister of Rallways
(Shri 8. V. Ramaswamy): (a) About
17 lacs of passengers (both :nward and
sutward) passed through Burdwan
Station in 1958,

~ (b) Some inconvenience 15 being
expertenced by passengers.

(c) Replacement of the narrow
portion of the bridge by & wider bridge
with covering has already been sanc-
tioned,

(d) Yea

(¢) The breadth 1s 4 #. 10 inches

snd the total length is 147 T

Pamenger Traflle at Belanagar Statien

-

2209, Shrl Sabiman Gheso: Wil
the Minuster of Rallways be pleased
% state:

(a) what 18 the number of inward
and outward passengers and monthly
+ ticket holders in Belanagar Station,
Bastern Railway in each month till
t%oday mnce its opening; and

(b) what » the monthly income

pamsengers and monthly ticket hold-
ers at this station are as under:

No. of

Inward  Out-

November, 1948 468 1631 Nu

{From zg-n-sl
to 30-11=-58).
December, 1958 694 1950 155
Jansary, 1959 709 2017 182
mm and the cost of
’ . athn sress | Even

(1) Monthly wncome—(from 23-11-58),
November 1958
to 30-11-58) . Re. 240.430P.
December, 1958 . Re. 966 60 oP.
Janusry, 1959 . Rs 1081 44 nP
(u) Average cost of staff °
& mantenance
month (excluding cost
of stopping trmns) . Rs. 712 conP.
Telepbone Eidchange, Burdwan
2210. Shri Subiman Ghose: Will the
Munuster of Transport and Commmumi-
eations be pleased to state:

() whether 1t 15 a fact that Direc-
tor General Posts and Telegraphs had
sanctioned the constructiog of build-
ing for expansion of Telephone Ex-
shange, at Burdwan (West Bengal);

(b) if so, when the sanction’ was
mven; and

(c) the reasons for not starting the
construction so far?

The Minister of State in the Minls-
w«wmommu
(Shri Raj Bahadur): (s) and (b). No.
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of the building has also increased to
Rs. 1-52 lakhs according to actual
eatimate.

(2) Sanctign to the revised scheme
is being processed. The building
work will be taken up after the pro-
ject and building estimates are sanc-
tioned.

Noa-Deparimenial Telephone
Operators

£311. Shri Subiman Ghose: Will
the Minister of Transport and Cem-
munications be pleased to state:

(a) the number of non-department-
al Telephone Operators in the Poss
and Telegraphe Department in West
Bengal, Madras and Delhi;

(b) whether it is a fact that such
operators who have two years of
aggregate service and one year con-
tinuous service at their credit are
sbeorbad as regular telephone opera-
tors; .

(c) if so, how many of them have
not been absorbed up-till now,
(State-wise);

(d) whether it is a fact that those
employees who have not fulfilled the
qualifications mentioned in part (b)
above were discharged although they
were to be provided with alternative
lower grzde jobs;

(e) if so, the number of such em-
plwees' in each State; and

(1) how . Government propose to
help them?

The Minister of State in the Minis-
try of Transporti and Communications
(Shri Raj Bahadsr): (a) The number
dl‘m-nmﬂmmmhphomw

erators as on date is as follows:

Weit Benga!l . . . . 164
Madrss . . . ) . 95
Dedhl . . . . . s

(b) Yes. Those Non-Departmental
Telephone Operators who have put in
1 year of continuous service or 2 years
of aggregate service as on 1-3-58,
sould under certain conditions, be

MARCH 29, 1950
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absorbed as regular Telephone Opers-
tors. - )

(¢) West Bengal . . . 146
Delhi . . 1
TotAL n_s_

made to provide them with alterna-
te jobs, wherever possible.

() West Bengal . ) . 14
Madres . . . i 82
Delbi . . . 7

*

(f) Every effort was made to pre-
vide them with alternate jobs. If no
vacancy was either available or the
offer of alternate appointment was
refused, there is nothing that could be
done.

Selting up of Power Plant in Public
Sector

Mie. Shri Aurcbindo Ghosal: Will
the Minister of Irrigation and Power
be pleased to state:

(»* whether any decigion has been

taken to set up a power plant in the
* public sector in the Third Five Year

Plan; and
(b) if so, where”

The Deputy Minister of
and Power (Shri Hathl): (a) and (b).
The programme for the establishment
of power plant during the Third Five
Year Plan period has not yet been
finalised.
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Proouwroment of Rice and Paddy
Tripura

g214. Bhei Bangshi Thaknr: Will
the Minister of Food and Agricultuore
be pleased to state

(a) what is the quantity of nce
and paddy other than Jiratia rice
and paddy, that has been procured
locally in Tripura during the year
1957-58 and 1938-59 so far and the
estimated quantity that i1s to be pro-
cured 1n 1950-60 locally;

(b) what are the areas in Tripyre
where such procurements are being
made or mre proposed to be made;

agents or through local cooperatives;

“~and

(d) what 1s the procurement rate

ment figures are compiled in Tripura
on the basis of the calendar year.
‘The quantities of nce end peaddy pro-
cured during the year 1038 were

Rice About 17,400 maunds
+ About 6,600 maunds

Paddy .

The quantities of Aman rice and

paddy expected to be procured dur-
1058 wre:

$00 maunds

(b) The normal areas of procure=
ment are—

Belonia Sub-Divisson Sﬁrbﬂlﬁ » Julu-

Kamalpur Sub-Divi- Halahali, Manick-
mon bhander and Salema

Sabroom Sub-Divi-  Manu and Gorakepa
sion

(c) The procurement is generally
made through tive societies
At places where 13 not possible,
merchants are appointed as agents

{d) The procurement prices In
Tripura are Rs. 18/- to Rs 16}- per
maund for nce and corresponding
prices for paddy It 1s difficult to
assesy accurately the cost of produc-
tion
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* Poodgrain Dealers in Colmbatore

2216. Shrimati Mafida Ahmed: Will
the Minister of Food and Agriculiure
be pleased to lay a statement on the
Table showing measures taken against
the foodgrain dealers of Coimbatore
who demanded from the Deputy
Minister of Food an exhorhitant
price on flour instead qf the fixed
Government price in the second week
of January, 19397

The Minister of Food and Agricul-
tare (Shri A. P. Jain): The dealer
concerned was served with a show-
cause notice by the Collector of Coim-
bltonmmiet.mdtheduler'l ex-

be taken shortly by the Madras Gov-
ernment.

Bathing Faellities in Tvalns

2317, Shri 8. M. Banerjee: Will the
Minister of Rallways be pleased to
state:

(a) whether there is any proposal
to have bath facility for the III class
passengers in the traing from 1089;
and

(b) it so, the main features of the
proposal?

The Deputy Minister of
(Shri Shahnawas Khan): (a) No.

(b) Does not arise.

Reservation of * Saloons for Railway
Officers

2218. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) how many saloons and bogies
are reserved for Railway Officers in
Ferozepur Division of Northem Rail-
way, and

(b) the number of 1st and znd Class
composite bagies on the same division?

The Deputy Minister of Rallways
(Shri Shahnawazx KEhan): (&) The
carriages used by the Railway Officers
are designated as Inspection Carriages.
The total number of Inspection Car-
riages reserved for Railway Officers
on Ferozepore Division of the Northern
Rallway 1s:

Broad Narrow
Gauge Gauge
Bogie Inspection
Carriages 1 .3
Four-wheeled
Inspection Car-
riages 16 -—
(b) There 13 only one Broad Gauge
1st and 2nd Clasz Compasite bogie
Carriage on the Ferozepore Division.

Vendors on Raliway Platforms
2219. Shri Daljit Bingh: Will the
m;mdeIhM to
state:

(a) whether it is a fact that some
unauthorised vendors are permitied
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on the Railway Platforms on Ambala-
Amritsar section of Northern Rail-
way;

(b) if so, the action proposed to be
taken in this respect?

The Deputly Minister of Rallways
(Shrl Shahuawas Kbkan): (a) No un-
authorized vendors are permutted.
But some of them, however, operate
without permission and in contraven-
tion of the rules.

{b) The measures proposed to be
taken to deal wath unlicensed vendors
on railway platforms are given in the
statement laxd on the Table

STATEMENT

1. The following measures already
in existence will be continued:

(i) Bpecial drives with the ad
of Railway Police, especially
at the bigger stations;

(1) Attention by station staff
including personnel of the
RauUway Protection Force to
prevent the entry of unlicens-
ed vendors into the rnlm
premuses; and

(lu) Seeking of public co-opera-
tion through announcements
over loud-speakers, asking the
public to refrain from patron-
1mng unlicensed vendors.

3. It is also proposed to increase the
penalty for unauthorised vending of
any article in railway premuses from
a fine upto Rs. 50 to Rs. 250.

Bridges on National Highways

2220, Bhri Pangarkar: Will the
Minister of Transport and Commauni-
sAtions be pleased to state:

(a) the number of bridges already
constructed in Ahmednagar and Jal-
gaon districts (Bombay State) on
Nationa! Highways; and

(b) the number of bridges to be
eonstructed in the above Districts on
National Highways during the remain-
g:.l;"“dﬂ” Second Five-year

Highway No. 50).—!\!11.

Jalgeon Dustrict/(Dhulia<Edlabad-
Nagpur Road Secton of Natwonal
Highway No. 8).—Two,

(b) Ahmednagar Dist.—One

Jalgaon Dustrict—Nil,

Derallment near Karjat Station

g22l. Bhri Assar: Will the Minuster
of Raflways be pleased to state:

(a) whether 1t 15 a fact that there
was derailment of a train on the 30th
Janpuary, 1950 between Xar; and
Lonavia stations on Central lway;

(b) i so, the reasons thereof;

(¢) whether 1t 15 a fact that though
there was a dermlment, traing from
poona and Bombay V. T. were allow-
ed 1o leave on the same track by the
guthonties and passengers were
hsrassed for 24 hours on Karjat and
Lonavia stations;

(d) whether 1t 13 also a fact thnt
after waiting for 24 hours trans were
diverted via Manmad;

(e) 1if s0, the reasons for not divert-

i@ the trains from the beﬁmmnt
after derailment;

(f) the persons responsible for caus~
\pE nconvenience and harassment to
the passengers; and

(g) the action taken against them?

The Deputy Minister of Rallways
(fhri 8. V. Ramaswamy): (a) On 20th
January, 1959 at about 23.42 hrs while
No. mUpGoodswuon run, one
wagon of“the train derailed between
Thakurwadi and Palasdhan stations
on the Karjat-Lonavia section of the
Central Railway

(b) The cause of the acadent is
uynder investigation

(¢) No, the trains were not allowed
plnwonthemetuckwhmtho
derailment had occurred. The Ques-
tion of harassment to the paksengers
does not, therefore, arise. 'The trains



753 Written Answers

L]
which had left prior to the time of
accident were regulated at stations on
either.side of the place of accident till
the line was clear.

(d) No trains were diverted wvia
Manmad of account of the accident.

(e) to (g). Do not arise.

Reservation of Seats in Trains

2222. Shri N. R. Munisamy: Will the
Minister of Railways be pleased to
state:

(a) the ste.ps taken to check up any
suspected or fictitious booking of seats
on Railways at the terminus stations;
and

(b) if so, the result thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) A state-
ment giving the required information
is laid on the Table. [See Appendix
V, annexure No. 12].

(b) A few cases of irregular and
fictitious reservation of accommoda-
tion in trains have come to light.

Each case has been or is being en-
.quired into, and where the Railway
staff have been found to be at fault,
they have been suitably taken up with.

Vehicular Traffic in India

2223, Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state the
number of motor cycles,” auto-rick-
shaws, jeeps, private motor cars, taxis,
buses, goods vehicles and other mis-
cellaneous motor vehicles in operation
on the 31st December, 1958, in India
State-wise?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Annual statistics
in respect of the number of various
categories of motor vehicles taxed as
well as those exempted from payment
of tax and temporarily withdrawn
from use during the last quarter of
each financial year are being collecEed
by the Central Government from the
various State Governments who take

MARCH 20. 1959
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considerable time in furnishing the in-
formation. The latest figures avail-
able are in respect of the year 1956-
57 and are given in the statement laid
on the Table. [See Appendix V,
annexure No. 13].

P. & T. Buildings in Punjab

2224. Shri Ajit Singh Sarhadi: Will
the Minister of Transport and Com-
munications be pléeased to state:

(a) the names of towns in Punjab
where Posts and Telegraphs offices are
housed in Department’'s own build-
ings; and

(b) the places where the Posts and
Telegraphs Department intends to
build its own buildings in the rest of
the Second Plan period?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). A

_statement is laid on the Table. [See

Appendix V, annexure No. 14].

Administration Unitg in Manipur

2225. Shri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to lay on the Table a copy
of the statement showing:

(a) the names of eleven adminis-
trative units opened by the Manipur
Administration; and,

(b) the names of the Headquarters

where the Sub-Deputy Collectors
and Sub-Divisional Officers will be
posted? -

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).

Administrative Units  Headquarte

i
.

New Churachandpur New Chura-
Circle chandpur

2. Nungshai Circle Nungshai

3. Thanglon Circle Tingsong

4. Vangai Circle Ngam pabung
5. Ukhrul Circle. Ukhrul

6. Phaisat Circle . Phungyar

7. Chingai Circle . Chingai

8, Tamenglong Circle  Tamenglong
9. Tousem Khullen Tousem

Circle.

10. Aimol Circle . . Aimol




7455 Wniten Answers PHALGUNA 29, 1880 (SAKA) Written Answers 7456

The hesdquarters of the elsventh
Unit in the Tengnoupal Sub-Division
has not yet been finally selected

Rallway Technical Staff on SE
Rallway

2328. Shri P. C. Deb: Will the Mims-
ter of Raflways be pleased to state:

(a) whether the South Eastern
Railway 1s short of Railway techmical
staff to augment Its expansion pro-
grammes, and

(b) 1t so, whether Government pro-
pose to establish a Raulway Technical
S8chool at Rourkdla attached to the
workshop of the steel factory®

The Deputy Winkier of  Ralkways
{Shri Shahnawas Khan): (a) No

(b) Railways have enough technical
school capacity

Corruption among Railway
Employees

2227. Shri Aorobindo Ghosal: Wal!
the Muinister of Rallways be pleased to
state.

(a) whether 1t 1s a fact thit the
help from the trade union officials of
Railway unions was solicited for
stoppang corruption, and

{b) if not, the reasons therefor”

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) Yes

(b) Does not arise

Lighting Arrangement on Ring Road,
New Delhi

2228. Shrimati Susheia Kripalani-
Will the Minwster of Transpert and
Communications be Dleased to state:

(a) whether Government are aware
that there 15 late hour traffic on the
Ring Road between Safdarjang Hoap:-
tal and Lajpat Nagar (New Delhi)
and that there 13 no hghting arrange-
ment, and

(b) when 15 it proposed to provide
sireet lighting on this sector of the
Read?

(Stri Raj Bahadur): (a) Yes

(b) The matter 15 unddr examina-
tion and the facts of the case will be
jmd on the Table of Lok Sabha

Upgrading of Rallway Employees
under New Deal
2229. Shrl B Das Gupla: Will the
plruster of Rallways be pleased to
atate

(2) bow many railway employees in
the Adra District, South Eastern
Railway have been promoted since
the lupgradmg of posts under the New
Deal;

(b) whether the implementation of
such promotion has been given effect
to 1n all cases,

(c) i not, how many cases are still
pending and for how long, and

(d) the reasons therefor®

The Deputy Minister of REailways
(Shri § V. Ramaswamy): (a) 375

(b) No
(c) 31, for about 15 months

(d) The delay in effecting promo-
tion 1s due to the employees not carry-
ing out the transfer:orders promptly
to take over charge of the upgraded

posts
Train Examiners

2230. Shri Goray: Will the Minister
of Railways be pleased to state

(a) why was the scale of appren-
tice-mechanics tianed as Train Exa-
muners reduced,

(b) whether the Accident Inquury
Commitiee recommended that the
gupervisory posts be placed 1n the
pands of educated and technically
gramned personnel lke the tramned
Train Examuners; and

(c) 1t so, what steps were taken by
the Railway Board to implement this
fecommendation?
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The Deputy Minister of Railways
(Bhri Shahmawas Khan): (a) The
Mﬂhhmﬁmhmh‘mﬂ-

(b) No.
{e) Does not arise.

“Work the Wageas harder” Campalgn

2221. Shri Onkar lal: Will the
of Rallways be pleased to
siate the results achieved by “work
the wagons harder” campaign on all
Indian Railways during 19587

The Depuiy Minister of Rallways
(S8hri B, V. Ramaswamy): Although
quicker turn-round of rolling stock
including wagons, has been the con-
stant aim of the Raillways at all times,
a vigorous campaign for improving
the turn-round of wagons was initiat-,
ed in 1056 as a result of the sudden
spurt in goods traffic during the last
two years of the First Five Year Plan
Period. During these two years the
percentage increase in originating
goods traffic was 8 per cent. as com-
pared to the previoug year against an

Campaign was further necessitated on
account of the normal time lag of
about two to three years in providing
ineressed lhne capacity and rolling
stock for dealing with such an un-
uspa) increase in traffic, the intention

MARCR 30, 1080
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wagons at the end of 1957 and 1908
are given below:—

ason 31.13.57 & on 311298

Droad Gauge 63,332 wagons 31,891 wagons:

Gauge 33,241 wagons 40,950 wigons-

]

Az over 73 per cent. of the entire
traffic on the Indian Railways is load-
ed on the Broad Gauge, greaster im-
portance has obviously to be attached
the outstanding demands on the
ad Gauge where there was a sub-
tial reduction, The increase on
Metre Gauge was mainly due to a
crop of jute in the arems

i

pared to 1957. This aspect is lhkely
to continue till the tempo of develop-
ment works remains high and suffi-
cient capacity 15 not available on the
crucial sections where traffic is in-
creasing as a result of developments
in tha Second Five Year Plan. It will
be observed, however, during 1958
that the object of the Campaign could
be considered to have been fuilfilled
to an appreciable extent as the out-
standing demands for movement of
traffic had gone down.

4. The campsrign for quicker turn-
round of rolung stock including
wagons is, however, receiving close
and constant attention of the Rallways
within the limitations existing from
time to time.

Railvray Medical Attendance Raules

2232, Shri Onkar Lal: Wil the
Minister of Rallways be pleasad to
state:

(a) whether 1t 15 a fact that officers
on deputation to Railway Board are
given option for Rallway Medical
Attendance Rules, while class III em-
mymmmtﬁmwmom;

(b) if so, the ressons therefor?
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The Depuiy Mizister of Railways
(Bhri Ehahnawaz Khan): (a) Yes

(b) Officers drafted from Railways
are taken over in this office for limit-
ed tenure periods. Class III em-
ployees taken over from Railways are,
however, generally appointed on a
long-term basis and are thus treated
in the same way as other staff direct-
1y appointed in the Board's Office

Manmad Station

2233, Shri Jadhav: Will the Manis-
ter of Railways be pleased to refer to
the reply given to Unstarred Question
No $67 on the Tth March, 1888 and
state

(2) what 13 the progress that has
been achieved in the work of ex-
tension of the down platform of the
Manmad Station on the Central Ral-
way; and

(b) whether the remodelling of the
Manmad Rallway Yard will be taken
up in the year 1959-60°

The Deputy Minister of Rallways
{Shri Shahnawas Khan): (a) Nil The
work has been included in the Lst of
work for the year 1959-80 and 15 ex-
pected to be completed in 1959-60

(b) No, Sir

Fertiliser Loan to States

2234, Bhri Panigrahi: Will the Minus-
ter of Food and Agriculture be pleas-
ed to state:

(a) which of the States have been
advanced fertihizer Joans by the Cen-
tral Government during the period
1953-54 to 1958-59;

(b) the amount of such loans ad-
vanced to each State during the above
period;

{c) what are the interest charges
due to the Central Government;

(d) whether the Central Govern-
ment have deferred the payment of
such loans; and

(e) if so, to what date?

The Minister of Food and Agrieul-
tare (Ehri A. P. Jain): (2) and (b) A
statement giving the requred infor-
mation is Jaid on  the Table [See
Appendix V, annexure No. 15]

(c) Rate of interest charged on
Short Term Loan generally 15 3-1/8
per cent This however depends on
the Market rate and the period for
which loan 1s retained by the State
Governments, Interest charges are
collected by the concerned Account-
ant Generals and Comptrollers

(d) No, Bir

(e) Does not arise

Prevention of T B. in Madras State

2235 Shri Elayaperumal: Will the
Minster of Health be pleased to state

(a) the total amount given fo
Madras for the prevention of TB
during lﬂ&ﬂ.'md

(b) whether a requést for more aid

has been made by the Madras Gov-
ernment?

The Hinister of Health (Shri
Karmarkar): (a) Grants amounting to
Rs 22340 have been given to volun-
tary TB mstitutions in Madras dur-
ing 1958-50 for the prevention of TB
A sum of Rs 253,000 has been sanc-
tioned to the Government of Madras
for the control of diseases under the
following schemes'— ¢

1 Aftercare and Rehabilitation
Centre for T.B patients

2 Establushment of TB isolation

beds
3 National Malanag Eradication
Programme

4 BCG Vaccimation Campaugn
The break-up of the amount’ given for
each of the above schemes 13 not
known.

(b) No, Sir

Minor Irrigation Schemes

£236. Shri Elayaperumal: Will the
Minsiter of Food and Agriculture be
pleased to state the financial require-
ments for increasing food production
in the current year for the States of
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Kerala, Madras, Mysore and Andhra
Pradesh through Minor Irrigation
Schemes and programmes?

The Minister of Food and Agricul-
tare (S8hri A. P. Jain): Total outlay
agreed to during the current year for
the States of Kerala, Madras, Mysore
and Andhra Pradesh for their Grow
More Food Schemes including Minor
Irrigation Schemes is given below:

(Rs. 1n Lakhs)
92'9%

145°63

1. Kerals

2. Madras

- M’m . . . . l?s"‘
4 Andhma . .

2237, Shrimati Ila Palchoudhnri:
Will the Minuster of Food and Agri-
culiure be pleased to gtate:

(a) whether it has been decided to
make the staff at present employed
under the Union Minmstry of Food
mnd Agriculture permanent;

(b) if so, the steps taken to imple-
ment the decision;

(c) when will it become effective;
and

(d) the total number of staff which
will Benefit as a result of this deci-
shon?

The Minisier of Food and Agricul-
ture (Bhri A. P. Jain): (a) to (c).
Yes. A number of temporary posts
have been converted into permanent
on-lntheMinistryo‘!Food and
Ammlmre in pursuance of the geme-
ral Goverpment policy. Steps are
also being taken to confirm the staff
against these posts after going through
the necessary formalities,

(d) About 2240 temporary em-
ployees of all grades will benefit in
the Department of Food and its Sub-
ordinate Offices as a result of the
bove decision. Similar information
respect of the Depariment of Agri-
&Imhbdnzeouem

Written Answers . 7463
Reduction in Rallway Freight Rate
on Catile-dung

2238. Shrimatli Ha Palchoundhuri:
Will the, Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
Railway Board have recently receiv-
ed & representation from the Govera-
ment of Bombay pleading for a re-
duction in the freight rate on trans~
port of cattle-dung from Bombay
State to up-country stations;

(b) if so, the details of the repre-
sentation; and

(c) the reaction of the Government
of India thereto?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Yes,
Sir.

(b) The Government of Bombay had
asked for the concession of 500/ in
the tariff rate for cattle dung manure
in wagon loads when booked from (i)
Borivli, Andheri and Garegaon
(Aarey Mlk Siding) ntations on the
Western Railway and from (i) Kurla
station un the Central Railway to any
station on the “Western & Central
Railways respectively situated within
a distance of 200 miles from Bombay.

(c¢) The request of the Government
of Bombay has been agreed to.

Recruitment of Scheduled Castes and
Scheduled Tribes

2239, Shri B. K Gaikwad: Wil
the Minister of Rallways be pleased
10 state:

(a) whether it is a fact that neces-
sary instructions have beeén issued to
Railway Administration to recruit
Scheduled Ceastes and Scheduled
Tribes to the posts of Clerks, Ticket
Collectors and such other posts during
the year 1958-39;

(b) how many applicants appeared
before the officers concerned for
selection in India during the same
period; and
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(e)hwmmydthnhwel;een
selected and appointed to the posts so
far?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes
(b) 6428.

(c) Number Selected, 2583
Number Appointed: 912

T
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Truning of Commersial Pilots

2241, Shri Anirudh Sinha: Will the
Minister of Transport and Cemmuni-
cations be pleased 4o state

(a) the total number of commercial
pilots who have passed the trming
course with dakota endorsement from
the Civil Aviation Tramning Centre,
Allahabad mince the inception of the
Centre upto the 31st December, 1038;

{b) the number of such pilote who
have been absorbed in the Indian Air-
lines Corporation or other private
aviation undertakings upto the 3lst
December, 1058,

(c) the number of trainees receiv-
ing training at present at the Allaha-
bad Centre; and

(d) whether there is any scheme

before Government for their employ-
ment?

The Deputy Minister of Civil Avia-
tion (Shri Mohimnddin): (a) About 260

(b) 246
(c) 80

»
(d)'No, Sir. The tranees have to
seek employment with the sur trans-
port operators

Ralilway over-bridge on B. Railway
2242 Shri Elayaperumal: Will the

Minuster of Rallways be pleased to
state

(a) whether Government have re-
cetved any memorandum from
Chidambaram Municipality in Mad-
ras State for the construchion of an
over-bridge near C Kothankudi-
Palaman Road to cross the Railway
hine 1n Southern Railway, and

(b) if so, what action has been
taken by Government on it?

The Deputy Minister of Railways
(Shri § V. Ramaswamy): (a) No, Sir
(b) Does not arise
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Train Halt st Rampalli

2244. Shri D. 8. Dora: Will the Min-
ister of Railways be pleased to state
the progress made in opening a train
halt at Rampalli between Salur and
Bobbili Stations of the South-Eastern
Railway?

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): A rail level
platform and a waiting shed already
exist. Negotiations for the appoint-
ment of a Contractor and the work re-

garding printing of tickets for lssue
from the Halt are under progress.

The Traiv Halt is expected o be
opened for passenger traffic by the
middle of this year.

ek Tea & Terfind frk F wafeat
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Anti-Leprosy work by Gandhl
. Memorial Trust

224¢. Shri Koratkar: Will the Minis-
ter of Health be plessed to state:

(s) whether any financial help is
given to Gandhi Memorial Trust for
anti-leprogsy work; and

(b) the main features of anti-lep-
rosy work undertaken by the Trust
-with the help of this grant?
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The Minisier of Health (Shel
Earmariar): (a) Grants amounting
Fs. 53,000]- were sanctioned during
the years 1955-58 to 1958-59,

(b) -Establishment of Leprosy Con-
trol Units, giving treatment to leprosy
patients, training of personnel in
anti-leprosy work, educating the mas-
gt about leprosy, ete.

RA¥e. AT W WA W
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yrrigation Works in Himachal Pradesh

2248. Shri Dalfit Bingh: Will the
Minister of Irrigation and Power be
pleased to state:

*(a) the amount sanctioned for irri-
gation works in Himachal Pradesh
during 1958-39; and

(b) the amount spent during 1958-
89 so far?

The Deputy Minister of Irrigatioa
and Power (Shri Hathi): (a) No
amount has been sanctioned for irri-
gation works in the major and medium
frmgation Sector :n  Himachal Pra-
desh in 1088-50, as no major or
medium irrigation scheme has been
jncluded in the Second Plan.

(b) Does not arise.

Out-agencies on N. Railway

2249. Bari Dalfit Singh: Will the
mudmbepluud to

(a) the number of out-agencies
working in the Northern Rallway st
present;
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(b) the npumber of out-agencies
<ancelled during 1968-59; and

(¢) the number of out-agencies to
‘be openad in the near future?

The Deputy Minister of Rallways
{Bhrl Shahnawas Khan): (a) 48

(b) 1
(c) §

Remodelling of Stations on N, Rallway

2250, Shri Daifjit Singh: Will the
Minister of Rallways be pleased to
state:

(a) what amount has been allofted
for the remodelling of Chandigarh,
Kiratpur Sahib, Anandpur Salub and
Nangal Dam Railway stations on the
Northern Railway during 1058-50 and
1959-80, and

(b) the nature of 1mprovement pro-
posed to be effected m each of these
stations?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and (b)
There are no proposals for remodel-
ling these stations at present How-
ever, a statement showing the list of
works proposed to be undertaken at
these stations ani expenditure anti-
cipated durmg the years 1958-59 and
1050-80 15 laid on the Table [See
Appendix V, annexure No 16]

Dining Car on Amritsar-Caleutta
Mall

2251, Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it 1s a fact that there
13 no dining car attached to the Amrit-
sar-Calcutta mail § up and 8 down;

(b) if so, the reason therefor; and

(c) whether a dining car is propos-
ed to be attached {0 this mal for the
sonvenience of the passengers?

The Deputy Minister of Railways
(Bhri Shahnawas Ehan): (a) Yes, Sir

418(Al) LSD—4

7468

(b) The present load of ths trains
does not permut attachung of Dining
Cars to them and in view of the pre-

view to attach Dining Cars, 1 not con-
sidered justified

The needs of the passengers are
met by the catering arrangements that
exist at convenuent stations enroute.

(¢) No, Sir
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2258 Shri M. B Thakere: Will the
Mimster of Food and Agricultare be
pleased to state

(a) whether i1t 1s a fact that the area
under cash crops m the country has
wncreased as compared to area under
foodgrains recently, and

(b) if so, the reasons thereof®
The Minister of Food and Agricul-
tare (Bhrl A. P Jaln): (a) During

recent years, area has mcreased both
under foodgrains and cash crops.

(b) Does not arise.
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Railway Sleepers

2254, Shrimati Suchela Kripalani.
Will the Minster of Rallways be
pleased to state

(a) whether 1t 15 a fact that orders
for the supply of cast-wron ralway
sleepers were placed with varnous
foundries in Indm in 1955-56 and
1856-57,

(b) 1f €0, the names of the foundrnes
with which such orders were placed
with the quantity of each for the two
years geparately and the accepted
rate per ton in each year, .

(c) whether it » a fact that pig-
wron was supplied to different found-
ries at controlled rate to the extent of
75 per cent of thewr requrement, and

(d) if so, what was the quanisty of
pig-iron supplied to the different
foundries separately for the two years®

The Deputy Minister of Rallways
{Shri 8 V. Bamaswamy): (a) Yes
Bir, .

(b) A statement 1s laid on the Table
[See Appendix V annexure No 17]

(c) and (d) Full information 1s not
readily available and 13 being collect-
od

Steel for  Irrigation and Power
. Projects in Andhra Pradesh

2255. Shri Rami Reddy: Will the
Minister df Irrigation and Power be
pleased to state:

(a) the projects m Andhra Pradesh,
the completion of which 15 held up for
want of adequate steel and iron;

(b) the gquota of Iren and Steel
allotted to Andhra Pradesh for Irnga-
fion and Power Projects during 1958-
89;

{c) the quantity supplied so far;

(d) the reasons for the non-supply
o the full guota; and

(e) the time by which full quota is
proposed to be supplied?
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The Depuly Minister of Irvigsiion
and Power (Shri Hathl): (a) The
State Government have reported that
the work on the irrigation projects
mndicated below has been held up for
want of steel:—

1. Krishna Barrage.
2. Upper Pennar,
3. Chennarayagudi Project.
4, Bhairavanutippa.
5 Lower Sagileru Project.
6. Pincha Project.
7. Rallapad Project.
(b) to (e) Necessary information is

being obtained ‘and will be furnished
to the House as early as possible

12.09 hre.

RE: ADJOURNMENT MOTION
Shri P. K, Deo (Kalahand:) rose—

Mr. Speaker: I have disallowed the
adjournment motion of the hon Mem-
b&r I am finding a growing tendency
an the House Some hon Members
come to me with an adjournment
motion Even when I disallow it, they
stand up and raise 1t so that it may
appesr in the newspapers What is
the object of this?

Shri P. K. Deo: I beg to submit that
a tense atmosphere has been created
by the hunger strike of displaced
persons of Rourkela

Mr, Speaker: Order, order. 1 re-
quest hon Member not to create a

~1
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3rd of March, more than 8rd of March.
This matter was raised in locad
Assembly there a few days ago, After
all this tensé situation, I am prepared
fo hear him today at 4.5 in my
. chamber. If I am satisfled, I will
allow him to raise this tense matter
tomorrow morning or some other day.

Shri Hem Barua (Gauhati): You
were pleased to remark that he wants
{o create a tense wtmosphere so that
he might appear in the newspaper. 1
would say, it would be rather cruel to
us when you say like that.

£l

Mr. Speaker: I am saying, certain
Members, even though 1 disallow,
come to me and tell me, let it be rais-
. ed here. I tell them, No. Somehow,
there seems to be a tendency to raise
this matter. Am I not entitled to
draw my inference?

Some Hon. Members: No, no.

Mr. Speaker: I am not accusing this
hon. Member. He is a very honoyg-
able Member, I know. Generally,
sometimes, I am led to this impres-
sion, What is the meaning of dis-
obeying my ruling? If they want, I
have said repeatedly, please come and
satisfy me, I will bring it up. If every
"Member says, no, no, notwithstanding
that, I am going to rise and say some-
thing, I cannot maintain order in this
House. I am only appealing to all hon.
Members, They are going to be im-
portant Members in their own places.
I told him this. If, one day he becomes
the Chief Minister in his place, whai
will happen? How would he like the
other people there to do this? He is
running some Party there. 1?, in spite
of all this persuasion he still thinka he
must raise it, I do not know whut bet-
ter methods of persuasion I must adopt.
Let him come to me, and if I am satis-

fled, T will certainly bring up all tense
Mmatiers here.

1213 ke,
PAPERS LAID ON THE TABLE
Amenpments 10 Ferrnasgr (ControL)

Onoen g

The Deputy Minister of Agriculiure
(Shri M. V. Krishnappa): Sir, on be-
half of Dr, P. S, Deshmukh, I heg to
lay on the Table under sub-section (8)
of Bection 3 of the Essential Commo-
dities Act, 1933, a copy of each of the
following Notifications making certain
further amendments to the Pertiliser
(Control) Order, 1857:—

(i) G.S.R. No. 282 dated the 7th

March, 1959,

(ii) G.SR. No. 283 dated the 7th
March, 1959. [Placed 1« Libra-y,
See No. LT-1308/50].

NoOTIFICATIONS ISSUED UNDER ESSENTIAL
CorMumonrries AcT

The Deputy Minister of Tved and
Agriculture (Shrl A, M, Thomas): Sir.
I beg to lay on the Table, under sub-
secfion (8) of Section 3 of the Es-
sential Commodities Act, 1355, a copy
of each of the following Notifica-
tong—

(i) GS.R, No. 289 dated the 9th
March, 1959.

(ii) G.S.R. No. 200 dated the 9th
March, 1950,

(iii) G.S.R. No. 291 dated the 8th
March, 1959 containing the Rice
and Paddy (Kerala) Price Control
Orxder, 1959.

(iv) GS.R. No. 202 dated the
10th March, 1939 contsinicg the
Uttar Pradesh Foodgrains (Restric-
tians on Border Movement) Order,
1959, [Placed in Library; .?ee
No. LT-1300/58). .

OPINIONS ON BILL

Shri Raghubir Sahal (Budaun): Str,
I lay on the Table Paper No. IV to the
Bill further to amend the Code of
Criminal Procedure which wus cir-
culated for the purpose of cliciting
opinion thereon by the direction of the
Houpe on 5th September, 1958,
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CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1147

tion to the answer given by me to
supplementary question by Shri S.
Samanta regarding a note issued
the West Bengal Government on the
recommendation of the British Bhip-
yard Mission. I understand that a
letter on the subject had been received
recently from the West Bengal Gov-
ernment and that the contents of that
letter have been brought to the notice
of the Inter-Departmental Committee,

the
C
by

BUSINESS OF THE HOUSE

The Minisier © of Parllamentary
Afiairs (Shri BEatya Narayan Sinha):
With your permission, Sir, I rise to
announce that business for the week
commencing 23rd March will consist of
discussion and voting of Demands for
Grants in respect of the following
Ministries:—

(1) Irrigation and Power
(2) Health

. (3) Infofmation and Broadcast-
ing.

(4) Steel, Mines and Fuel

—

-

1215 hrs.
DEMANDS FOR GRANTS—contd.
ModfisTRY or HoMx Arrams—contd.

Mr. Speaker: The House will now
rasume discussion on the Demands for
Grants relating to the Ministry of
Home Affairs and the cut motions
maved yesterday. Out of 8 hours al-
lotted to these Demands. 2 hours and
3 minutes now remain. I propese to
epll the hon, Minister at 1.50. I shall
tty to call the hon. Members who
have not taken part and give thesh an
opportunity.

MARCH 20, 198

for Grants 7474

The Minisier of Home Affairs (Nhri
G. B, Pant): When you call on me at
will

taken up at 3.30. Why should
we not continue this till then? There
are 50 many other . Members who

Mr. Speaker: We shall start. Hon.
Members will go away a little earlier.

Shri Warlor (Trichur): We are sup-
posed to sit up to 6 o'clock. If some
more hon. Members will get an oppo-
tumity, it is better. It may start at 3.30.

Shrl Warlor: It 1s in your discretion

Mr, Speaker: I will then extend it <
for half an hour. He will start at 1.30
and go on till 2.30. Or, he can start at
2 o'clock and go on till 8.

Shri G. B. Pant: I will start at 1'30
and finish between 230 and 3

Mr. Speaker: All right He will
start at 1'30, The other work will be

May I make a submission? Many of
our Members would like to be pre-
sent when the Home
replying because this is one of the
most important Ministries. If he
starts replying et the Lunch interval,
it will be very dificult.
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Shri G. B. Pant: It has to be so in
ANY Case.

An Hon Member: There i3 no
Lunch interval.

Skri T. B, Vittal Rae: If he begins
at 2 o'clock, we can be here before
two,

Shri Satya Narayan Sinha: No, no.
Shri G. B. Pant: I ghall start at 1.30.

Shri Satya Narayan Sinha: He may
take more than an hour.

Mr. Bpeaker: Occasionally, let them
forego their lunch,
Bbhri T. B, Viital Rao: Every day
we are foregoing.

Shri Speaker: Shri Padam Dev.

ol oW ¥ (W) : wegw ARy,
? W gy frdew w1 o w1 fs s
TR g AATHY KT W AW 06

@ #vit W w2 feaor o @ § Wk
TN T AT ATC FEA FAQT AT GO
B 1w oWl W1 e gar ar @
# g @ o 6 Y T A Wi
W 2 T ¥ wifew, AT Tg @
afg %t vy § ot oy o @ e afadea
T o Fridey g w0 o
et o afrr @) WRowa &
fog @ ofr & o 3 N
TR Aaet ¥ qre gafar wrw § W
t amemay [afR @
T3 Wit wy arfeariz & gy e & fag
wharer ot a &

W dwEg ¥ g d wAw
Tt W ogw g &1 W W
fer &, a wrfier shfeer & aw g

®Y gw s §, o ok e e
d vow O Wit 1 3w gt o
AT § o fr wwwef Y g PR &
far Y€ fedt firey w7 fare 1 g1 1

TEt 9T Y6 HAWG & W §
agy @ ¥ v wff | 7@ w@w T
fe vl que o fefesd Awa @
wEraf A e f e Y § 2w
e ® W oAmior @ qof wfwwr
fear wor, Wit ag fedt M sr ¥ @
fedt ot wnfar o & woew A A,
fs g nfaariz § ok s@dwafaat §
wr & e §; W wTr woerT aa
g&ar &1 wwe qwar gyar ar e qrff
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W e W Toy WY O
MR e @ T W Ew
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arefre qF woft o ¢w aw W
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Tt T wwwrAn @ &
frr & TH X v o e
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M tevs A g Al A% qg Oy far
aw oy §
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Lexo-X? ¥t ce HU¥
LEXR-XR . ¥3. % w0
PEX-Y . %%.31 wOw
LRXR-XY . 8l R wOF
axy-yy . ey, W
TITE O IR £
fenEte . TR 2t wOw
teyo-ts . tEY ot wOX
xene . 9.0 TN
teAL-te . RIR.GL ¥AF

for Grants
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[+ v 2 étaw?wtqaq:;qw
e o W § & g2 o W &t gt §, weitfac oo o g,
mthmw'mmﬁ(. wwiy o & e o o dar v oie
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ol FC T & | AR T WS I§ W fieet ¥ gy av Wy AT & forg oy

qre o ¥y, NfE @ awy —
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& A g A s quf S
ard it wark o T W,
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¥ oA W Ty § o Jd
g |
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WA AT | I A YT & —

“ ‘Untouchabihity’ 1s abolished
and its practice in any form 1»
forbidden The enforcement of
any disabihty ansmng out of
Untouchability’ shall be an offence
punishable in accordance with

g FEfa & e AT v g, dfew
W@ 39 W 7y ww W& oA gy ?
gy

TR faREaT
feenr dwr alaw

figHPrin O e ¥
forg Y 1 ot ey F e a7, Ty T,
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fed fafrec 81 & St g fs

. frgear &7 a0 & T w FR Ay

ot ol T & 1 W Ay frgge
wreze & & 1 R AT ot & o sl
arawaTe ot W JrA & AT AR 1 WA
ot W gRY oo o @ 1 dwy s v
Rt IgweAt ot F wgr, wer ag & fie
ugr @ fopdz *1 qaw §, awt aw
WAt I W g gean frew § a1 @
W far M faremFarg d, 39 &
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At At Aft § 1 o fag d few
sy g feag v At & fi
utx ff @ feer Wt aid & ot &
o & 4% # wrazr o § swar B
7 % qar w1 wor wfey, frw ¥
% BT BT §

IUETN WPAT AT GO WY
oy Firve @Y o § 1 o g e e
wEmiwmw iR awrg
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Mwhﬂ“ﬂa & i
wgt 9%

I WP Mi‘&m
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Castes and Scheduled Tribes has boem
trying hus best to evaluate the progres
done 0 far. But he is suffering from
two handicaps The first one is that
the State Governments are not sending
the necessary data for him to evaluate
the progress Secondly, the establish-
ment that he has got is not sufficient
two handicaps The first one is tha
a representation was made to the
Home Minister, and he was pleased to
announce m this House that the num-
ber of Aanstant Commissioners wall be
increased from § to 16 Accordingly,
the UPSC was asked to aelect candi-
dates and submit a list I am told the
list was also submitted But the
appointmenty are not being made on
the plea of economy measures 1 feel
that unless the Commissioner is assist-
ed by at least one Amsistant Commis-
sioner 1n each State 1t will not be pos-
sible for the Commissioner to evaluste
the progress

I am glad that a study team under
the leadership of Shmmat: Renuka Ray
has been appointed to evaluate the
progress, not only of these welfare
pmojects 1n respect of the Scheduled
Castes and Scheduled Tribes but of the
social welfare projects as a whole I
am also glad that the Estimates Com-
mittee of our Parhament has proposea
to exam ne these welfare schemes and
submit a report

In this connection, Sir, I want to
make one suggestion Under article
339 of the Constitution there is pro-
wvision for appointment of a Comms
sion to make a report regarding the
adm nistration of the Scheduled Areas
and the welfare of the Scheduled
Tribes only But there 1 no such
provision for the evaluation of the
progress made in the case of Schedul-
ed Castes Therefore, I appesl to the
Home Minister to conmder this matter
and to appoint a Commission at the
all-India level or, preferably, at the
State level—because if commutteey are
appointed at the State level they may
be able to go into the question in more
detail and make an exhaustive report
about it
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Then, Sir, I want to make one objer-
vation regarding the representation ct
these communities in the serv.ces. As
you all know, the representation is
too meagre, particularly in the Central
Government I can give some figures
In class I posts the percentage of
Scheduled Castes is 0'7, in clagg I
posts 184, In class IIT 5-03 and class
IV 21-81—these are figures as the pos:-
tion stood on 1st January 1956 Simi-
larly, 1 the case of Scheduled Tribes
also the representation Is very meagre
In class I 1t 18 only 0 11, in class II
©-08, class III 0-43 and class IV 2-61
It is said that qualifying candidater
are not forthcoming It may be true
in the case of class I and class II posts,
but i1n the case of class III and class
IV there are so many and they are
not being appointed

In th s connection, I may also bring
to the notice of this House that some
State Governments bhave taken vern
progressive steps 1n making appoint-
ments to class Il and class IV For
wmstance, the Rajasthan Government,
1 am told, has instructed all the
appomting.authorities 1n the State that
no general candidates will be appo:nt-

2d 1n the year 1938-359 and 1959-8¢

until and wunless the employment
exchanges report that no suitable
candidates of Scheduled Castes and
Scheduled Tribes are available for
the munisterjal posts in class III and
TV In the same way, the Orissa Gov-
ermnment has also passed an order to
the effect that until the required per-
centage ‘s completely achieved 50 per
cent of the vacancies will be reserved
for Scheduled Castes and Scheduled
Tribes in class III and class IV posts
I must congratulate the Governments
of Orissa and Rajasthan for having
taken progreasive steps in this direc-
tion I appeal to the Home Minister
also to consider this matter and make
reservation, in class 1IN
and class IV posts, without limiting it
to 12} per cent and five per cent res-
oectively. It should be something
ore than that

One happy feature. in this conner-
fiom, that T want te bring to the notice
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of this House 15 that with regard ta
class 1 appo.ntments—-for example,
LAS and 1PS. posts—the Govern-
ment of India have formulated a
scheme , for giving pre-examinktion
coachung to Scheduled Castes and
Scheduled Tribes students in the
Allahsbad Univermity I hope thus
scheme will be mmplemented during
the course of this year. I am glad to
know that about 100 students will be
traned 1n this institution and they wiil
be properly coached to appear for the
IAS and IP.S exammations

I also want to say a word about the
educational progress of the Scheduled
Castes and Scheduled Tribes It .
true that the Government of India 1s
gv.ng scholarships for students going
in for post-matric classes, even though
this year 1t was delayed and thke
students were put to much inconve-
nience because the awards had not
been finalised I request the hon
Minister to look into the matter and
expeglite 1t So far as pre-matnc
students are concerned, nothing has
been done to help them It 15 said
that 1t 15 the duty of the State Gov-
ernments to loock into these affairs,
What I would hke to suggest m this
connection is this The Central Gov-
ernment 1s spending huge sums of
money under the head "Eradication of
untouchability” for makiag propa-
ganda and publicity [ know perso-
nally that the amount s not fully
utilised Instead of spending' huge
sums of money over this propaganda
and pubhcity, I request the Mmnister
to consider the desirability of allotting
a portion of the amount exclusively
for educational purposes like starting
hostels and giving scholarships to pre-
matric students from these communi-
ties

Then, Sir. I would like to say that
the lists of Scheduled Castes and
Scheduled Tnibes that are existing
today are not quite correct, m the
sense that some of the communities
which are not suffering from the
stigma of untouchability have been
included in the list and some of the
communities which are actually suffer-
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ing from the stigma of untouchability
have not been included I may quote
one nstance In the State of Mysore
there are 9 communities which are
not suffering from this stigma, but
they are included I had brought it
to the notice of the Home Minister
I am giad that instructions have been
1ssued to the State Government to
exclude them and send up
proposals, There s no use of
teling the State Government to send
the Lst I wish that the Government
of India fix up a date within which the
State Government should submut the
list so that a legislation may bhe
brought forward to revise the list

Finally, I want to say one word
about the legal aid that :s being given
to Scheduled Castes and Scheduled
Tribes Even the Law Commussiun
has madc a recommendation that this
legal aid 1s a service that any moder.
State, particularly a welfare Stale
owes to 1ts citizens, especially the poor
people and people of limted nfean,
I am glad that the Government of
India 1s giving grants to give lega! aid
to Scheduled Castes and Schedvled
Tribes But the amount allotted ‘o
each State 1s s0 meagre that practically
it 1s of no use For example, 1n the
year 1857-58 the amount allotted ¢to
all the S was Rs 7,500 in respect
of Scheduled Tribes For Scheduled
Castes 1t 15 Rs 22700 This aid 1s
given only in the case of evictions I
suggest that the amount ought to be
increased, and the legal aixd be given
in all criminal cases and civil cases -0
that the poor Scheduled Caste and
Scheduled Tribe people may make use
of the amount in the proper way

§hrl B. C. Prodhan (Kalahandi—
Reserved—Sch Tnbes): Mr Deputy
Speaker, Sir, I thank you for cal'mg
me after I have waited for these two
days Our Home Minmster was kmd
enough to do good by planning and
formulat'ng schemes for the amelinra-
tion of the Adivasis but I am sorrv tn
sav that the artificial allott ng of small
quantities of money fnr the tribal arene
is not of any use From what we
know, the lLiving standards of +he
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iribal people 1s the same as 1t was two-
thousand years ago. Sometimes, the
hon Minister of Home Affawrs says
thkt they are gong to bring up the
Adivasig shead, but the real fact is, in
the Adivas: areas, there are schoots
far cdustant from the remidential colo~
mnies, about two to five miles away
We have not got medical aid, because
the hospitals, if any, are s.tuated wiin-
in a distance of 20 to 25 miles But
the Minister 18 always saying that they
are gomg to give facilities in the
matte: of commun cations and so many
other things In our area, the popu-
lation of the tribal people 1s four times
larger than the rest

In my district, Phulbama 1in O-icsa
before Independence, we had three
high schools and a few hospitals Aftei
Independence, we have had no more
high schools and no more hospitals b 4
you want to enquire into this matter,
you will come to know how many
schools and how many hospitals thev
have started after Independence In
my d strict, where the population of
the tribal people 15 four times that of
éhe other communities At the same
time. you know that Indian histdry
savs that after the civil war the tribals
wele driven awas from the lands to
the jungles and forests From  that
day the tribal people started collect-
ing forest commodities and began
practising shifting cultivation Now,
our democratic Government by the
name of the Republic and so many
nther things, 15 going to stop our shift-
ing cult vation and going to stop us
from going to the forest for collecting
the commodihes

Now we are not demanding of you,
“Give us lands and give us houses like
the refugees” The people from my
district—most of them being tribal
people—are demanding of you that at
least those things we were getting for-
merly may be continued to be given
to us, especially in the harvest time
During Mahatmaji's time, and also
duning the time of the British your
quru and even during the time of the
Moghuls and the Pathans, we were
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collect ng the forest produce freely
and demng shifting cultivation as there
js no plam land i1n the hills Now,
the Congress Governmen\, under the
name of demoeracy, and by the name
of the Republic, are going to stop our
age old shifting cultivation and free
«ollection of forest commodities

We are not gold-sellers lLike Seth
Govind Das and Shr1i G D Soman,,
we are simple poor wood-sellers We
have no buildings like the Ministers
or,—Daljit Singh or some others We
have got houses just made of straws
and bamboos and we arg just in a
position to get worn-out clothes To
save ourselves from terr ble cold, we
burn the woods and fuels collected
from the forests Such being the case,
what the Governinent arc now going
to do 1s that no tribal p.oplc can go
towards the jungles to collect wood
and fuel From this you can imagine
how they are going to help us Some-
times, Shrimat1 Alva says that the
Government have already abolished
untouchability But there are so
many untouchable people m Inda,
and there ai¢ many people in India
who, if they know that such and suct®
4 person 15 & Minister in charge of the
untouchables will not (ven touch that
Minister So, even this kind of res-
trictions 1y, still there Sometimes the
ptople from the higher levels are
zlways going to cheat the tribal people
so that the tribal people cannot move
freely That 1s the case in India It
1s not only your fault but it 18 there
since the very beginning and you have
not been able to remove such things
from India So, 1t cannot be said that
bv spending money we would be
<topping untouchability

The Government are always saying
that they are gomng to mprove the
conditions of life of the Scheduled
Castes and Scheduled Tribes by sanc-
tioning some wmoney If they are
really going to do that, ¥f that is
Eoing to be the policy, and if money is
Fong to be spent on that, then I ask,
why the conditions of the Scheduled
Castes and Scheduled Tribes should
be cuch as are mentioned in the report

PHALGUNA 29, 1880 (S4KA)
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ot the Commssioner for Scheduled
Castes and Scheduleg Tribes” From
the Commssioner's report you can
imagine, what the conditions are

At the same tume, 1 would hke to
say that so many things are happening
Accord ng to the Constitution, we have
got certain preferences in the form of
reservation of seats If the reserva-
tion of seats will be abolished, I doubt
whether there will be any ‘Ram,
Krishna, or Murty’ m this House If
you are really concerned about the
provisions 1n the Constitution for the
Scheduled Castes and Scheduled
Tr bes, you will please extend 1t
What 15 the difficulty What 1s the
condition and what 1s the state of
affairs of the Scheduled Castes and
Scheduled Tribes” Without knowing
that 1if you arc going to spend a lot
of money and not going to check how
the amounts are being spent in  the
States, 1t will be no good Only, the
rmounts will be consumed bv some
others So I request the hon Minister
who holds a senior position in the
Government and in the House to look
into all these things to check all the
undesirable activities in ths regard
While he mav be sitting silent here
there are a number of persons who,
m the name of the Home Minister n
all the Stateg are consuming all the
amounts

Nowadays we have started the
ashram schools and the basic schools
and so many other kinds of schools
for the improvement of education In
mv district, we have three ashram
schools What are they doing there?
There the students will have to learn
cooking, gardening carpentry wobk,
weaving, etc  But then what 15 hap-
pening 1s, not only they are to do
cowherd and shepherd work, but also
cspecially in the girls’ ashram schools,
the poor tmbal girl students have,
apart from learning cooking, garden-
g stitching handkerchieves have to
do maid-servant's work in the houses
of welfare officers That 1s why some
questions are coming here about such
things m our State Those should not
be said here You can imagine what
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kind of educational facilities we are
getting from Ashram schools,
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Bills that were mntroduced, each of of law and the maintenance of
which was passed by the Legslature stability should be the creed of

In the circumstances, what was
wrong with his action® What was
aganst the democratic principle” Was
there any other course which was con-
sistent with our democratic profession
Bo, we should view things in the right
manner

There was also some reference to

lath: charges, to tear gas and some-
times to finng All these are most
distasteful to everyone m this House
and to everyore connected with the
admumistration No one wants to have
recourse to force We wish that we
could persuade the people everywhere
under every set of circumstances to
function 1n a manner which would
not compel us to have recourse to the
use of force But we regret that
occasionally it 18 not posmble How
can it be* If you go round, if respon-
mble leaders go round and lead"an
organised campaign of “no tax" and
when efforts to execute the warrants
of attachment for the realisation of
taxes are made and they put up
resistence and make 1t impossible for
those who are charged with this duty
to execute the process of law  then
what should be done® Should the
«Government ‘renounce its functions
and accept that 1t 15 helpless and
cannot realise the tax, especially when
we need every shell that we have for
the economic advancement and for
the fulfilment of the programmes that
we have chalked out for ourselves?

In the circumstances, I submit that
we have to be eareful even 1if we
«n nobt agree. And sometmes dis-
'reement Iis altogether incompre-
! snmble. Because, if you want to
Jlan for progress, then those who
benefit would have to pay perhaps
equitable share of contribution
towards the expansion of the Plan
activites But if obstructions are laid
in that way, how can we advance
turther” 8o, I submit that in these
circumstances the rule of law, respect
for law, the execution of the processes

in expenditure s inevitable, and every
step that 13 taken in order to provide
social amenities or tn other ways to
develop and build up the country has
an mmpact on administration and must
necessarily involve some expenditure
Suppose you make a new road, buses
and cars run on it, then you have to
post some sort of police or some traffic
mspector or somebody there If you
build a new colony, then there are
many problems which arise There are
more cases, 50 We require mure courts,
we require more magistrates In that
way, whenever advance 1s made m
the expansion of the economy, of
social services, of amenmties and com-
forts, it wil] also be accompanird by
a certain increase n  admumstrative
expenditure That 1s unavolidable, but
we are malking every effort to see that
no rupee 1s wasted and that we get
full value for every rupee that we
spend

I am also prepared to admut that as
roads, riverways,

hydro-electric works and so on and
so forth, sometimes in such adven-

i
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arial, do not “t0 move fast, or be
prepared to a little risk. PBut

while saying all that, I submit that we
have been trying to effect all possible
economies, '

There is a Central Economy Com-
mittee in the Finance Ministry. There
are economy committees within each
Ministry to see that no money is
wasted, There is _the Special
Reorganisation unit, and there is also
the Committee on Plan Projects.
Besides these and other things such as
the works studies. we have also the
benefit of the contro] of Parliament,
and the two Committees, the Estimates
Committee and the Public Accounts
Committee have been. helping the
Government in an admirable way by
the great pains they have been taking
on the matters which are laid before
them for consideration from time to
time. So, the need of economy s
tully accepied, but the other difficul-
ties and the inevitable consequences
of a growing economy have to be
borne in mind.

My friend and colleague Shri Datar
vesterday gave certain figures abowt
the numbers that are in Government
Service per lakh of population in
other countries. Well comparisons
about these matters are not always on
all fours, and it is not easy to say that
because it is so, elsewhere, therefore
-we should have something just like
that or something near about or
approaching it. But there was, at that
time, a question put by Shri Nath Fai,
T think: what about its relation to our
income? Well, I will try to answer
that While in our country the pro-
portion of the expenditure on civil
services including the railways comes
to 09 per cent of the national
dividend, in the UK. it comes to more
than 3 per cent of their huge, colossal
national income, and in the USA to
about 18 per cent for the Federal
Services. Well, 1 again do not draw
any inference, but as the question had
been put, 1 have attempted to give an
answer.

There is the guestion of the agency
which is to carry out all our schemes.

Demends  PHALGUNA 29, 1880 (SAKA)
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Among other things, we require skill,
knowledge of techniques and clean,
efficient administration; and for that
we m.making whatever effor¢ we
can. .As hon, Members are aware,
apart from the normal recruitment,
we had emergency recruitment for
the Indian Administrative Service. We
have also formed an administrative
pool here at the Centre, so that
experienced officers who are deputed
to the Centre may be available not for
a limited time, but for as long as their
services may be necessary here. We
have recently formed a managerial
and industrial pool to which selections
have just been announced by the
Union Public Service Commission, We
have also formed a scientiic and
technical pocl to which we expect to
invite our young students and others
who are being trained in other lands,
and who mmay be useful later in our
new undertakings. Similarly, we are
having a new economic service, a new
statistica] service, and we have got
the CTentra] Health Service and a
Central engineering pool. As Han.
Members are aware. we have also a
directorate of manpower which looks
ahead, assesses the needs of the coun-
try and how these will be fulfilled.
Accordingly, efforts are made to pre-
pare the ground, and to be ready for
all the tasks that lie ahegd.

14 hrs.

I may also submit that we are also
making efforts to infuse a new spirit
in our services. We intend to set up
a Training Academy so that, not only
should our public servants be duly
equipped for their tasks by their skill
and professional knowledge, but they
may also develop that outlook which
will be in tune with the demands of
democracy and the ideals that have

. been set forth in our Constitution and

the Directive Principles that are
enshrined therein. It is our hope that
not only the LAS. but all the others
who are successful in the combined
examinations and who later take wup
apoointments in the Police Service, in
the Revenue Service, in the Income
Tax Service and in the Central Secre-
tariat, will be given general training
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752 Bemendy

[Shri G. B. Pant]

to take an oath saying “1 will dis-
charge my duties without fear or
favour?, “Without fear” is one gf the
elements that is there. 8o, it ig

matter of deep regret, to me that such
abservations should have been made.

Now, let us look to the facts whe-
ther there is the least justification for
these remarks [ may tell hon. Mem-
bers that since 1850, 17 Judges have
been appointed to the Supreme Court
and everyone of these Judges was
nominated and recoramended by the
Chief Justice of India. What could
they do if we had turned down those
recommendations? But, when we have
sccepted everyone of the recommen-
dations of the Chief Justice of India,
thow does the occagion for the highest
in the administration—a word like
that has been used there—using some
methods which are not above board
arise? And, I claum that the Chief
Justices of our Supreme Court have
.commanded respect of zll, that the
Supreme Court today commands the
confidence of everyone in this land.
To say that the Judges that have
been recruited there have just been
thrust on the Court by somebody else
1s against the facts and is absolutely

incorrect.

® Then, Sir. let us go from the
Supreme Court to the High Courts
What are the facts there” Since 1950
when the ‘Constitution came into
force, I think, 176 appowniments have
been made. The House may be sur-
prised to know—especially if 1t has in
mind the remarks that had been made
by the Commission—that except one,
175 ngpolnim&nh were made on the
recommendation of the Chief Justice
of India. In the course of the
nine years every appointment
was made, excepting one, had
blemings of the Chief Justice of
Am I to assume that the Chief J
of India has not been performing
part well? Under whose
he working? But I hope
complaint against hrm. 1If
then, 1 think the persons responsible
for these remarks will have to find

£g

t

17

4]
F8wF

g

trial
own opinion; otherwise there
mg like that Hon. Members know
that appointments to High
made in accordance with Article 173
of our Constitution.

1428 hrs.

[Mr. Srzaxen in the Chair]

The position is this, that the
Chief Justice of the High Court
concerned makes & recommen-
dation to the Chief Minister; the
Chief Mimister and the Governar con-
sult each other, and they consider
those recommendations; if they have
anything to say, they send it to the
Chiet Justice, and z0 on. Ultimately,
thdir proposals come here, Then, they
are considered by the Home Minister
and by the Pnime Minister who ordi-
narily accepts what the Home Minis-
ter suggests, so that the guilt, f any,
must be fastened on my head and
not on his. And then it goes to the
President, and the President takes the
final decision, so that there are six
pergons mvolved 1n the matter; there
15 the Chief Justice of the High Court,
there is the Chief Minister of the
State, there is the Governor of the
State, there 15 the Union Home Min-
ister, there 1s the Prime Minister, and
the President finally.

Shri C. D. Pande (Nam Tal): The
Chief Justice of the Supreme Court
also

Shri G. B, Pant: 1 mean the Chief
Justice of India, when 1 say that.

And we here have made it almost
a rule to be guided by the Chief
Justice of India. Now, can anyone
suggest any alternative? Whom should
I consult, if not, the Chief Justice of
India®

I know that there are other persons
in the Bar who are very able
very competent. But after all,
suggestion has never been made
anyane that anyone in the Bar
be consulted. 8o, I have to seek
advice of the Chief Justice and I
secking asylum under his name

§EEE:EE
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Ag I said, out of these 176, only one
was made with which the Chief
Justice of India did not agree—that
was before my time, [ might also
explain that in that case, the advice
of the Chief Justice of the High Court
was followed by the Home Minster
who thought that the Chief Justice of
the High Court had given advice
which must be preferred.

Well, now, let us go further, There
were [81 cases out of these 176 i
which all the six agreed; out of 176
cases, in 181, which works out to more
than 90 per cent., all the six or seven
agreed, and agreed decisions were
taken What was left over came to
only 14 or 15 cases. With one I have
already dealt. Then, in all these cases,
the Chief Justice gave his opinion and
we fol'owed 1t,—1 mean the Chief
Justice of India. There was a differ-
ence between local authorities, that 1s,
the Chief Justice of the High Court
concerned and the &hief Minister or
the Governor did not agree in all
these cases So, we got alternative
proposals here, and one had to con
sider them, to examine them, and
after taking into account everything,
decision was taken in accordance with
the advice given by the Chief Justice
of India; and 1n several cases, the
Chuef Justice gave Mhis advice in
accordance with the advice given by
the Chief Justice of the High Court
concerned; and 1n some cases, he gave
his advice in accordance with the
name suggested by the Chief Minister
or the Governor.

So, I do not see what else we could
have done, eand how we could have
better handled this affair This was
a very responsible task that we had
to do. I have stated all this because
I want people to know that wc are
interested in the independence of the
Judiciary. We {5y to uphold it, we are
taking every step we can to see that
these courts are well-manned.

Some people say that these High
Courts are not ag good as they were
in the olden days, Well, I do mot
know. I am not in a position to coms

for Granes 7524
pare They say that the old appoint-
ments were very good. Well, I had
only to intervene In some cases 1n
which some of the old judges had
heard arguments but not pronpunced:
judgerhents for two or three years. I
had to appesl to them to expedite the
process of cogitation, and the
announcement of their decisions.

I also came across a paper the other
day in which the Chief Justice had
written to a Governor that so-and-so
should be appomnted, because he w:il
suit us very well Well, we did not
say that he will suit us very well; we
did not take the initiative It comes
from the Chief Justice; it begins with
the Chief Justice, and it ends with the
Chief Justice of India, and we only
carry out their behests. In the cir-
cumstances, to say that any sort of
mfluence has been exerted—I would
not u<e a strong expression; if it were
somebody else, 1 would have—is most
unfortunate

Shri Nath Pai: May I -ay one word,
if you will permit me? Since the
matter has been engaging the atten-
trton of this House and in the pre.s
also It has been taken note of, thi
matter wag raised when the Law Min.
ister was making his reply

We arc very happy to get the assur-
ances which the Home Min.ster has
been p'eased to give Now. he has
referred to the Chief Justice The
testimony we would hke to put before
ham 1s that of the Chief Justice of
India himself

Shri G. B. Pant: I am aware of
that 1 am coming to that. .

Shri Nath Pai: May I then read 1t
out?

Shri G. B. Pant: Let tac hon Mem-
ber not be too impatient. I know tha®.

The hon Member 1s referring to the
fact that according to this report, the
Chicf Justice saud that the Chief
Justices of the High Courts did not
express their opinions freely, lest then
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should be trusted As

knows, not only in this matter; but fn

others too we make a series
an

room for questioning the method of

jor Gronts 7528

a number of establishments will be

and I do not care
to know what he says so far as a
matter of this typeé is concerned,
because I will read the reports in the
usual course and it will come to my
notice But I do not know if I am
m

paper in a message complmenting it
for its non-partisan attitude

Shri H. N. Mukerjee rose—

Skri G. B, Pant: If that be
do not say 1f that is so, but if that be
so—there s certainly no bias m the
paper against any party, much less
against the partv which sent its com-
pliments through Bhn Jyot Bu:l

Shri H, N. Makerjee rose—

My, Speaker: I will allow him an
opportunity at the end

Shri G. B. Pant: Then, Sir, ! was
told—and I thunk perhaps the infor-
mation is not mcorrect—that Janayu-
gam m Kerala, which 13 Communist
paper, got a loan of about Rs. 50.000
or Rs 75000 from the Government

f
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i{Shrn G B Pant)

there [ have no gnievance [ do not
object to that The Government 1
{ree to do what 1t likes I would have
no ghjection even if they wipe out
that lyan or strike it out after some
time That does not concern me dic-

.ectly and 1 am not goung to arraign

them for that
That 15 ail

They have done )i

Shri H. N. Mukerjee, If the Home
Minister will please concede what [
was interested to xnow was

Shri G. B Pant: I undeystand the
name of the paper 1s Deshabhiman:
Anyhow, those who are concerned may
find out the correct name

Shri H N Muokerjee: I wish to
seek your help m this .natixr

Mr. Speakerr Why nuot the hon
Member wait ugtil the hon Minister
concludes® Then he can give expla
nation once for all

Bhri G. B, Pant. My hon friend,
Shri Frank Anthony, referred to a
judgment of the Supreme Court He
said it was not a correct judgment, to
put 1l very muldly and it was not cor-
rect because the reference wds not
correct If such be the case, I think
occasions will arise when abler peo-
ple will pst the matter before the
Court mm an abler way and the deci-
sion of the Court will be available
He 1s datisfled that the law as it
exists gives him the right which he
wants to exercise Frankly, I sympa
thise with hum <« far as the facts of
the matter go, but if the Constiiution
contains the provision and if because
of any error or omission On our part,
there has been & mis-construction then
occasions can anse and the Supremc
Court can take a revised decision after
taking into account all the clauses in
the Constitution It will not then be
restricted to the particular specific
reference made but will be free to g
over the entire ground.

There are many other things. The
Minisiry of Home Affairs 13 virtually

for Grants 7530

the refuge of everything ‘Refuge”
may be used in two ways, whichever
way you may like to see it We have
npot ouly to deal with services and
maintenance of peace and order, but
also with various other things such as
the Emergency Rehef Organisation,
the Fire Training Service School, the
Petective  School, the Finger-print
Bureau, the Scientific Bureau and
nundred and one other things And
we have the privilege of rendering
some service to the backward classes.
ft 1s my ambition that they may come
#p to the level of the highest in the
jand in the mimmum time possible
No cha.n can be strong unless every
pnk in the chain 1s strong So, n
the national interest, 1t i1s necessary
that the Scheduled Castes and the
tribal people should be rawsed to the
level which the highest in the land
possess and be not left behind any
one clse m this country That 13 what
Gandh i wanted us to do That i3
what we are pledged to do and we
must do a'l that we can 1in that wav

1 im not going into detatls The
Members can see the Report that has
teen published and it 1s a* very brief
document  Thcy may form their judg-
ments themsclves We have been mak-
ing our best efforts During the
First I'ive Year Plan the total amount
10 be spent for the Backward Classes
«as I think, fixed at about Rs 39
crores Now we¢ have put 1t at Rs 91
crores And, we are (rying not only
to help them economucally but .n all
other ways There are a number of
scheme, and [ have also pleaded with
the¢ States 1In a number of matters

1 want them to have land, I want
them to advance economically, I want
them to have sites on whuch they will
pave their own bwldings I have
tried successfully, perhaps, to .ecure
#% much sites as possible for them, I

mne also introduced laws here He-
rently, we had the Land Reform Ball
relating to Delhi, the Panchayat Act
and so on so that they may have an
equal status with the others We must
do a'l we can



75332

for Grants

Demands PﬂALGUNA 29, 1880 (SAKA)

[ B M SO i
M mnmme m Mv.mm x'a hm m m Mh
M SHTHT m.h,m IHTHUS L

. mmmm ; i mm wmm%mmw mmm L

m f mmmmmm wm Mw mm mmu mwmmmw%mwmmmmﬂ MWMMMWM 1ggod mm
ﬁ e T Sttt Hatdh et

33 m.m w-mmwm mmmwmm m grss : $ 8134 um m m w
{hmutall ot ik by
et il
5 M I G (T T A 134!

usmn

g a mmm w um LI Ty ;
mm;m mmm .ﬁmwﬂ TR o mm Ewmw i



7533 Demands

[Bhri G. B. Pant]

me and again express my gratitude to
them and also the hope that they
may continue to savé me from mis-
talves and to help me in dischyrging
the duties which they have entrusted
to me.

Shrl H. N. Mukerjee: Sir, I shall ask
for your direction in regard to one
matter. The Home Minister selects
the points which he replies to. But,
i he answers a particular point either
he gives an answer or tells the House
that he is going to have it .investi—

gated.

Yesterday I showed a sheaf of
papers—] have still got them with
me—which I said I would forward to
the Home Minister. They purported
to say that a Joint Editor of a certain
newspaper in Calcutta, which is now
wound up, which.was supposed to be
anti-communist, the Joint Editor says
and gives a lot of evidence about it,
that the Central Intelligence Depart-
ment’s money was utilised for that
purpose. I did not make that aver-
ment myself. But in view of the
matter having been raised already and
left unanswered in the other House I
referred to this. May I expect the
Home Minister should at least have
the courtesy to say that when he gets
«the material®l send he will examine
that, But, on the other hand, He
went on to say something about which
somebody has spoken saying that it

MARCH 320, 1889
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]

Joint Editor concerned and I am mak-
ing an allegation on the basis of cer-
tain papers which have been sent
about which I cannot vouch. Now,
the Home Minister has not even the
courtesy to say, when I had offered to:
send him all that material, to suggest
to the House that he is at least ready
to have it examined and give us an
assurance that moneys belonging to
the Central Intelligence Department
or any government department would
not be utilised for financing news-
papers of one party or of the other.

For the time being I am not con-
cerned with what is happening in
Kerala. The Home Minister has no
business to refer to what is happen-
ing in Kerala because we do not know
how we can sit in judgment over that
here. I want your direction, Sir. Here
is a point which I raised and he
tries to drown it under a flood of
a varetiy of oratory which we are not
in a position to appreciate.

Shri G. B. Pant: I have not received
any papers from Professor Mukerjee.
I am sorry if I have caused any an-
noyance or irritation; that was far
from my intention. He 1s such a good
man and I would not like in any way
to do anything that would cause him
any irritation. No papers have come
to me. I do not know as yet if they
relate to matters that are secret or
matters that can be the subject of amr
enquiry, When the papers come to
me, I shall lobk into them. Ewvery-

invitation from me. It is open to any-
one to send these papers o me...
(Interruptions.) If some one makes an
allegation here that something has
been done about which there is no
authority or evidence before me,
cannot say I am going to investigate
into it. Someone may say that
Speaker was last night threatened
ten goondas in his house and he ramy
away, I am not going to enquire into-
(] for

fot-

L]

that. . . (Interruptions.)
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me %0 see whether that matter calls
for investigation and whether the
whole question can be legitimately
Jooked into,

Shri Nath Pal: Sir, today the Home
Minister in a very dignified manner
and .

Mr. Speaker: What 13 the point?

Shri Nath Pai: It 15 very unfair to
me, Sir. Before 1 begin a sentence

Mr Speaker: But what 18 it that he
wants?

Shri Nath Pai: Today, 1 repeat, Sur,
the Home Minster in a dignified man-
ner and yesterday the Law Minster
in not so dignified a manner

Mr. SBpeaker: 1 am not gowmg to
allow him to express his condemna-
tions

Shri Nath Pai: I just want to say

Mr, Speaker: Well, I agree with the
earher part

Shri Nath Pai: Perhaps you will
agree with the other part if you were
in the Chair then These are the
words he had used yesterday

Mr. Speaker: What 13 1t that he
wants?

Shri Nath Pai: I want to know this
from you Sir He has done his duty
You have some duties to us and we,
to you We want this now. Is it that
the Law Commissuion 1is trying to mus-
lead this House, or is it the Home

(Interruptions) Today the Hm
Minister has gone a way 1in
suggesting, or shall 1 say, indicating

for Grants 7536

pleased to give a ruling that the evi-
denoce on the basis of whith the Law
Commussion gave these findings will
be placed before this House? It 18 not
a party matter I, therefore, plead that
the evidence on the basis of which
the Law Commission reached its con-
clusions which are of such importance
as the Home Minster himself has
acknowledged, be placed on the Table
of the House Alternatively, we may
be g ven the assurance that we were
not being musled by these two semior
Cabinet Minusters In this matier we
need your gudance and protection

Shri G. B Pant: 1 have stated cer-
tain facts To say one is being misled
18 to attribute that the facts that I
have placed here are not correct That
would be uncharitable, I think As
to the Law Commussion making any
remarks, nobody musleads anyone
One expresses a certain view about a
certain matter The bther person may
hold a different view ‘There 1s no
question of misleading But I have
pladed the faris before the House If
those facts are disputed by anyone, 1t
13 open to hm to lead evidence and
say that these facts are incorrect So
far as the Law Commission's report is
concerned, 1t 15 open to the Govern-
ment or to anyone to consider it or
for the House to consider it, 1if 1t s0
chooses, at any time Byt how does
that affect my statement in the House?
That is entirely different T have given
specific facts (Interruptions )

Shri H N Mukerjee: The Home
Minister may technically be com-
pletely night in saywng what he has
done about the manner of appomntment
of Judges and all that. From the ob-
servations of the Chuef Justice and the
other Judges, as incorporated n the
Law Commussion’s report, there seems
to be some kind of a trouble some
where, behind the scenes, so that in
an informal manner or perhaps non-
techmical fashjon, perhaps certamn
executive interferences are inferred
by the Law Commussion That being
80, 1 wish the Home Minster to tell
us that he will go, into the matter
more deeply and not depend upon



i

for Grants

Demands MABCH 20, 1958

mmn!wmmmul

mmundwmwu

33

w

2

I Em

m mn

[l

WMMM
mmm%u“mthm

mhmanMMMn
m mum
i

S FH 3

| ]

m

m 11

13k

g

mmw

m

B

il
4. mqﬁm

Wa

did not, the Parliament did not, ap-

point that Commission. Government

i.n
N
Ordar order. lnomhuhm
on both sides. Ultimately the
Ccmmmon’srmhnmmthnth
Government.

submitted to the

mm

m
mm m mwmm
m mum mm m mwum Mnm

w

TEAIT

r131y
o

i
88z
- w

mmn

23583
S FL

m.

.

!
g
s

244

ﬁ

Wmu

The cut motions were put ond

um

wmwm
xm
mu mn m

T mu

i
m m. mmu



ment during the year ending the

Necessary to defray the charges

which will come in course of pay-
ment during the year ending the
Sist day of March, 1000, in res-
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{Mr. Speaker]

3ist day of March, 1080, in respect
of ‘Delhi’” .

Demanp No. 55--HIMACEAL Pranzss

“That a sum not exceeding
Rs. 5,34,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in res-
pect of ‘Himachal Pradesh'.”

Demanp No.  56—ANDAMAN AND

NicoBar  IstaNDs

“That & sum not exceeding
Rs, 2,85,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during thé year ending the
81st day of March, 1960, in respect
of ‘Andaman and Nicobar
Islands'” )

Demant No. 5T—MAaNrrur

“That a sum not exceeding
Rs. 2,1440,000 be granted to the

7
Members’ Bills and »

Resolutions
of Laccadive, Minicoy and Awmin-
divi Islands’.”

“That a sum not exceeding

Rs. 10,68,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Miscellanecus Depart-
ments and Expenditure under the
Ministry of Home Affairs’”

Dzmane No. 128—Carprrar OutLaY or

THE MiNIsTRY or HoME AFFAIRS

“That a sum not exceeding
Rs 7427000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Capital Outlay of the Ministry
ef Home Affairs'.”

Mr. Speaker: The House will now

President to complete the sum
take up Private Members' Business.

necessary to defray the charges

which will come in course of pay-

ment duriag the year ending the 15 hrs.

:tm.,‘l"&ﬁ'“h' 1000, in respect COMMITTEE ON PRIVATE MEM-

' . BERS' BILLS AND RESOLUTIONS
Dmaio No.  88—Twruma THIRTY-EI0HTE REPORT

“That a sum not exceeding Sardar Hukam Singh (Bhatinda):
Rs. 3,41,57,000 be granted to the Sir, 1 beg to move:

¢ President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1900, In respect
of Tripura".”

DeMAND No. 58—LAccApive, MINICOY

AND AMINDIVI ISLANDS

ment during the year ending the
81st day of March, 1060, in respect

“That this House agrees with
the Thirty-eighth Report of the
Committee on Private Members’
Bills and Resolutions presented to
:l;;’:lm on the 18th March,

Mr. Bpeaker: The question m:

“That this House agrees with
the Thirty-eighth Report of the
Committee on Private Members
Bills and Resolutions presented to
ﬁ;ﬂmmhlﬂh March,
l LJ

The motion was adopled.
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1501 hrs

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL®*

Shrf Hem Raj (Kangra)' Sir, I beg
to move for leave to introduce a Bill
further to amend the Representation
©f the People Act, 1951

Mr. Speaker: The question 1e-

“That leave be granted to n-
troduce a Bill further to amend
the Representation of the People
Act, 1951"

The motion was adopted

Shri Hem Raj: Sir, I introduce the
Bil

INDICATION OF PRICES OF
COMMODITIES BILL®

Shef Ram Shankar Lal (Domara
{Ganj) Sir, 1 beg to move for leave
1o introduce a ‘Bill to enforce the In-
dlication of prices of commodities

Mr. Speaker. The guestion 1

“That leave be granted to n-
troduce a Bill to enforce the in-
dication of prices of commodities ”

The motion was adopted

Shri Ram Shankar Lal: Sir, I 1in-
troduce the BilL

CHARITABLE AND RELIGIOUS
TRUSTS (AMENDMENT) BILL®

Shri Ram Krishan Gupla
(Mahendergarh)- Sir, I beg to move
for leave to introduce a Bill further
to amend the Charitable and Religious
Trusts Act, 1920.

Mr. Spesker: The question #:

“That leave be granted to in-
trodyce a Bill further to amend
the Chantable and Religious
Trusts Act, 1920.”

The motion was adopted

Shri Bam Krishan Gupla Sir, 1
introduce the Bill

FIXATION OF PRICE OF
GRAINS BILL®

Shri Jhuisg Sinha (Siwan) Sir, I
be¢g to move for leave to introduce a
Bill to provide for fixation of prices
of foodgraina

Mr Speaker: The question 1s

“That leave be‘granted to in-
troduce a Bill to provide for fixat-
lon of prices of foodgrains.”

The motion was adopted

Shri Jhulan Simba: 8ir, I mtroduce
tpe Bill

FOOD-

1504 hrw
SIKH GURDWARAS BILL .

EXTENSION OF TIME FOR ELICITING
OPINIONS  °

Sardar A. 8. Salgal (Janygwr) Sur, I
beg to move:

“That the time appointed for
ehatmg opmions on the Bil} to
provide for the better administra-
tion of Sikh Gurdwaras situated
n different States of Indian Union
and for inqumes into  matters
connected therewith be extended
upto the 30th July, 1958"

*Published in the Gasetts of India Extraordinary Part

dated 20.3-30.

I1—Section 2,
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hon Minister has given us an assur-
be tully discussed and that the present

the Bill be adjourned nne die,

Mr. Deputy-Speaker: 1 can put the
motion straightaway

So, 1 think the House will kindly

Bill also will be taken into considera-
accept this motion.

tion along with the Government Bill

of that debate, questions
so far as the provis-

Bill comes here, they will have the
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The question Is:

“That the debate on the Bill be
adjourned sine die”

The motion was adopted

1515 hra

Code of Civil Procedurs Amendment
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PHALOUNA 29, 1880 (SAKA) Civil Procedure 7552

(Amendment) Bill
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[ we wre firtedt]
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MARCH %0, 1080 Cloil Procedure 7534

(Amendmant) DIl
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Wi A wrwT & ow e qedie gt
w3 R fewr 1 ot peTTd oW
R 3N wyr fir e g W & dw afe-
felz §, & @ Qv wign §, w9 ww
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ot e F @ agi ol w8 @ | e @
flt ¥ T & wrew | ow g U
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PHALGUNA %, 18%0 (SAKA) Civil Procedure 7556

(Amendment) Bill
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[ofr wo wre firddi]
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®Tew & v fadaw o fwre o w2 &
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MARCH 20, 1080 Civil Procedure 7558

(Amendment) Bill

& darc miy € Wi wy o faw oly
b o 1 € 1 e wTew wy o A
¥ ot g ol wg R | U g
fefie st & aoeir R € fs %
e ¥ oo § i xw wm W k¥
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INET WHT WIR | W TNy SR
Nawiw@isAY?
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w1 Wi § fw & S o o oy A
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WERT | Ty w1 w9 § o g wiw
"o e s R i R
won R, afer ol T wx T AW
vou ofem afr § 1 S A g
Ty goee W aely fawre son
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wifigd wiife g & @ dw & arT A
vy & e o o werronméy ster earfi
sor e §, @7 X arcarc ey f e
o rmfoet oY aord ¥ afwwrt
wed & 1wt e AR vy & fe o
o 3 fem ¥ g anfae s
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a7 qC oY, ot T W W e B
q¢ it wet over w2 o ar oy § o
@ W 7 sfey Poky ofy faar or
ar & + o aw ar mn § fe o
wvdly oy ¥ A fem aw W W
G wY AT T AW | g 9 few
Wi gy wiv fe Wt | fader oY
wré wrafer 7Y, der & W @
@ A W A e A e wrefe
a8t ¢ fiw oY wfewrx g wowreg & O
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wiwwr #¥¢ & o qgw aw fe og
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a7 Wt A v A w e et
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T Y Y EHAT | W W A T Wl
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wg feet o ot s amw oA A
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%7 TERT T @Y | W ferwrmg I &
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PHALGUNA 20, 1880 (SAKA) Civil Procedure 7560°
(Amendment,

) Bill

W =l ¥ oiw & ger ¥ wdtw
wan § fe wg Y firdge sy @iwc
L

Mr. n'onty-Mu: Motion moved:

“That the Bill further to amend
the Code of Civil Procedure, 1908,
be taken into consideration.”
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T +ft | &fex @ wafadw T ®
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because they are no longer rulers.
That is the very first thing I do not
know why the expression ‘ruler’
used

Mr. Deputy-Speaker: Because we

agreed that we would continue

at all.
Shri Jaipal Singh: If we have
agreed, if we have agreed frmly,

PHALGUNA 29, 1880 (SAKA) Civil Procedure 7564

mm

.uu £gw L‘mm.m.m....rm TE m Wn.m M.m.......m.“r.. M .—
wm,m i Mmmm.mmM mhwmm mmmwmmmﬂwm.
M B B T HE L L R i Y L e
o R T B
His Bt ] mem.mm Fidfieg gl
jhotd sy §HEd sy Bite
ENr R AHIRRNT
EFEEEREIAFEE M TAbE TR ML
mmmwmmm mmmmumnwm mw .mmw.un Mm w m“ mmm m
m * g umm.mwm pEaz um.m 3 m
PRI S T ST D
m FEL I mmm& : mw: i3 m §i!, Mw»:.
el il i mmmwm_w
m;;m 3T Tgagitd s 0
R TTOHH T T R

418 (M} L8D-~T.



7465 Code of

[Shn Jaipal Singh) |
‘ruler’ 13 still there. As long as you
bhave given them the word, you have
10 respect that We should be men of
our word After all, it is a questiog
of one’s life time.

Sir, we talk of Privy Purses and the
like May [ know why hos. Members
of Parhament themselves ask for cer-
tam privileges® Why are they not on
level terms with the rest of the com
munitics m this country? Sir, I need
not go further I am not a lawyer I
do not w sh to argue these things, but
1 do feel thet we are big enough and
we can manage to forget these five
hundred rulers and we can get on
without these five hundred rulers But,
Jet them have these privileges, i we
have given them our word Certainly,
I am not saymng that for ever eternal-
ly we have to continue this privilege
But the thought Behind 1it, the motive
behund 1t, the purpose behind 1t, 15
mean I heartily oppose this Bill

Mr Deputy-Speaker: Shri M B
Thakore.

Shri M. B Thakore. Mr Deputy-
Speaker, Sir,

Mr. Deputy-Speaker: Now some
other hon ]lembers have made up
their minds to speak So, every hon
Member shall be brief.

Shri M. L. Pwivedl: Time may be
extended by half an hour.

Mir. Deputy-Speaker: Just now he
is putting the proposal. We took this
up at 3 O clock and the hon. Member
did not say this at that time We will

see how it proceeds.

The Minister of Siate in the Mink-
try of Home Afisiry (Shrl Datar): 1
should like to interrupt for about five
minutes.

Hea Member: For sbout five

An

only
Si) Datar: We come in 50 far as
pansigalin is

MARCH 20, 1080  Cigil Procedure 7566

(Amendment)y B,

friend will deal with the rest. There-
fore I would like to intervene M
about _five minutes.

Mr. Deputy-Bpeaker: All rlll}
Shii M. B Thakore may continue

Shri M. B. Thakere: I congratulate
Shri Dwivedi for introducing a
measure like thus. I fully support
tum In this measure he excludes the
State of Jamihu and Kashmir. Now,
all our leaders say that Jammu and
Kashmir 13 part and parcel of India.
The representative of the State of
Jammu and Kashmir has stated in this
very House that it 15 part and parcel
of India and part and parcel of the
Indian Union Why should there be
any distinction” So I oppose such pro-
virjon 1n the Bill,

The second observation that I want
to make i1s on the immunity of the
former rulers as far as the Civil Pro-
cedure Code 15 concerned These m-

nities started from former times.
The British Government recognised
the sovercignty of all the States. Now
they are no longer Sovcre'gn Statea
These rulers are as equal as any citi-
zen of India. Moreover, Sir, we have
adopted a democratic Constitution
where equality before law is recog-
msed and 1n courts of law this 1s pro-
clumed My learned friend Shri Jai-

nised by the foreign power, ths Bri-
tha



Sir, 1 know that Members of Parlia-
ment who are elected under our Cm_:-

our Government is lyimg idle not to
apply the same kind of disqualification
to the former kings and maharajas.

w9z @ (war) - e
ERT, X WA 8¢ - &1 A §
L7 W & e fggeam & w53 Uy
€I KA YD T T Y
T & a1 ge e & o vt g
SN TEY, NS ATET AW
W oy o gren @, wgw, 9w
wt, wefit atvg atg & 1 W ¥
fad & wwwmr g fo fed &Y ofr 3¢
T S ST W T g a7
fery v & ovwr @ & aeAT Wi
Zgew R oK aw gw 9% R R
avi & fag wron soeT & W ¥
O 77 w7 §, I W N iwe
# w¥ g7 wr wfwwre faear wifgg
ar o 1« freww gur fe & @ g
awfost & wifte wrew & amfor § 4
wr aafost WY wife 3w & ot W
wy Wt § wwrrar wr wfewre ey
TR R R
AR ogd T & wof g
¥ fd s & Nefidlt § oo
o & ww W e AT ol T
I T &5 AT & 6T W WY
ferr | W & R F F gy wfew A
W T § fer wft wert g
g ooy gor ft ar fo W o
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ow §f sy 5T &, 7% g ¥ amics
g, &t W wrow aff fx fimr fselt
agie & wWfPm eoTeY W &
q15 @ o1 ged ¥ § ar ey
¥ <rer @ v fad, whve e ¥
A wsrgrag ety T
ot W § For w7 fasore gy wnfed o

Yropara frd e g s
qT wrRTe 3 f1Y A 9 ¥ g
fiselt o ot & et fr v fer
faw =1 &% 1| Y77 fowwr § f5 o -

W swiw ¢ fe oo wEe
azer & g sy v ot o w3
¥ w fadaw & ;mar wr | qE W
w1 my fie dwrt waw B D5 w5
wfwwre & g @ wifed 1 & s
argar § e agr arft ekt w1 T
N N ag § s
ax & Grerewr amfoet ¥ e W
aoaTT w@ §, smre § fgear ¥
¢ s w=y weTC w1 ey & T
WA & SIE YE 0T W A § Wi
§ fe fmlt wr dur mff oo 31 90
ot el ¥ wX § o 7 & sy

o W gfeer Ot ey
amfeel W freenr & wfgd o« ¥a
g qu feare § oic waw oW o
o qiv ot ww § fe o @ v e
t o e § fed woae @ g
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[sh agw Rv]
TG | aTe i oY Trarret o o arwt
wwtidtwddftefw it
N Lot Ty

F o I W T § A et
w1 quew oy ot o fis g &
TR ww a4 g 1 AT W W
Yoo dww o o s or W
ol ¢ warer ot § W D
™ W & af § N wfewrc gv o
fid ¢ § sv @ ¥ wmw wwn

MARCH 20, 1500 Civil Procedure 7990
{Amendment

) B

foers ot sreeewsr aqw Wt {
& 1 3 firere ¥ g fivdae ot w5 WY
FT &7 e guT g, A W A
o vy f o« onfr ) F qer S
fo mtiz w F yu gre ek W
& afrwre v ¥t

W g se(d) § WA XE
firkaw ot « ¥ frorer ¥ ¥ & ¥
fowws g0, =% & @ AR Wik ae-
aqrer frg oft & ey ¥ Wk o fear
tioftidmreptfeww
e fied 1wt ¥ Sl W QAT )
Ry o ¥ faar mar, €y w0 A% I
W 9¢ 19T ¥ ara weew § | |0
§r W O TrEr ¥ ArwT AT XE NE
fxr o1 gwg I ¥ AT T W
co(dr) o ot ff 1 ¥H ¥ W
g o oy www W R fooh
firzgRtIfpIaan@d
wé ot siYT 7g w7 war a7 fE wmw i
qT I W werAwy & wdier ¥ W
W we o% ¥ goec TAW A X
i 37 %7 warwdt & v W vl
¢ X A% I N Tt § ¥ § ww@
¥ |

qAfT e wre fgddy oy & M
s wqx feRae o gfeer v
oA, mA I A wgr e
e gt e s g ¥
TR crardt & faars At wom «gd
g 1 1 2 wgr § fi wrvewr amfew
@ Yfeca ¥ wac o v foare
wort §, d¥ wr o B et §, O
qweqr ¥ s @ 9y et qwr ¥
fwaTs Trar wow 93, o o Rved
Yy wilt §, T F agn & wend e
urft g, vefnd @t fvge §, v Wt ew
far aow wifd ofic ag oY e
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. v W farwrer fiear wor wifid e
s wefor @ avw & fedlt owr
wgrawr ¥ faere arwr € 9% 1 o
Rogow & aff s o ¢
oy woig a¢ | Ffies e fY e -
¥z off avw § 27 & ag wnETEd
fiverr gut & B o & yu Gredfare §,
fur &% o off w1 WY
sy wiger § R Ter s & Wt
ag wrs forar o § fi wgy ot e
o wrer Y, wgt e w<ferr & ft wrdh )
€ F wgr war § v o grva oY Ay
wx wifedt § ocfaas aff @ waefy )
oy &% ¥ gy ey & v (fr) F
fowr & —

“by himself or another, trades

within the legal limits of the
jurisdiction of the Court®

oy wweqr & ¥ g afReA
tawht ¥

ot wo wre fya@ . T &t
oft 8 oft &t fawww § o

ot feovem fer  wax &
wr oy §, oY wg Rewr A W WG
¥fvr woR w7 s § ) e @
o g § qefrer ¥ wfed o

o o v § s g av
A R wfewrdt o arr- ft Wy fear
§ vz o § qt fwlt i o §, Wy
¢ & qwrww ¥ faed w7 s
der aff o £ 2 o Il v i
T WTT T I T W7 T, e
wuT war, A te oF w2 ¥ wiere
¥ ford & oy verer wwifew o ot
Nitemwwminri O w
wiqwre o ff Oy @& 1 oyt S ¥
orerey wwfor ¥ b 46 g §,
et fipie off o ¥ wft €, oY R
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o ¥ anA f @ At Ry Y
g 1 dfw ag oty ar e W §
fr wfveity oY qronr At oy awlt §
i 3w ¥ fnd Wt w sdww @
wifd 1 X 3w idwer N ww F
I W gheerd faelr g€ 8

# wwar § Fe o gw faet Y
iz ve o ¥ www ¥ @ ug wvey
W | wgt o argt dzw awAhTz w1 ad
ey § T st W 3 % W,
& ¥ ag v ¥ &t fear arn
g I wh R w RN wag d

wrm f§ o W A ow ¢ fe
warwe ® wy g §, e aeree g @
wHmum g ad
N T =9 ¥ ¥ ¥R Sore Wy fear
wig sl wreRT § fad s ) 0y
wfewTe R faear wiw, agy 9 e WA
qogd wrewt & gaw e R, @
& wawar g e S Qo 1 A& el
oY s Tt =y T s v § e
W =0 ¥ U @R 99 g e
& yu whiwwre fear § 1 oY v oY @
w co ft @ @ ar v w St wie
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into commercial transactions, are
entering into business and are dealing
with private people. If that is so,—
and that is an apparent fact—then,
that this clause showid remain and
that the party concerned should
approach the Central Government for
sanction before he can take his case to
the forum of a court of law for pro-
ceeding against the Ruler, would, I
think, be unfair; it would not only be
against the basic principle in article 14
which lays down equality before law,
but it would Be unfust to the indivi-
dual who wants to proceed against
him, because it puts him under a
handicap. And I would respectfully
submit that it would not be in the
interests of the princes’ themselves. I
do not think that with all the cacrifi-
ces that they have made for the con-
solidation of the country, with all the
‘patriotism they have shown, they want
10 remain as a class above the people,
-and different from the people. I think
‘they also desire equally that there
should be an integration and there
chould be equality. And in a matter
of this type, their dignity, their right.
and their privilege lie in this that
‘there should be equality before law. If
the Constitution does not provide it—
here, it is for the Law Minister to
<larify the position; my reading of
‘the situation may be wrong—I do not
think it would be fair and just that
section 87"B of the Civil Procedure
‘Code should remain; therefore, the
amendment that is proposed should
certainly be accepted. It would not
-only be just, as I said, but it would
also be expedient, expedient in the
sense that the Central Government
would not be burdened with all the
applications to it for permission. I
quite see that the Central Govern-
‘ment would not be in a position to re-
-fuse where an individual comes beforr
them for permission, who has got
‘some grievance of a civil nature
against a Ruler; they would be bound
‘to give permission in all fdirness and
justice to that individual who ap-
-proaches them. But all the same this
‘will lighten their work. The courts
:are there, and the courts should be
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the forum for justice between all the
people.

Therefore, I would submit respect-
fully that taking an overall picture ol
the objective which we want, namel:
a socialistic pattern of society or—the
socialistic pattern of society is not so
verv relevant—the creation of a class-
less society in India. and a sort of
welfare State in our country, I do not
think that we need have a privileged
class, unless, of course. The privileges
are given by the Constitution.

With these words, therefore, 1 sup-
port Shri M. L. Dwivedi's Bill. Therc
is just only one thing more, and that
is that it has been suggested that the
courts should be the forum to decid«
on each application whether permis-
cion should be given. That, to my
mind, is not fair at all. The question
is whether the individual should have
a right to seek a certain remedy that
the Civil Procedure Code gives him,
If he has got that right he should
have the right to approach the court
of law which has got the jurisdiction.

As regards the personal appearance
of the princes, if necessary, they mavy
be exempted from  personal appear-
ance, just as has been provided in the
Criminal Procedure Code. That pro-
vision can be made. The court may
not even call them for their personal
statement either; the statement ean
be made by the agent.

Shri Jaipal Singh: Why not?

Shri Aj{$ Singh Sarhadi: I do not
think that the princes or these Rulers
themselves would like that these pri-
vileges should remain and they
should be a class different from the
people. I think the time has come
when with all the guarantees, with all
the commitments, and the assurances.
and the understandings that they
have and that should be honoured, as
for the rest of the things, there should
be. equality. With these words, I sup-
port Shri M. L. Dwivedi’s Bill.

Shri P. K. Deo (Kalahandi): I do
not hold any brief for any Ruler or
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themselvey nutthlshmttheom:
sien for that. ’

The seme thing In regard to the
question of property—the right to buy
and sall You know that an Adivam
cannot sell hus Iand to anybody and

Mr. Deputy-Speaker:
mught be exceeded now!

Bhri Jaipal Singh: I have only used
25 seconds; I still have 35

é

60 seconds

1 would like my hon friend to look

Shri Jaipal Singh: I am not here
defending the Rulers The Rulers can
defend themselves By ther conduct
and example, they have set an exam;
ple to the rest of the country They
have, as [ said earlier, self-immo-
lated themselves, and 1 wish the rest
of us would learn a lesson from them

Shri Panigrahi (Puri) I rise to sup-
port the Bill which has been brought
forward by S8hri M L Dwived: The
Bill is timely Let Government ac-
cept thug Bill and let them come for-

!
z
s
i
z
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erred to 1n article 291

Mr Deputy-Speaker: Article 201
only refers to one condition n the
covenant There are.other conditions
and guarantees also This i1s not the
only covenant that was entered into,
that-privy-purse shall be there There
are others about title, status, dignity
and so on All those things are there

Shri Panigrahl: I am coming to that
As far as I know when the question
of amending the Constitution of India
comes 1n, a different procedure has
to be adopted That 15 what the argu-
ment comes to

There are further agreements with
the ex-rulers But so far as ths
pnvilege of being treated as a special
citizen 1s concerned, I say, it goes
aganst the constitution of India.



and the security position of India was
difficult, say n the years 1848 and
1947, and we should see whether that
position still continues today in the
year 1959, ,These questions have to be
viewed from two angles, the question
of equality of law and the question
of equality of rights for every citizen
of India. Secondly, if the Govemn-
ment of India agreed 0 any such
special privileges at a time when
India was passing through a very diffi-

ent
Rs. 3} crores as pnvy purse to these
ex-rulers and agmn to give them

tegey that are being given to the ex-
rulers of India.

Mr. Deputy-Speaker: The hon.
Minister.

Bhri Karai Singhfi (Bikaner): I
woulld like to say a few words, Sir

Mr. Depuiy-Speaker: Yes; certainly

Shri Karal Singhji: Sir, for eight
years 1 have bad the honour to repre-
sent ths people of India in this House
snd, 1 bave never said a word about
the Princes and neither do I belong
to that old order; in this House,
neither do I represent them. 8ince
my hon. friend discussed this question
once with me in the lobbies, I

“RARCK M, 1000

Civil Procedure
(Amendment) Bill ?"

thought I might ‘perhaps bé able to
put forward the reasons why ihis
pil‘:'tmlnmpthnorpﬂﬂlulﬂl
given.

What mught have inspired Sardar
Patel was 10 protect the rulers from a

my
us ruler. Naturally, the matter went
up to the President and [ was
submit what I had to

§

down.

I do not deny that every
human being is equal before law.
Speaking for the younger generation
I would welcome if the princes are all
put on the same footing ss anybody
else I would also like 1o say -this.
Whatever you do, do that before, the
next ejections 3o that seme men from
among the princes will come snd stand
up for the rights of the people and
represent them. By all the privilejes
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that you have given to the rulers 1
might say that you have

turned them into “women”. | would
like to see some men cormung out of
them who would stand up for the
rights of people—just half a dozen or
s0—on the same principle as all my
brothers here

Mr. Deputy-Speaker: Whatever that
be it 15 a reflection against women and
they may resent i, they are as strong
as men in these days

Skri Xaral Singhji: 1 do not want to
use snother word and that 1s why I
have said ‘women', 1 wanted to say
something else but I thought that i1
would not be parhamentary

1 do not care what you do about
this measu.e but please try to under-
stand what nspired this Government
and whateve:r decision the naton
wishes to take, let them by all means
hht o I do not speak for the princes
a

Mr. Deputy-Speaker: Happily there
was no woman present, otherwise she
would have objected to your speech!

Bhri Datar;: Mr Deputy-Speaker
the question raused by my hon friend
the sponsor of thus Bill raises certamn
very important questions—about us
canstituionality and the propriety
We have to take mnto aceount the cir-
cunstances under which certam
agreements or covenants were entered
into subject to which there wer~
agreements under which we had 1
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taln  exemptions or Immumties
Thereafter, the gquestion arose when
we had our Independence and 1t was
taken up with the integration of the
States Agreements were then enter-
ed into and those agreements may be
found by the hom Members here
the white paper on Indian States pub-
lished by the Government of India 1
the then Ministry of States One of
the clauses or articles deals with this

question specifically,

“No enquiry shal] be made nor
any action taken by or under the
authonty of the United State or
the Government of India and no
proceedings shall e in any court
agunst the ruler of any covenant-
ing State, whether in his personal
capacity or otherwise in respect of
anvthing done ot purported to be
t1e by him under his authority
or during the period of his ad-
mimstration of that Siate”

This was the covenani that was en-
tered into By reason of this coven-
ant we granted to the rulers the con-
tinuance or the retention of the privi-
leges that they had before the date of
integration That 1s the reason why
under these vanous covenants or
merger agreements, the Governmen*
of India guaranteed to the rulers of
the merged or integrated States privi-
leges and dignities enjoyed 'by them.
immediately before the 15th August
1947 -

The next point that was referred te
in this connection is with reference to
article, 362 and 291  Artcle 281
refers only to the question of pune
But so far as the covenants or other<
are concerned, they are governed by
article 362, and we cannot put &
limited interpretation on the prowvision
of article 362 only because these
covenants have been referred to ir
respect of one matter 1n article 291
That 1s the correct interpretation
Therefore, we are governed by ar
article ;n th~ Constitution, and so far
as thesg covenanis or agreements are
concerned they have got to be res-
pected because 1t 1s an article n the
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[Ghri Datar]
Comstitution the sanotity of which has
o be accepted by all of us,

read oul only pertains to ‘protection
wnd immunity relating to what has
seen done before the merger and not
o subsequent commercial jransactions.

Mr. Doputy-Speaker: There Is an-
other covenant saying that all privi-
leges they had been enjoying before
1947 will be continued. '

Shri M. L Dwivedi: Privileges

which they were enjoying in their
discharge as rulers. But when they
enter into business, not as rulers, then
such things do not come into the
picture.

Mr. Deputy-Speaker: The one which
he read out is a different thing. There
is another covenant that all their dig-
nities and privileges that they werc
enjoying on that date shal] be con-
tinued.

Sbhri M. L. Dwivedi: On that date,
not afterwards. What they do over
and sbove what they had, is not cover-
ed by the covenant.

Mix. y-Speaker: Under this
section the hon. Member wants
to repeal or change they had that ad-
vantage, that they were immune from
any action in the civil courts.

8hri Jaipal Singh: They had busi-
ness before also.

lmtln-g. It was in the case: The
Civil Judge, ' Junior Division, Jath~
Referror; Bhimaji Naraiu Mane—
Plaintit versus Vijaysinharso Rama-
rao Dafle, Rajessheb of Jath.

Shri Jaipal Bingh: Is it a prohibition
case?

Shri Datar: No. It Is not prohibi-
tion at all. It was a case where »
direct point arose as to whether sec-
tion 87B has been offended by article
14 of the Constitution.

Mr. Deputy-Speaker: Shn Jeipal
Singh smells prohibition where there
is none.

Shri Datar: The word ‘prohibition’
might have other meanings also. We
have a number of prohibitions, not
merely prohibition on drinking,
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ware Chagia, C. J. and Dixit, J. They

person or an intending phaintiff suffers
auny dissdvantage or is put under any
handicap. May I point out that after
these treaties, the Govern-
ve
ve

L

the ruler of Kapurthala, and the
Ministry of Law advised that permis-
sion should be given. But still the per-

PHRAIZIUNA 39, 18080 (SAKA) Cioil Procedure 7588
(Amendment

) Bill

to show that it does not mean that



7589 Code of

[Shri Datar]
cases in which consent was refused
was T69. That means, about one-
fourth of the number of cases were
settled or withdrawn. Sometimes,
what happens is, after we are given
notice of a suit, and after we are ask-
ed to grant permission or consent, the
parties come together, and in a num-
ber of cases these matters are settled
or compromised. The number of cases
pending on the evening of the l4th
August, 1957 was only 21. Therefore,
it all these figures are taken into ac-
count, it will be found thit a vecy
searching inquiry is made, because the
right to file a suit against an ex-ruler
is taken away unless a permission is
there. Therefore the Government are
extremely anxious to see to it that no
righttul claim is denied, only because
the defendant happens to be an ex-
ruler. The whole thing is gone into;
the principles laid down are taken
into account and then permission 1s
granted. As I have pointed oyt, in
more than half the number of cases,
permission was granted and only in
one-fourth of the total number of
applications was permission refused.
Mr. Jaipal Singh clinched the whole
matter. When we have entered into
certain agreements, is it proper to go
back upon those agreements? It is a
question of sanctity of ' agreements,
sanctity of the wvarious principles
which have been accepted by us, Just
us we have been given fundamental
rights under the Constitution, similarly
there are certain limitations also
placed upon the equality of persons
becsuse of historicsl associations and
because of the need for entering into

such agreements at the time of merger
or integration of the various States
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Shri M. L. Dwivedl: Even bona fide
applications have been rejected.

Shrt Datar: I am not going to deal
here with the question of rulers; »
ruler may agree or may not agree. 1t
is a question of the law that we our-
selves have made for us. - 8o, I request
the hon. Member not to press his Bill.

The Deputy Minister of Law (Bhrt
Hajarmavis): Mr. Députy-Spesker, my
task has been rendered very easy by
my senior collcague, the Minister in
the Ministry of Home Affairs. There
are one or two things to which I must
refer before the hon. Member who
moved the Bill replies. While moving
for consideration of his Bill, he said
that these applications for certificate
are considered in accordance not with
some settled principles, but the Secre-
taries dec:de the applications on the
basis of extraneous considerations. I
emphatically refute the charge. What
is being done is being done with our
full knowledge and consent and I take
the fullest responsibility for whatever
decision was taken in each case.

* I know 1t 15 a fact that the applica-
tion after it is received is considered
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withheld. We are as
anxious, if not more anxious, as the
Members of the House and other

Shri M L Dwivedi: You have not
seen the case

Mr. Deputy-Speaker: Order, order
Let hun proceed '

Shri Hajarmavis: The Minutry of
Law considers the legal aspect, and
the Home Mimstry 13 concerned with
the other aspects But the decision
15 the decisi'n of Government and we
are all responsible for it We cannot
exonerate the Minutry of Law and

PHALQUNA 29, 1880 (SAKA) Cuwil Procedure 7
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Shri M. L. Dwivedl: You are confus-
ing the 1ssue? .

Shri Hajarmavis: I am clear 1n mv
mind

Mr. Deputy-Speaker: What 15 being
confused would be clear mn the repl*
that Shr1 Dwivedi will make

Shri M. L. Dwivedl: Shra Binhasan
Singh wants to raise a point of order

Shri Sinhasan Bingh: On a pownt of
order In the pauper suit, the court
grants permsion to file a smt

Mr. Deputy-Speaker: Not on the
menits of the case but as regards the
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any
act which is alleged to be done in the
course of his official duty, Judges are
exempt, dnd rightly so, for all that
they do, while acting as Judges. They
must have freedom. They must be
independent. They must not ke
threatensd with action for everything
that they do acting as Judges. There
are peaple, I submit to the House, who

i

H there are a few rulers who are
enjoying this privilege by virtue of an
undertaking given by the Constitu-
tion, Government intend to keep their
word. That being the position, I re-
quest my hon. friend to withdraw the
BIIL

17 k.

ot 5o wro firtlt : TurSa W,
o wewlt v ararh § fai A @
firdaw w1 wadw fear § 1 g ST }
fe ara wgw 39 @aw Y@ 6w &
wff & wa fs odf w1 feddreon
£ 1 e o 3ot o
wirc wefarvel W e v gt fean &
frm e A fem & & ooat &
w. At & qeafwa g § o geare
wza & ¥ g frdy gaew @y §, Wik
# 39 W@ il & 7 wife wicfe §
WOTT 129 ¥ TUT Fgrawnlt & 0
wiewre faq § & 9 w1 gofr g 0 @
ot wr fedndy ot f 1 % waw
fed grite ) ot A dw & fudt
wolt war @ 1 fierg 9w e & T
wf o o gk o et A e g
& 1 o e feec e wff §,
wg &2few mff §, wg Fefwe nff § 1
Fu ¥ wifeafuford § 1 wx #1§ af o
vaw (et § g It ¥ qfaw o
o grwerr ggor & 1 Tf wrew § fe e
gt 3 dww W ¥ freg fe
o wre F T St SO W T IE W
3w foar | wr w0T TR I W7 TR
418 (Al) LSD~8.
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aft § 1 wror feafy 7z & gt T
wgrawnh F ¥ o 7 ey wfww
o ol § v & wo squgre F T
aff ), e oY ¥ o 2 g & R
ufwsrll &1 R sy R T E
wrow A fr g o W v 6
¥ 7w oY v g waver sqry A ¥
1wl wgvew & v fe gume e
@ M ¥ o R e R
?ﬁimf*'hom“ﬁw
FAINR W g oF § ot
oy ¥ freerd i § 1 art @ g
g

Fqrvaw W : I A wer av e
00 ®GX F AY duar ¥ feqr T R
8 VW e § |

ot 7o wyo Y : % IJw QT W
T

IR W WY I@ 9 W
a1 7% 4 AfeT dewr vgw Y ¥ fewr
igdgug | I Isgafeae
ge A & 1 frw gweirw A §  gud A
e  feay war § 1 71 W § angd
saa v frarmar )

An Hon. Member: He said, in 32

cases permission has not been given,
Mr, Deputy-Speaker: There was no
occasion for giving or refusing per-
mission in certain cases because they
came to a compromise. Where would
be the question of refusal? .

shwe wro flt : Fag wg @ o
fenr N Tommdrm, e
o F v Ay & odt, 3% ¥ A
SUNT FAT 17T | BT wOF S EUR
WA 7 spwfe wimw sod
¥ aqréfa < Tavy wran oy § onfie 9
W vy &% fear o @ N fewfen
qrffer § I & qw ¥ ar fedt yerc ¥
o wawr wow frefew o Wit §
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i A wrepw Y wrem g S fram e
iy g FTOr g &Y e § W Erwar Ll o s w 1
e Nt wge b AT G EEWRY 9T 7T TR o &Y
Shri Datar: This information s T &Y orraer s ey srogrt § wite v
absolutely wrong. Let the hon. Mem- qut § 1w der & wger § de v
ber be careful forwerr &Y st ot & wrew & ofm o
beuzxmcultyinbrinﬁr;ltorwnﬁw .@“ tafufere

IR : W

beca

Mmﬁa’ Kolh“:ﬂrhn::wt: argw & qr W o ofre W ded

matters, relating to individual cases,
can be discussed.

oft 7o wro fywdt : F 5o sPiwa WY
g fady W a1 qg w @
fdq @wer st ag sy mar fE
TH X ¥ ST FFTGR @A
YT vy @Y | S QT Agraor 7
W i S W faf ot
ot | wore & fe o sgqeeeT & T
# wgr aft fafeed wgeht o o 5w
arlr ¥ g F e 8 Aoy
Y 1 fagrn weTeer S adl
™

ITreaw WERE : § AT gesy W
wfea g fe g et N wagd
® v g F o Ay W ag dve A
¥ )

_ o 5o wio firddh : 3 fovr ww
Teg @ g :

JuTeww W : WA WY Y 9
searai fs U e sy s @
T 1 Prforet oft wg <l & fis g foreay
iR I fsgREfs
= Proow w7 3 vy RE | A By dwen
13 1

oft we wre A : & wgT § f
AT BTN §IT W 9 W Wi

¥ anr forolr e F o gt W

ot %o wio frdlt : 4 wg f
fis off qrare grgw * vl wwt @
oz Y firar & o qf o9 Ierc
T § rufed ogR g ¥ fear ) W
g Y wgr i g ol & afwrd o
Wi wTed § 1 gk forr fagrew firg
A ofr g gum fear 1 5 7 o vy e
W @ WieRT W IEAgEE
A aF g wfr Y 1 7 A A
quTe fed 9 & @ g 0% A
'ﬁffmba'ﬁah!miwﬁﬂ
W fear @ ¥ & weft wi ofr Ry
Y v g 1 Wy foofa & iy
w6 § & agi § 78 )

Shri Datar: The whole thing is
absolutely wrong. The insinuation is

most unfalr, Let the hon. Member
not go on making insinuations.

oft o wre foddy : it durw Fag
o aferslt oy ¥ o § 1 SRR
¥ fatwe w fedw firr & 1 SR
xoamn § fe & qoR e § o Sy
A @ 37 awi & G quwr ol oo
i TR AT S arefa few o
R @ e IR i g ST
it g W e 3T T AT R
o Wy fey | oA wg AT qU
W g A A AR ¥ yom 9 )
& % firw € e g€ o agyf-
giw 3w ¢ 1
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TR sy fs mitnfedt o o9
oy iy g d Rt it e
et & ey Fird g € Wit & At W
§ s frmfedt w1 o gt 1 wfis
& wfw wfewrs fird wiifs & afedl ¥
fag? gy ot gvad s wr @
& o e g fe I o wfee
fe¥ o ow ow fs & gt AT A
T WYy 1 Sfey Ty IgroeT A Fw
avr & ) R e ¥ fag v wfeere
e & 1 caw forg & Faey aurk X
ot ga% wrr o wewr wEn g W
e | Ay & wfer st
T A Wi | & ot S fear
W ¢ ¥ gl a7w saey ARy
e & v ¥ forr Fefufedy & 0
wr gk wara W frecr A R
g W wofvefew & 0 gR oA
TR & WETC WA S w7
frufor sor g, SEd o ST
o ‘

gart fafw ag<rft & wgy e ¥
WETE & Ay 4 AT ATIAT A% HEAT
woe 1 @ g g e gty o &
wiw ofew w@ & ofgd o
WY qedt § fooe o wefy & 4 oY W
e A 7% g fr Iy W v §
T WX war | (W wwEr § fE aT o
o T e A ag it S e any
% &g ¥ 0% 3 wfwr X g, W
e A oy ow qwl |

Fqrenw W : I W § e
W o v ol 3

Anewe G R
R oy, et ¥ e d, N fo
dog Fred, o Fe fewre g
wopw ok {1 R arew & Hfivon

(Amendment) Bill

y ", ofer wm & sfaffe &

T e w1 X o
faT w7 Gwdw § 1 ¥ T g e
@R T & fag oF e
T T §T WK I RN wR
it % A oy W@ 1 & o€ aw e
e ST 1 & wmar § 5 T Y
Wik T A 1 o g & it fergre
ferd & GWT WY XAR ¥ forik v oy
i sfewre qg swem & 9w §, =

§, 7% I % forsft it W wTe @ W
o T & afa W A w AR
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oft wo wro frdt : W wfirwrc &
Y Wy & eyt wr ) )

Joreaw A ;oY fee gEt ot
wg w%A )

st wo wro @ : =, TEW
w & 1 3w Wi A qw T ote weT
& wroye v W & e ad s faardi
Rfey Y wT 4% ¥ fedge S aor &
am e @, et W) pearr afe
¥ | Ao Rw d e §
it gt e § X € sgwed
WO EY | AT (TR YT gW wOU q¥
vy arx ¢, wiife s 4 =g W
syaey Y T ¥ forg ow aRy v
g, & 9 ) gugn vl wfgd

motives.

MARCH 20, 196

Civil Procedare 2603
(Ameudment) Bill

Wt wo wWre gl : Wiy Wy Wi
o .

Taw wew : qW 8 o W2
¥ Wy qwrdy v W g At
a7 | 09 fay oY & forory ey ¥ wamer
ey & e a1, wg 4% & R

st wo wre frdédt : # vy firdww
¥ ot ¥ & ol fdw o gt e
W § | % A g e § quy
LACl

wft gt T § v & fw b
2 ¥ Q¥ ¢ Fr & v ol &
wf 1 dquarwgrgfe wre 3t W
Tt § ¥e 8 Wit 37 @ IFer oo
4t g, & =g ®7 wer Wiz Feaqy oy
grar ar 7Y « v oy fiw fafaer g
q, afex § 31 ¥w fgadt oo ¥ Sy
oF § ¢ w1 JoT T ot fear o X
wrge § fw e o A g fe
kRN RT R gL, TR
W ¥ oftsr fendty W ot Iorer
duar 2 | g ff o forr wEey F
sy o gk O and, I a7 Wy o
farare w7 | Wy e ¥ qoRe wt
i wTC ¥y wawaT w7 wwar ¢, oY
aegr §, 7t A e, WA 6 -
v & w1 g3 Wfew W e
& orra, & ww & srve §, Ay 7y wprr
fe g% gx wot & wgm Fogw {—
wga greer vk §, 5w ok afY v
€ 1 woft o % & aorr §f fe g o0}
srewry {, afew agt oiw oY ¥
g, agt it ofr &7 sy qiw o
WHrsaffmawmr g (o Ww
92ferz & arn ¢, faw ooy ¥ ey
¢, g a7 aed € 1 Wt e
F wrezrwre dur e § | e g A QT
o gy fw o gk D 2 P8
w3 o oft wrereer ¥ Re g qe e
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Procedure (Amend-
ment) Bill

«mmtmmtr«a
fare €, o v deivew g fewrt v
¥yl g & ae
weare cwar § v q fedaw ot fiere
w aw & faqg ewfrr et fear ok,
o o fig qw W F qora fedas ¥ v
L1

Fqrerw wfhew . oE Ay A WY A
werran wrgR ¥ |

ot wo wre firddY : Wt ¥y WA
% fe oni ag @ © am &, o0 4
woE ¥ ¥ fed & g 1 o ag
v Wi §, Mg awar

Jarenw wyte - o fee A grew &
At o ?

oft wo wie @ . arrfrn Wy
ot qette €
8hri Datar: 1 have already given

my assurance, | have already sad
that we look very carefully into every

matter.
Wt wo wro frildY : qR W @ T

freers wft g & f gt 2w
v & 1w fad & g f 6 W

o § @

¢

Jalpal Slngh: Since my
hnaﬂn into the picture,
8 right to explain my

-

hu
think I have
poaition.,

Mr, Depuly-Speaker: It does not
matter.
Shri Jaipal

g

Siagh: I am prepared
rlﬂ:t.lethimun
side surren
shall be

rights.

swrrender every
mm
their rights, then
to surrender my

FEEg,
4

Depuiy-Speaker: They can
tis when they go out just now,

fx

(Amendment)
Bill

The question is:

“That the Bill further to amend
the Qode of Civil Procedure,
1008 be taken into considera-
tion.”.

The motion was negatived.

are three Bills in the names of Shn

Easwara Iyer, Shri Raghunath Bingh

and Shri Wadiwa respectively. The

hon, Members concerned are absent.
Now, Shri Jhuian Sinha.

17.13 hrs,

INDIAN RAILWAYS (AMEND-
MENT) BILL

(Insertion of new section B9A and
amendment of sections 113, 118
and First Schedule)

Bhri Jhulan Sinha (Siwan): I beg
to move:

“That the Bill further to amend
the Indian Railways Act, 1890,
be taken into consideration.”.

The House knows that this Bill
was introduced long before the official
amendment Bill was passed by thus
House. This Bill was to be taken up
on a previous day, but I was given
to understand by those in the know
of things that Government were going
to cover some of the points that 1
bhad touched in my Bill, and I was,
therefore not so serious in piloting this
Bul further. But after the passing
of the official amendment Bill, I feel
that the pownts that 1 have touched
in this Bill are altogether untouched
by the offimal Bil 1 am, there-
fore, here to plead my case before
this House.

The first offence that the Bill seeks
to create is a new offence so far as
Indian Railways Act 1s concerned,
d that is the offence of pilfering of
in transit. The House knows
t this offence of pilfering on the

4

7
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rallways of goods consigned for tran-
shipment, i3 assuming enormpus pro-
portions. From the latest report, it
appears that the number of cases
that have arisen in this conmection has
gone down to some extent, But im-
mediately thereafter, the report dis-
closes that the amount jinvolved in
this pilferage is higher than in the
previous year, It is just possible—that
is my conclusion—that the number of
petty cases has decreased, but the
number of cases involving larger
sums has increased. Therefore, this
is an offence which has got to be
attended to.

So far as I have been able to follow
the provisions of the Indian Rail-
ways Act, there is absolutely no pro-
vision anywherg in the Act for pena-
lising this offence. Chapter IX
deals with offences and penalties. I
have gone through every scction of it.
There is absolutely no provision for
this offence.

The general provision in the Indian
Penal Code will not be of help to us
in this respert.

You know, Sir, and the House also
knows, that this pilferage takes place
at places where hardly any witness
can be available or circumstantial
evidence can be adduced to spot the
person directly concerned with pil-
ferage, enabling the authorities to
bring him before & court of law and
getting him punished. That is in the
very mature of the offence involved
on the railways. As I said, the
Indian Penal Code will not be of help
to us, although the provision there is
much more stricter than the one I
seck to provide in this Bill.

This pilfering of goods is not only
detrimental to the interests of those

the interests of the nation. We find
that the railway revenues have gone
The expenditure has been in-

{Amendment) i} 9606
discussions have very clearly dis-
closed. From reports supplied to us
by the Ministry itself, it appears that
the railways have been paying by
way of compensation for claims in

13
1
R 5

E
:
-
g
]
5
s
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this amending Bill, it will be clear
that pilferage of goods has been made
an offence punishable with imprison-
ment and fine. I have proposed also
a proviso to the effect that if at any
stage it appears to the court trying °
the offence under this that any rail-
way servant is involved in the act of
pilfering, the punishment to be meted

ut to him will have to be much more

an what is provided for in the case
of an ordin».y offender.

The House knows—and those who
were entrusted with the conduct of
the Inquiry into corruption on the
rdilways, the Chairman of that Com-
mittee and some others have also dis-
closed to us—that in & number of
cases of pilferage, not only dammge
and loss, but actual theft of goods, in
about 80 per cent of cases, railway
connected with the
offence either remotely or intimately.
If that be the state of things—I have
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raflway servant who i3 in charge of

to an ordinary offender. With that

ubjut.lhxvehwatedﬂﬂspro-
viso in the Bill,

the Rallway Minister and
are in charge of the ad-
ministration of this heavy national
undertaking will take note
matter and make a suitable provi-
sion either by accepting my Bill or
by making a provision on their own.

The next offence that is contem-
plated in this Bill is the offence of
ticketless travel. Thiz has been dealt
with in the amending Bill passed by
this House. T have got the Bill here,
the Indian Railways (Amendment)
Bill as passed by this House. But
this touches only the fringe of the
offence. It does not provide any
serious penalty that may be deemed
to be deterrent. It only enhances the
surcharge to be levied from the
persons who have travelled without
tickets, or who have travelled with
tickets that are not adequate or who
travel beyond the distance provided
for in the tickets. That is a very
mild punishment, a remedy hardly
equal to the disease which it secks to
remedy.

We know that this ticketless travel
is a social evil. We all admit that.
It is not only a legacy of the pre-
vious rule, but it has grown up under
circumstances for which nobdy is
particularly responsible. There is a
spirit of lawlessness already abroad in
this country. To some extent that is
being remedied and handled by the
Home Ministry, by the State Gov-
emments and others concerned with
the matter. But thizs thing is there
in spite of all attempts. This evil

which will give ample support to the
statement 1 am making in this House.

“The problems of ticketless
travel, misuse of the alarm chain
apparatus and nauisance on
account of unauthorised hawking
have been receiving constant
attention of the Railways and in
spite of their sustained efforts,
the evils are continuing without
any substantial abatement.”

I put it to them whether the pro-
visions contained in the Bill that has
been passed by this House are ade-
quate to put any effective check upon
the evil as 1t has persisted 1n this
country. From the figures that have
been supplied to us by the different
railways, from month to month and
sometimes quarierly and sometimes
annually, it appears that the sums
involved in this ticketless travel in so
far as they have been detected—
these are the words used—are enor-
mous We do not know how much of
ticketless travel goes undetected or
unchecked and what the loss of re-
venue involved 1s.

I belong to an arca which is just on
a8 branch Ine Some time ago, 1
happened to mcet a railway magis-
trate, a magstrate in charge of
checking and punishing these persons
travelling without tickets The state
of things disclosed to me was that
there was a loss of about Rs, 1,000
nvolved every day in this offence.
He has been able to realise that mul:h
every month.

Mr. Deputy-Speaker: Did the
magistrate come to the hon Member
or dud the hon. Member go to'the
magistrate?

Shri Jhulan Sinha: Sir, we happen-
ed to be there in the waiting room.
It was ap accidental meeting. Neither
did he go to me nor did I go to him.

This is the statement of the rail-
way magistrate. This can be veri-
fied by the hon. Railway Minister
from what has been the revenue
before this checking was introduced
and after thus checking.
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What this Bill seeks to provide is
not only charging 20 or 30 per cent.
moare for the distance involved or the
amount covered by the ticket hut
making it a penal offence, punishable
not only with fine but with imprison-
ment or fine or with both, if neces-
mry. All of us who have

travelling in the rail

higher classes have
higher classes are sometimes occupied

by the employees themselves. It is
not a pleasant duty to perform if we
ask them to show their passes or
other documents to see what class
they were really entitled to travel.
But even the ordinary rallway pas-
sengers wearing a black coat and brass
buttons travel in first-class while we
the bone fide passengers having first-
class passes or tickets have to accom-
modate ourselves in a way which was
not very convenient or helpful.

The Deputy Minister of Rallways
(Shri Shahnawas Khan): The hon.
Member can wulways call upon the
TTE or the Guard to check them to
see whether they hgve proper tickets
Or passes.

Shri Jbalan Sinha: I quite admit
that But do you expect us to be
doing that thing 1n the railway com-
partment while we are travelling on
duty or in some other connection? Do
you expect us to be calling the TTE

:
K
5
g

parading that I am a
Parliament and to take mdvan

that.

Mr. Deputy-Speaker: Then he shall
have to suffer inconveniences.

§
RR

Shri Jhulan Sinba: We have putup
With it. But I am aimply mention-
ing it to show what is the nature of

7

be in charge of the Railways.
Tailway employees are
travel with passes. have
Even pagses, family
Personal passes and all the
Other facilities to enable them
Charge their duties efficiently.
i a thing which is proper and justi.
fled and has to be supported. But
then, they should not be allowed, like
Bhybody else, to travel in higher
Classes than those to which they are
Chtitled or to longer distances than

:
3555

§
2¢

é
s
:
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which belongs to the party to which
I have the honour to belong.

Mr. Deputy-Speaker: There is yet,
1 suppose, a fourth point wherein he
wanta to emphasise the value of ele-
phants and horses als0. That he
might do next time.

17.30 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March 23, 1958|Chaitra 2, 1881 (Saka).
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